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LOK SABHA DEBATES
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LOK SABHA
Wednesday, 10th September, 1958

The Lok Sabha met at Eleven of the
Clock.

[MR. SpraKer in the Chair]
ORAL ANSWERS TO QUESTIONS

Blood Dysentery, Cholera and Gastro-
Enteritis Cases in Delhi

Shri Jadhav:
Shri Easwara Iyer:
Shri Narayanankmstty
Menon:
Dr. Ram Subkag Singh:
Shrimati Mafida Ahmed:
Shri N. R. Munisamy:
Shri Warlor:
Shri Kodiyan:
| Shri Naval Prabhakar:
 8hri Ram Krishan:

Will the Minister of Health be pleas-
ed to state:

1000,

(a) the incidence of cases of Chol-
era, Castro-Enteritis and Dysentery in
Delhi following the conditions of
water gcarcity;

(b) how many of such cases proved
fatal; and

(c) the measures taken by Govern-
ment to prevent the spread of these
diseases in epidemic form?

The Minister of Health (Shri Kar-
}: (a) There were 557 cases of
Lastro-Enteritis/Cholera upto mid-
m the Bth/9th September, 1958.
tion about the number of cases
of Dysentery iz not available.
(b) 4.
1T3(A) LSD-1.

(c) The following steps have been
taken to control and check the spread
of the diseases:—

(i) Disinfection of sources of
water supply and advice to the
public to boil water for drinking
purposes.

(ii) Mass inocculation pregramme.

(iii) Improvement of environ-
mental sanitation and rigorous
anti-fly measures.

(iv) Destruction of unwholesome
food-stuffs,

(v) Wide propaganda and publi-
city by the health authorities re-
garding the sieps to be taken to
control the spread of the diseases.

(vi) Strict supervision over
sanitation of eating houses and
catering establishments,

Shri Jadhav: May I know whether
it is a fact that the information about
the contamination of water was given
to the authorities at the proper time,
but on account of the Electoral
College elections in Delhi, it was not
thought proper to publish it?

Shri Karmarkar: There are yet 40
questions to reach the question on
water. We are now on blood
dysentery, cholera and gastro-enteritis.

Shri Warlor: Out of the 44 deaths
mentioned by the hon. Minister, may
I know how many died of cholera and
in which places the deaths occurred?

Mr. Speaker: I am only afraid that
it may ‘treate panic if he mentions
particular parts of the city. Every-
body may go about touching his own
stomach.
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Shri Karmarkar: My notes show
that from 23-8-1988 the number of
cholera deaths was 38.

Bhri Tangamani: All along we were
told it was gastro-enteritis. So, I
would like to know whether all these
cases were only cases of gestro-
enteritis or the other disease.

Shri Karmarkar: No, Sir. As I said,
I have given a total of 557. I shall
give also the information up-to-date
till yesterday midnight:

Number of cases of
gastro-enteritis 18 for the day
Deaths nil
Progressive total of
gastro-enteritis 568
Number of cases con-
firmed as cholera
bacteriologically
up-to-date. 82
Progressive total of

deaths from 23-8-1958
39

Shri Jadhav: May 1 know whether
one Mr. Nirula who was serving in
the Life Insurance Corporation has
died of blood dysentery?

Mr. Bpeaker: We cannot allow.
There are 17 lakhs of people here.

Shri Jadhav: He says that informa-
tion is not available.

Mr, Speaker: The hon. Member will
kindly write to the hon. Minister.

Dr. Ram Subhag Singh: Paragraph
1 of the statement says:

“Disinfection of sources of
water supply and advice to the
public to boil water for drinking

purposes.

May I know whether the water which
iz supplied to about one lakh popu-
lation of South Delhi from Okhla has
become permanently contaminated,
and if so, what efforts are Government
going 10 make for other arrangements
for supply of pure water to that
population?
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Bhrl Karmarkar: 1 think I shall
have to take another opportunity to
reply to it. In Okhla i is & patent
fact that there is over-chlorination in
order to eliminate the chloride com-
tents. It is not satisfactory in that
sense @as 8 permanent source of
water supply. Regarding the perma-
nent arrangements, [ should like to
have notice, because I gshould not like
to deal with it in an off-hand manner.

st maw AT w7/ AT FeAT
g fw feeslt & g o vt W
wegaTs § 39 7 Shw ag ¥ Tw qrer Y
¥t et & ot 5Te fY a0 wY @
Y war 3w F wH{ §

oft wewewy - wgi aw & arar §
€ T T A & ¥ At § o wgt aw
€2T% ¥ w47 7 ara § 7 9g w7 g
g i v o' & w21 € wadt adh gt §
AT E AT § T AE AT I T Ay
¥t o< faeeit qafafaadem asdy & et
wTEaTE w7 W 5 9T wiww wrr

st Taw IRWC T ] AT GRaT
# s g fat framt saforaY w) et %
W= Y F A% g g ?

Shri Karmarkar: Inocculations per-
formed: Progressive Total:

Delh:: 8,589,585
New Delhi; 1,12,489

C.H.S. Scheme for Members of
Parliament

*1091. Bhri Ram Krishan: Will the
Minister of Health be pleased to state
the nature of the decision taken for in-
troduction of Contributory Health Ser-
vice Scheme for Members of Parlia-

ment?

The Minister of Health (Shyi Kar-
markar): It is tentatively proposed to
start the Contributory Health Bervice
Scheme for Members of Parliamant
for such membery as may be willing to
join it.
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@hri Ram Krishan: May I know the
number of Members of Parliament who
have agreed to join the scheme?

Bhrl Earmarkar: 1 think a little less
than 110 up-to-date. I speak subject
to correction, but it is round about
that number.

8hri Bam Krishan: May I know the
nature of the medical facilities to be
given under this scheme?

Mr. Speaker: Is it the same for all?
Will it be the same as for others, or is

there anything special?

Shri Karmarkar: No, Sir. Same
for everybody. Absolutely no differ-
ence.

Shri Ranga: It is more than a year
since Members were asked to express
their wish to join or not to join, and
although some of us anyhow, as he
has admitted, have already informed
that we would like to join, till now
notling hag been done. He says it is
tentatively proposed.

Shri Karmarkar: The difficulty is
that every such dispensary and every
such arrangement involves a deficit.
That deficit has to be met from some-
where. The question that is now under
consideration is whether that deflcit
should be met from the Budget of the
Department of Parliamentary Affairs
or whether it should be met from the
Budget of the Ministry of Health. We
proposed that it should be met from
the Health Ministry. There the matter
is, and if I might make a request to
you, Sir, personally, because it con-
cerns Members of Parliament, if we
get together the Ministry of Health,
the Ministry of Finance and the De-
partment of Parliamentary Affairs, 1
think this procedure might be expedit-
ed.

Mr, Speaker: Before 1 get all these
Ministers together, I am not able to
convince Hon. Members here, After
all, it does not cost more than Rs. §.
Again and again complaints have been
brought to me, [ know this whole
scheme is that once you pay Rs. 5, all
the medicines that are available will
be supplied free, but I have found
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some of the Hon, Mambers wanting to
have a Vaid and others wanting to
have a Hakim, It is really surprising.
It Hon. Members do not co-operate,
what can be done?

Shri Ranga: I cannot put that ques-
tion to you, but may I suggest to him
through you: why not make this thing
compulsory so far as Members of
Parliament are concerned? You de-
duct it from our salaries.

Shri Karmarkar: I am prepared. 1
am very keenly anxious to start it. In
fact, 1 have been anxious for many
months to have it started as early as
possible, but ultimately when it comes
to a question of finance, our Ministry
has to square it up with the Finance
Ministry. As I said, the difference of
opinion is this. One side holds that
1t should be met from the Health
Ministry, another holds that it should
be met from the Department of Parlia-
mentary Affairs. We are game for
both, but I am very anxious to start
1t immediately.

Shri Feroze Gandhi: May 1 know
whether the facilities which will be
provided to Members will be the
same as those provided for the Minis-
ters?

Shri Karmarkar: Yes, Sir, the same
Except that the Ministers have to pay
more.

Shri Feroze Gandhi: The hon Minis-
ter answers one question and then he
says it is not the same,

Mr. Speaker: There is no good put-
ting such a question as that. So far
as the Ministers, the Speaker etc., are
concerned, there are special Acts
dealing with them. Hon. Members of
Parliament are governed by another
Act. There is a Joint Committee
looking into this matter of the facili-
ties and so on. Members will have
the same privileges as other persons
have in the Contributory Health Ser-
vice Scheme. That is what the rules
lay down, unless it be that the con-
stitution is amended and different
rules are framed by the Joint Com-
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mittee. All that 1 would urge upon
hon. Members is that they should not
enter into this meticulous differentia-
tion as to whether it ought to come
from the purse or the funds allotted
to the Health Ministry or from those
dllotted to the Department of Parlia-
mentary Affairs; it comes from the
seme source. Therefore, I am willing,
provided all hon. Members will join,
and not force me to compel them. As
far as ] am able to see, I am not in a
position to compel anybody under the
existing law. Therefore, if hon. Mem-
bers would only write to me or send
chite round to me and say that they
are willing to join the scheme, I shall
rmmediately have Implemented, what-
ever might be the deflcit.

Shri Ranga: Let those who do not
agree write.

Shri Hem Barua: May I submit that
many hon. Members have written to
the Health Minister saying that they
are willing to join the scheme.

Mr, Speaker: The number is small;
it is just about 100 out of 500.

Shri Karmarkar: The number of
Members who have expressed their
willingness, as 1 said earlier, subject
to a correction of 5 or 10, is about 52
or 53 from each of the Houses It 3
not more than about 110 in all.

Mr, Speaker: | understand from my
Secretary that it is only 25 out of
500 in this House. Therefore,
hon. Members from a large section of
this House will try to gather signatures
from other hon. Members behind
them, and then, as quickly as possible,
I shall see that it is implemented. I
am very anxious.

Shri Karmarkar: 1 should like to
add one word by way of clarification
to what you have been pleased to say.
Earlier, the Ministers guided them-
selves by the special provisions under
the Ministers' Salaries and Allowances
Act., Later on, at the request of the
Health Minigtry, they agreed to fall in
line with all the other members of
the CHS by making contributions as
under that scheme, though they need
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not have don¢ so. Otherwise, ‘the
treatment for all of them is the sams
and alike.

Mr. Speaker: I may also inform the
House that I am myself paying; I have
been paying for nearly a yesar at the
rate of Rs. 12 a month, the maximum
that is chargeable. And I sm put-
ting myself not above any other hon.
Member. The same facilities will be
afforded to all persons under the CHS.
That is an advantageous scheme. The
whole family will be treated, includ-
ing the dependants ete.

Shri Radhelal Vyas: On a point of
information. In the case of some of the
Members, their family members live
at their permanent address, and only
the hon, Members reside here singly.
I would like to know whether that
medical aid would be avsalilable to
their family members or it would
benefit only the Members here.

Mr. Speaker: Nobody prevents them.
It is very wrong, if the hon. Member
goes on keeping his people there and
himself resides here,

Construction of Railway Line from
Rourkela to Barsus

+1092. Shri Supakar: Will the Minis-
ter of Rallways be pleased to state:

(a) the progress made so far in the
construction of a Railway line from
Rourkela to Barsua from where the
iron oreg will be brought; and

(b) whether the line will be com-
pleted before the steel factory is put
into operation?

The Deputy Minister of Railways
(Shri §. V. Ramaswamy): (a) The
Hon'ble Member is presumably refer-
ring to the Bondamunda (Rourkela)
Dumaro line. If so the overall pro-
gress achieved so far is about 68 per
cent.

(b) The line is expected to be open-
ed to goods traffic by the target date.

Shri Supakar: What is the target
date?
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fhri 8, V. Ramaswamy: September,
19858,

Bhri Supakar: May I know whether
it will not be possible to start this
railway line a little earlier, so as to
make it coincide with the firing of
the blast furnace and thereby avoid
the delay?

Shri 8. V. Ramaswamy: The Minis-
try of Steel and Mines have told us
ihat it is enough if the line is opened
by September, 1858. We are accord-
ingly scheduling the opening of this
line to suit that requirement. If any
gre is required earlier, it will be sup-
plied from some other source.

Shri Bupakar: Will that not be very
costly? May I know the total cost
of this railway line from Rourkela to
Barsua?

Bhri 8. V. Ramaswamy: It is a dis-
tance of about 42 miles. The original
estlmate was Rs. 33 crores. But,
now, I am afraid, it will come to
Rs. 7'7 crores.

8hri Panigrahi: May I know whether
this scheme has also been included
in the electrification of railway lines
scheme?

Shri 8, V. Ramaswamy: No, not at
present.

Shri Supakar: May 1 know the
dates of these two estimates, namely
the original estimate and the final
estimate?

Shri S. V., Ramaswamy: As 1 sub-
mitted, in 1856, the estimate was
Rs. 3'3 crores; that was the rough
estimate. But, now, owing to increase
in cost etc. it will come roughly to
about Rs. 7-7 crores

Shri V. P, Nayar: Are we to take
it that from 19568 to 1968, the cost of
the line has risen by over one hundred
per cent so as to inflate the estimate
to Rs. 77 crores from Rs. 3'3 crores?

Shri 8. V, Ramaswamy: It is not so.
The original estimate was a rough
estimate. But the final one is the
detafled estimate.
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Shri V. P. Nayar: What is this in-
crease of Rs. 4 crores in one year?

Shri Sapakar: May I know whether
the railway line from Bhilai to Daula
Rajeria from where the iron ores will
be brought, which covers a distance of
about 52 miles, could be completed
with Rs, 4 crores, and if so, why this
estimate has increased so much?

Shri 8. V. Ramaswamy: The terrain
is a very difficult one, and that adds
to the cost.

Shri V. P. Nayar: That was not
taken into consideration earlier?

Mr. Speaker: I would only suggest
one thing to hon. Members. Of course,
the Minister is not there on the spot;
he is not the person who executes it
on the spot. If there is any particular
maiter where hon. Members feel that
a lot of money is being spent, then I
shall have that matter referred ad
hoe to the Estimates Committee, to
find out what exactly the position is,
so that all hon. Members may be
satisfied, if they are not already satis-
fied about it. From time to time, they
may make suggestions to that effect.

Shrt S. V. Ramaswamy: [ submit
that it is a difficult terrain; it is a
mountainous area, and therefore, the
cost has increased.

Shri Supakar: It is not merely a
question of increase in the estimates,
but there is the delay in not adjusting
it to the programme of the steel plant.

Mr. Speaker: The hon. Member has
asked his question, and an answer has
been given. Let us go to the next
question now.

Heat Wave in the Country

Il
4o

Shri Bibhuti Mishra:
Shri Tangamani:
Dr. Ram Subhag Singh:

Will the Minister of Transport and
Communications be pleased to state:

*1093.

(a) whether the causes of the heat
wave which swept the country during
May and June this year have been
studied;
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(b} if so, that outcome of the study;
and

(c) the steps proposed to be taken
in the matter?

The Deputy Minister of Clvil Avia-
tion (Shri Mohiuddin): (a) and (b).
Yes, Sir. The study showed that the
heat wave was due to (i) the absence
of active secondary western distur-
bancés over the country and the
consequent lack of exchange of  air
between the cooler southern and the
hotter northern parts of India; and
(ii) the delay in the onset of monsoon
over the country.

(c) In the present stage of scientific
and technical advancement, it is not
possible to prevent the occurrence of
such natural phenomenon.
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Shri Tamgamani: Mzy I know
Mr. Speaker: Let us go to the next

question. The heat wave has
Why should we create heat wave han"

Shri Tangamani: There is a specific
question that I want to ask.

Mr, Speaker: I know, But there
are many other gquestions.

Shri Tangamani: In the heat wave,
many children died. That was the
point that I wanted to ask.

Mr. Speaker: Are Government the
cause of the heat wave? They can
only say what exactly has happened.
Hon. Members must allow some kind
of discretion to find out whether in
a particular case, a number of gues-
tions have been asked or not. But I
find that every minute I have to dic-
tate to hon. Members that there are
a number of other questions here, The
hon. Member Shri Tangamani rgads
every question. That is the difficulty.

Derailment of a Passenger Tralo near
Alambagh

s1094 J Shri S. M. Banerjee:
Sardar Igbal Singh:

Will the Minister of Rallways be
pleased to state:

(a)} whether a North-Eastern Rail-
way passenger Train from Kanpur
derailed near Alambagh at about
9-30 p.M, on 18th May, 1958;

{(b) if so. the number of persons
who died and those who were injured;
and

(¢) whether any inquiry was made?

The Deputy Minister of Rallways
(Shri Shahnawas Ehan): (a) At about
21'23 hours on 18th May. 1958 while
No. 32 Dn. Kanpur Passenger train
was negotiating a right handed curve
between Alambagh Cabin and Luck-
now Charbagh Cabin, on the Kanpur-
Lucknow, Metre Gauge, Section of the
North-Eastern Railway, the engine and
first six coaches got derailed.

(b) One person was killed and 8
received injuries.
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(e) Yes, a statutory enquiry into
ihe accident was held by the Govern-

ment Inspector of Railways.

Shri 8. M, Banerjee: In view of the
repeated accidents and derailments,
may I know whether the Minister is
thinking of calling a conference with
the All India Railwaymen's Federa-
tion? The other day, you pointed out
to us that we should also advise the
employees to be very cautious. So, I
want to know whether such a  con-
ference with the All India Railway-
men's Federation and their represen-
tatives would be helpful, and if so,
whether he contemplates calling such
a conference?

Shri Shahnawax Khbhan: For the
present, there is no intention of call-
ing any conference with the represen-
tatives of labour over this matter.
The Government Inspector of Rail-
ways inquired into the matter and be
was of the opinion that the derail-
ment was caused by sharp curve and
excessive speed. We are taking steps
to deal with the situation.

Shri §. M. Banerjee: May I know
the amount of compensation given to
the families of the deceased, and the
injured persons?

Shri Shahnawaz Khan: So far no
compensation has actually been paid.
The er-officio Claims Commissioner
of the area is receiving claims.

Sugar Prodoction in RBRihar

*1985. Shri Anirudh Sinha: W1l the
Minister of Food and Agricultare be
ploased to state:

(a) whether it is a fact that there
has been a fall in the producrtion of
sugar in the factories in the State
of Bihar in 1958-57 season as compared
to the sugar produced 1n 1938-40
season; and

(b) if so, the reasons therefor?

The Deputy Minister of Food and
Agricoitare (Shri A, M. Thomas):
(a) and(b). Yes, Sir. There was a
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fail of 10,000 tons in the productlion
of sugar in Bihar in 1966-57 as com-
pared with the production in 18919-40
This s largely due to fall in the pro-
duction of cane in 1956-57 as compar-
ed with 1839-40.

Shri Anirndh Sinha: Is it a fact that
in recent years in Bihar there has
been a progressive decline bot%: in the
matter of yield per acre and in re-
covery of sugar from cane? If so,
what steps have Government taker
to improve the same, and with wha.
results?

Shr: A. M. Thomas: It depeids on
various factors—production of sugar
area under sugarcane, yield of cane
per acre, relative prices of SUgAr
and gur and so many other factors.
The assumption made by my hon
friend is not quite correct. I find from
the information I have in my posses-
sion that the area under cane has been
changing quite appreciably in Bihar.
The highest figure of 508 lakh acres
was attained in 1940-41 and the lowest
was 2'09 lakh acres in 1853-54. With
regard to recent years, my hon. friend
has asked about 1956-57 and 1939-40.
In 1957-58, there has been a consider-
able fall. The area,is 376 lakh acres
and the quantity of sugar produced is
only 2‘74 lakh tons. It has been
mainly due to the red rot discase.

With regard to recovery, my hon.
friend's assumption is not correct. The
average recovery in Bihar in 1§57-58
is 9°91; in 1939-40, thec average re-
covery was 9:28, so that there is some
increase in the percentage of recovery.

Shri Anirndh Sinha: Is it not r fact
that the progress of the sugar industry
as a whole is not reflected in the
Eastern UP and Bihar regions. and
even the existing capacity is not utilis-
ed fully and effectively? May 1 lsnow
the causes for this? I also want te
know what measures Government pro-
pose to take to help utilisation to the
full extent the installed capacity by
the mil'- in both regions?

Shri A. M, Thomas: My hon. friend's
assumption that Bihar has not been
keeping pace with the progress
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achieved in the matter of the sugar
industry in other Btates is correct. For
example, in UP in 1938-40, it was only

-
©

acres; now it has gone up to
308 Iakh acres. As I said, it depends
on various factors.

With regard to the number of fac-
tories functioning, it is 32 in 1939-40,
now it js only 28. But in some fac-
tories, there has been expansion also
30 that it has not been due to the
reduction of the number.

With regard to the efforts made, 1
may submit for the information of the
House that out of Rs. 8 crores provid-
ed for development work on sugar-
cane in the Second Five Year Plan, the
share of Bihar comes to Rs. 78 lakhs.

8hri Thiramala Rao: What are the

average ylelds per acre of sugarcane
in 19839-40 and 1956-577

Shri A. M. Thomas: The ‘average
yield per acre in 1039-40 was 12'81
tons whereas in 1956-57, it is 1332
tons.

w fuale faw : wgrog /8 A&
g glagzalx 543+ 2¢ § w701
qa< fopay su gy af § ?

Shrl A. M. Thomas: Four faclories
—Indian Siwan, Buxar, Japaha and
Semapur—which were working in
1939-40 are not working now. The
Indian Siwan is not working owing
to disputes among the partners. As
regards the other factories, there are
some other reasons for their not work-
ing.

Pandit D, N. Tiwary: From 1952 to
1856, the recovery of cane was over
10 per cent, and now it has gone down
to 9 per cent. May I know what are
the reasons for this, and whether any
steps have been taken to improve
regovery?

Shri A. M. Thamas: In 1052-53, re-
covery was 1003 Now it is 991,

Shri A, M. Thomas: In fact, some
schemes are being attempted.  Under
the auspices of the Indian Central
Sugarcane Committee some schemes
are being worked. The State {5 also
working out a scheme. Under the
Second Five Year Plan, as I have al-
ready submitted, Rs, 76 lakhs has been
set apart from Bihar.

Bhri EBanga: Are any steps being
taken to prevent any more land being
diverted from food crops to sugar-
cane?

Shri A. M. Thomas: Ag far as Bihar
is concerned, there is no such problem.
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The Deputy Minister of Olvil Avig-
tiom (Shri Mobinddin): (a) The Indian
Ajrlines Corporation have no plans at
present to resume air services to
Bhopal, Indore and Gwalior.

{b) Yes, Sir.

{c) to (f). The Corporation have
explained that they had to discontinue
&ir services to these places because the
services were uneconomic and  that

" they would be prepared to resume
them provided they are reimbursed
the losses involved in operating the
services. Thwe State Government has
been informed accordingly.

Shri V. C. Bhukla: May 1 know if
there are any other air services ope-
rated by Indian Airlines Corporation
except in the Assam and Tripura
region which are at present running

uneconomically and if so, which are
they?

.Shri Mohluddin: There are a num-
ber of sectors where the services are
running uneconomically. ‘The Cor-
poration is making attempts to reduce
the recurring losses every year, they
are making an attempt to eliminate
those sectors where the expenditure
is very high and the revenues are
very low,

Shri V. C, Shukla: May I know if
the route Bhopal-Indore-Gwalior was
causing the greatest loss to the IAC?
If so. what are the comparative
figures?

8hri Mohiuddin: I might mention
that the service that was run in 1956-
57 Agra-Gwalior-Bhopal-Indore-
Aursngabad incurred a loss of
Rs. 18,60,000. Another service that
was also closed was the Delhi-Agra-
Bhopal flight, the loss on which in
1956 was Rs. 7,75,000.

sfy Creterst ware - w3 F 097 AT
aear f FF ...

Mr. Spesker: Order, order.
already called Shri Jangde.

I have
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The Minister of Transport and Com-
munications (Shri S. K. Fatil): This
raises a general question. Many hon.
Members have been asking whether
the uneconomic lines should be run
by Government. My ministry s
considering the problem as to the lines
that are most uneconomic and yet
have got to be run in order that
the towns and cities could be contact-
ed, what methods could be introduced
sothxtthe!ossl.suummbed.lf any
subsidy has to be given, how much
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of that should be shared by the Gov-
ernment of India and bow much by
the State and all that The whole
question iz under consideration—and
particularly with reference to Madhys
Pradesh.

Death of Fireman due to Heat-Stroke

*16897. Shri H. N. Mukerjee: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that on the
5th June, 1858 a fireman, Ramjhori
Ram of Chitor Loco collapsed in the
engine;

(b) if so, the cause of the collapse;

(c) whether there have been casu-
alties amongst railwaymen on Eastern
Railway on account of the extra-
ordinary heat-wave in May and June,
1858;

(d) if so, their number and nature;
and

(e) whether any compensation and
if so, how much has been granted to
the victims or their dependents?

The Deputy Minister of Raiflways
(Shri Shabnawas Khan): (a) Yes, at
Chitpur (and not at Chitor).

(b) Not known as the result of the
post-mortem examination is still not
available.

(c) Yes.

(d) 793 cases of heat exhaustion, out
of which there were 6 deaths suspect-
ed to be due to the extraordinary
heat-wave.

(e) The question of payment of
compensation is under consideration.

Shri H. N, Muokerjee: May 1 know
if our Railways make any provision
for relief especially to drivers and
firemen regarding a shorter week or
lesser hours of work during periods
of heat-wave when accidents are not
unlikely?

Shri Shahnawaz Khan: No provision
for shortening the hours of work is
made. In fact, during the extremely
hot weather, lot of people fall sick
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and those who are on duty someumes
have to work longer hours. This is
a point which needs looking into and
I will certainly look inte it.

Shri Tangamani: The death occur-
red as early as June 5, 1958; and the
hon. Deputy Minister says that the
post-mortemn report is not awvailable
May I know when he will be able to
get the report?

Shri Shahnawax Khan: The post-
mortem case was entrusted to the
G.R.P. The Railway authorities have
been making persistent efforts to get
the post-mortem examination report.

Mr. Speaker: What is the G.R.P.?

Shri Shahnawas Khan: Government
Railway Police. This body was taken
to D. R. Bingh Hospital which is a
railway hospital. We have been try-
ing our best to get the report as early
as possible. But, I am sorry it has
been delayed; and we will make fuc-
ther efforts.

Mr. Speaker: The post-mortem must
have been completed long ago. Does
it take so long to get the post-mortem
certificate?

Shri Shahnawazx Khan: We have
been writing to the police to let us
have the report. I am sorry it has not
been forthcoming. We will make
further efforts.

Shri Ham Barua: May I know
whether the attention of the Govern-
ment was drawn to the statement
made by the driver of the Kishenganj
local train at Sealdah that was involv-
ed in a riot to the effect that ‘this is
the reward for my working 18 hours
in a day in the unbearable heat of
the engine'. If so, what steps were
taken to give relief to the drivers and
foremen who are made to work for
18 hours a day in the unbearable heat
of the engine?

Mr. Speaker: The Deputy Minister
says that he is looking into the mat-
ter; and so far nothing has been done
and they are doing that now.

Skri Hem Barux: It is s statement
made by a driver. May I know If it
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is a Imct that bave been made
to work for 18 hours a day,

Mr., Speaker: In answer o a pre-
vious question, the hon. Deputy Mi-
nister has zaid that 8 number of peo-
ple fall sick and the others are made
te work longer hours than they are
legitimately bound to do. TUnfortu-
nately, till now, no arrangement has
been made to remove this incon-
venience; and they are looking into
this matter. The hon. Member is only
giving another instance. The Minister
is taking action.

Bhri 8, M, Banerjee: These are the
only instances that were brought to
the notice of the hon. Minister. But,
there are other instances like this. I
want to know what positive steps
have been taken to provide saline
tablets and other things that have
been prescribed by the medical autho-
rities for thiz particular period from
1$th May to 20th June.

Shri Shahnawax Khan: During the
excessively hot weather, salt tablets
are prescribed for the drivers and
other people who work on engines.
These tablets are given.

Shri Tangamani: The hon. Deputly
Minister stated that there have been
6 deaths. May I know whether any
ad hoc payment has been made as
was done by the Defence Ministry
in other cases”

Shri Shahnawar Khan: So far no
ad hoc payment has been made. But,
1 will try to expedite the payment as
much as possible.

Land

*1098. Shri Bangshi Thakur: Will
the Minister of Food and Agriculture
be pleased to state:

{(a) whether it is a fact that the
Tripura Administration has introduced
a system which demands indemnity
and security bond from the claimant
at the time of payment of awarded
sum for the land acquired very
.recently;

(b) whether it is also a fact that all
fhe claimants especially of moffusil
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areas are experiencing difficulties on
account of the introduction of this new
system; and

(c) if so, what steps Government
propose to take in this direction?

The Deputy Minister of Agricultare
(Bhri M. V. Krishnappa): (a) to (c).
The information is being collected and
will be laid on the Table of the Lok
Sabha at the earliest.

Shri Bangshi Thakar: May I know
whether Government is aware of the
harassment that the rural people have
to undergo because of such a new
system—a new Act?

Bhri M. V. Krishnappa: We have
yet to get all the details from the-
Tripura Government and it takes time.
Unless 1 get the full information I
won't be able to give the correct reply.

Shri Bangshi Thakur: May I know
whether the introduction of such a new
system or a new Act is within the
competence of the Tripura Adminis-
tration without the approval of the-
Indian Parliament or of the Home
Ministry of the Government of India
or the Advisory Committee for Tripura
Affairs v

Mr. Speaker: The hon. Member is
putting a question of law and asking
for opinion in a legal matter. He sug-
gests that it is illegal and ultra vires.

Shri M. V. Krishnappa: I have yet
to get all the details from the State
Government. Until I get the full
details, I won't be able to say anything
in the matter.

Shri Dasaratha Deb: Sir, may I know
whether the Government is aware of
the fact that in Tripura the claimants
have to take the compensation money
from the Agartala treasury, whereas
in their own respective towns there
are government treasury officers, and
that because of that difficulty, in many
cases, the claimants have stopped tak-
ing their compensation momey as= the
compensation money is smaller It.hm
the expenditure they have to incur
in travelling and other things?
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Shri M. V., Krinhsappe: I take this
information from the hon. Member and
will write to the authorities.

Mr. Speaker: The Minister should
‘take this into coasideration and make
arrangements that small amounts are
paid at the nearest places. The
Minister must take note of thiz and
try to remedy it. We are not now a
Police State. The Ministry and every
subardinate officer must be constantly
‘thinking of how best to increase the
comforts and convenience of the
public,

T.R. Clinics in Orissa

*1099. Shri Panigrahi: Will the
Minister of Health be pleased to state:

{a) how many tuberculosis clinics
Have been established with Central
wid in Orissa during 1957-58;

(b) whether any proposals have
been received from the State Govern-
ment for establishing more tuber-
culosis clinics with Central aid during
1958-59; and

(c) if so, the action taken in the
-matter?
. The Minister of Health (Shrl Kar-
markar): (a) None.

(b) and (c¢). The proposal of the
State Government for the establish-
ment of four T.B. clinics one each at
Baripada, Puri, Berhampur and Kora-
put during 1958-59 has been approved.
X-Ray and laboratory equipment will
be supplied to these clinics by the
‘Central Governmernt.

Bhri Panigrahi: What is the total
estimated expenditure of setting up
these 4 clmies which have been pro-
posed by the State Government; will
‘the Central Government assist it in

full?

Shri Karmarkar: As I said, it is for
the BState Government to make
arrangements for putting up the
-clinic proper, namely, the buildifig
and the staff. For each such T.B.
clinic, under the schame, the Central
Government provides equipmant worth
Rs. 50,600. That is the srrangement.
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Bhri Panigrall: May ! know the
amount of sssistanbe which was given
to Orissa for Aighting T.B. during the

First Plan peried "and the ammint
advanoed so far?

Bhri Karmarkar: About that gues-
tion, I should like to have notios.

Dr. Sashila Nayar: Has any decision
been taken that each T.B. clinic should
be linked with a T.B. hospital so that
apart from giving out-door care
through the clinics, necessary cases
can be admitted and certain areas thus
made free from T.B.? Such an experi-
ment was successfully tried in Delhi.
Has any such arrangement been made
in Orissa also?

Shri Karmarkar: In respect of those
clinies to be set up, it is considered
advisable that each clinic should be
accompanied by some beds for the
the T.B. patients.

Shri V. P. Nayar: The hon. Minister
says that the Central Government
gives assistance for some clinics, I
want to know whether any survey
has been made of the incidence of T.B.
in Orissa and what percentage of the
population has been covered by mass
radiography and tuberculine tests?

Shri Karmarkar: About the survey,
I should like to have notice. 1 forget
what the other part of the question
- JAP {Interruptions.)

Mr. Speaker: 1f such long questions
are put, everybody forgets.

Shri V. P. Nayar: I asked about the
incidence of T.B. in Orissa and the
percentage of people covered by mass
radiography and tuberculine tests.

Shri Karmarkar: I want notice for
that.

Shri 8. M. Banerjee: May 1 know
the number of T.B. clinics likely to be
established in the country during the

Second Plan period?

Shri Karmarkar: I think about 308
clinics. Qut of that for 1957-58 yawies
this aid scheme, 80 clinlcs were chenen.
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Bhit 5. M. Banerjoc: What is the
number of clinles in UP.?

Mr. Speaker: Leave alone UP.; when
an hon. Member once becomes a Mem-
ber of Parliament, the whole of India
is his constituency.

Shel 8. M. Banerjes: The invidence
is high.

Mr. Speaker: He may write these
details to the hon. Minister.

Dr. Sushila Nayar: May I know if
the Government of India has worked
out any pattern of operation for all
these clinics all over India towards the
promotion of control of the disease?

Shri Karmarkar: So far as these T.B.
Clinics are concerned, there is a pattern
worked out and the idea is for the
establishment of 200 new T.B. clinics
and for upgrading about 100 existing
clinics during the Second Plan and
the Plan provides about Rs. 1275
lakhs. We have asked various Gov-
ernments to make suggestions and in
accordance with the suggestions made
we have agreed to distribute sixty sets
of apparatus to sixty clinics in 1957-58.

Road Transport

*1100. Shri Sanganna: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

{a} whether the Government of
India have evolved a National Policy
for transport in order to develop the
road transport; and

(b) if so, the detsils thereof?

The Minister of State In the Ministry
of Transport and Communications
(8hri Eaj Bahadur): (a) and (b). The
question of evolving a National Policy
in regard to the development of
different means of traneport, includ-
ing road transport, is under active
conxideration of the Government of
Indis.

Shri Sanganna: May [ know whe-
ther the forelgn exchange position has
any diminutive effect on the road pro-
gramme in the country?
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Shri Raj Bahséur: The foreign
exthange problem hag got some effect
on the development or evolution of the
transport pditey in so far as we have
to buy motot perts or parts of other
vehicles from foreign countries.

Shri Sanganns: What is the position.
of the road programme in the re-
phased plan of the Second Plan? 1
want to know the position of the road
programme in the Second Plan as it
is re-phased now.

Shri Raj Bahadur: The question
pertains to the evolution, formulation
and declaration of a national trans-
port policy. In regard to the guestion
about allocations in the Second Plan,
1 think the allocations are to the tune
of Rs. 288 crores; I am speaking from
memory and subject to correction.

Misbehaviour of Railway Police

*1103. Shri Halder: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that a Police
Officer of Sealdah Railway Police who
was travelling with a third class ticket
in a first class compartment of Up
Lakshmi Kantapur local between
Ballygan) and Sealdah was caught by
two Travelling Ticket Inspectors of
Sealdah Division on the morning of
the 2nd July, 1958;

(b) whether the said Police Officer
escaped from the Station Master's room
with the help of other policemen;

(c) whether the same Police Officer
arrested those ticket checkers in the
evening and locked them up, until the
Divisional Commercial Superintendent
of Railway arranged bail for them;
and

(d) if so, what steps have been taken
against the Police Officer?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Yes. there was an incident of this
nature on the 2nd July 1858, The
Police Officer, however, left the Station
Master's office after paying the excess
charges due. Also the Travelling
Ticket Examiners were arrested by
another Police Officer.
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(d) The case is under invastigstion
by the Superintendent of Government
Railway Police, Sealdah.

Shri Halder: May I know if any
wother police officer has been fined or
punished for travelling in a higher
class with a third class ticket or for
travelling in the train without ticket
or misbehaviour during this period?

Shri Shahnawas Khan: I could not
hear him properly.

Mr. Speaker: I am trying to find out
whether this general question arises
out of this specific question. He asks
if he has come across police officers
travelling without tickets or travelling
in a higher class with third class
tickets.

Shri Shahnawax Khan: Sometimes
some cases do come to our notice and
in this particular case, the police
officer was travelling in a higher class
with a lower class ticket.

Mr. Speaker: Next question.

Shri Prabhat Kar: I want to ask a
question relating to this. After the
police officer paid the excess amount,
the railway officials were called into
the thana by the higher police officer
and were remanded to custody. Is it
a fact and if so, is it because the police
officer was made to pay the excess
amount?

Shri Shahnawar Khan: We have so
far been able to get the version from
the railway sources only. 1 stated the
railway wversion of it. The matter is
under police investigation. What
actually happened is this. The travel-
ling examiners found a police officer
holding & third class pass travelling
in the first class compartment. They
charged him excess fare and he tried
10 run away and then when he was
being taken to the station master's
office, he tried to assault the ticket
<examiners. Then the public luckily
came this time to the rescue of the
Railway people and he was charged
excess fare. In the evening, when
these ticket examiners were going off
duty, they were arrested by the police
and taken to the thana. Then the Divi-
sional Superintendent and the Chief

Commercial Superintendent conimcied
the Deputy Inspector-General of Police
to relemse these people on bail. The
whole question is now being investi-
gated by the Superintendent of Police
and we are awaiting his report.

Shri Ranga: How is it that this case
has not been placed before any Mnagls-
trate and it is still being investigated?
He says it is already two manths.

Mr. Speaker: Has the police officer
been charge-sheeted?

Shri Shahnawar Khan: The matter
is being investigated by the Superin-
tendent of Police.

Mr, Speaker: Which railway official
will work under these conditions? I
do not want to intercede in these
mutters but this is not the first time.
On a prior occasion, weé came to know
that when somebody was travelling in
a compartment, a police officer got
into the compartment and when Be
was asked to get out, he began to
beat and he went on like this. -With
respect to thes¢ matters, there is no
safety for those officers who are work-
ing in the railways or in the stations.
None of them will do anything if
things are allowed to happen like thas.
The other day a question was put;
there was some looting on some way-
side station and the hon. Minister,
when asked, said that it was a matter
of law and order. It is not a matter
of law and order so far as the rail-
way line is concerned. The station
master's safety is first the considera-
tion of the Centre. Here it is our pro-
perty. I am really surprised that no
protection is given to these people.
For threc months the matter is left in
the hands of the local police. The
hon. Ministers should have no hesita-
tion in appointing officers while such
matters have not been taken notice by
others. This case is not the first or
the second. There has been the first,
second, third and so on. I will allow
any amount of discussion so far as
this matter is concerned. It concerns
the security of the passengers, of the
other persons, of the station masters
and 30 on. There is no safety.
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It sught not to be considered that [
am giving a general lecture on this
matter but again and again these
matters come to our notice because it
= a Central subject and we are
extremely concerned over this matter...
(Interruptions.)

Bhrl Jadhav: 1 want some very im-
portant information.

Myr, Speaker: I have given sufficient
tnformation. Next question.

Postal Circle, Mysore

“1104. 8hri Joachim Alva: Will the
Minister of Transport and Commanl-
cations be pleased to refer to the reply
‘ given to Starred Question No. 212 on
the 17th February, 1958; and state:

(a) whether the question of the for-
mation of a new postal and telegraphic
administrative circle for the Mysore
State has since been considered; and

{b) if so, the decision taken there-
on?

The Minister of Transport and Com-
monications (Shri 8. K. Patil): (a)
and (b). The matter is now wnder
examination.

8hri Joachim Alva: Has not the
P.& T. Department got separate cir-
cles for separate States after the
States were reorganised?

Shri 8. K. Patil: No; it has not yet
been done.

Shri Joachim Alva: Is the hon.
Minister aware of the great incon-
venience caused by making a reference
to the Madras Circle with regard to
the part of the State and to the Bom-
bay Circle with regard to another
part of the State?

Shri 8. K. Patil: The whole case.
Sir, is one of rationalisation, and we
have been thinking as to what should
ultimately be done; whether we
should follow the ‘“one State one
circle” policy or make other zonal
system arrangement whichever is
convenient. All that matter is under
consideration.

Skri Basappa: May I know whether |

the Gevernrfent of Mysore has sald
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anything in this matter, and whether
they have recommended the forma-
tion of the circle?

Shri 8, K, Patll: The Government of
Mysore are very keen that they
should have a circle for themselves,
and they are justified in their keen-
ness. We are considering it in a very
helpful and considerate manner.

S8hri Ramanathan Chettiar: May I
know whether postal circles would be
formed on a linguistic basis?

Shri 8. K Patil: [ do not think
postal circles would be formed on a
linguistic basis.

Shri Achar: May I know when we
can expect a decision on this?

Bhri 8. K. Patil: I had a meeting
with the Chiet Minister only this
morning. [ put our difficulties before
him, whether in the matter of accom-
modation and other requirements
which are necessary he would help
us. He has promised that. That
solves a very great obstacle in our
way, and we expect a decision pretty
quickly.
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Export of Cattle to South Vietnam

_|_
+1105, J Shri Raghunath Singh:
| Sardar Igbal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Govern-
ment has entered into a deal with
South Vietnam for the export of
Cattle; and

(b) if so, the details thereof and
the kind of cattle to be exported?

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) The Gov-
ernment of India have, on request,
agreed to allow the export of 2,000
buffaloes to South Vietnam for agri-
cultural purposes. The terms and con-
ditions about the procurement and
transport of the animals have been
communicated to the Vietnam Govern-
ment. The deal will be finalized when
they have accepted the terms.

(b) A statement is laid on The Table
of the Lok Sabha. [See Appendix V,
annexure No. 1.]

At g 1a fag w7 22He | T8
fge drar g & fafar sraa gra g
# AT =g g fF S oFaE g
ag 3fsaa foww & gra gmr a1 A
g & g1 7 am o a7 A A
#1% wifgwq fear g ?

=Y "o o Fer.ar : ZETIE F fAU
&rs farq arar s AE ST A9r | 39
JTET UF WHEFT KT FAFEAT A AA|
a1 #IT IAF FgT GTEAT FH I OF
fafqr Frodt & wit fFar & fF orEr
A1<Y EXETTHE | g IART @ ATOAAT |

Shri Hem Barua: In view of the
fact that the export of our cattle to
U.S.A. many years back has created
a new generation of bulls there call-
ed the “brahman bulls”, may I know
if Government has any similar inten-
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tion of creating a generation in ex-
porting these 2000 buffaloes to South
Vietnam?

Shri M. V. Krishnappa: We are

prepared to give them he-buffaloes
a'lso; we have enough of them.

Shri Jadhav: rose—

Mr. Speaker: We will go to the next
question.

Shri Jadhav: Sir, I am finding it
difficult to catch your eye.

Mr. Speaker: Does he want to put
some more questions regarding bulls?

Shri Jadhav: My question is ahg?
something else. May I know whalL8Y

it is a fact that there is a dearth of

milch cattle in India; if so, may 1

know why these buffaloes are export-

ed?

Shri M. V. Krishnappa: There are
some neighbouring countries like
Burma, Ceylon, Vietnam, Indonesia
ete. who entirely depend for some
things on us, and even though we are
short of those things we have to
accommodate the people there. We
have to send them these things, and
in this case the Government of India
has liberalised the policy in the matter
of export of cattle to earn foreign
exchange.

Shri Hem Barua: May I know how

many of these 2000 buffaloes are he-
buffaloes?

Shri M. V. Krishnappa: One he-
buffalo will be required to serve 70
she-buffaloes.

Price of Vegetable Oils

#1106. Shri Mahanty: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) whether the retail prices of
vegetable oils have gone up in the
markets following the new export
policy of these commodities; and

(b) if so, how Government propose
to meet the situation?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes.
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(b) The Government is keeping a
watch on the movement of prices of
vegetable oils in the country and suit-
able steps will be taken from time to
time to ensure that their prices rule
at reasonable levels. The present time
is the lean season for kharif oilseeds
and with the coming into the market
of the new crop within the next two
months, prices may be expected to
show a downward tendency.

Shri Mahanty: May we know what
is the  percentage and quantum of
increase, and the reasons therefor?

Shw M. V. Krishnappa: The export
mﬂt’e commodities were allowed in
January this year. In December last
yvear the price of groundnut oil was
Rs. 55 per maund, and today it is
Rs. 59. There is an increase of Rs. 4
for Rs. 50, and that comes to about
8 per cent.

Shri Mahanty: In view of the fact
that these exports are going to be pro-
moted and wunless the consumers’
interests are guarded it will be at the
cost of the consumers, may we know
what specific steps Government are
pursuing in this matter?

Shri M. V. Krishnappa: One of the
important foreign exchange earners in
the country is oil cake and oilseeds.
We earn a considerable amount of
foreign exchange by exporting oil and
oil cakes, but while exporting them
we have taken into consideration the
interest of the consumers also. In spite
of this rise in prices, it is less than
the price at this time last year. . In
July last year the price was Rs. 58
and today it is Rs. 56; that is, in spite
of exports the price has not gone
above last wyear’s price.

Shri Mahanty: Sir, the hon. Deputy
Minister gave two figures. If I heard
him correctly, first he said Rs. 59, and
now he says Rs. 56.

Shri M. V., Krishnappa: I am giving
the different prices for the different
months. The first figure I quoted re-

173 LSD—2,
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lates to the month of August, and the
second figure relates to the month of
July.

Shri Tyagi: May I know whether
we are exporting vegetable oils at a
loss or at a profit?

Mr. Speaker: Are we selling it at a
price less than the current price here?

Shri M. V. Krishnappa: No, Sir; we
earn a profit.

Shri Ranga: Will the Government
give an assurance that just as the
next crop would be coming into the
market they would not put a ban on
the export, and thus bring down the
prices again and make the producers
lose?

Shri M. V. Krishnappa: That is an
answer to the question of Shri Mahanty
who does not want these things to be
exported. The producers in the coun-
try want that these exports should be
allowed so that the prices are reason-
able and at an economic level.

Shri Ranga: He has put it in an-
other way......

Mr. Speaker: Order, order. The hon.
Minister is not able to give an assur-
ance straightaway. Hon. Members
ought not to insist on that.

Shri Ranga: They have done it
earlier, Sir; wrongly they prevented
the export at the time the crop came
into the market and afterwards allow-
ed it to go out, with the result that
only the traders and millers were
benefited, the consumers lost and the
producers did not get anything at all.

Shri M. V. Krishnappa: As you said,
Sir, on this question of import and
export I cannot forecast anything.

Mr. Speaker: All the same, the hon.
Minister will take into consideration
the suggestion of Shri Ranga that
profit ought not to go to middlemen,
but more profit should go to the
growers; of course, without prejudice
to the consumers.
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Mombtary Limgits fer Delivery of
Money Orders in Villages

*1197. 8hri B, C. Mullick: Will the
Minister of Traasport and Comsmuni-
catioms be pleasad to state:

(a) whether it is a fact that the
village postmen and extra depart-
mental delivery staff are allowed to
distribute money orders up to a mone-
tary limit of Rs. 40 only;

(b) whether the attention of Gov-
ernment has been drawn to the fact
that especiully the female payees are
put to great inconvenience by this
monetary limit system; and

(c) if so, what steps Government
have taken or propose to take to elimi-
nate such inconvenience in rural areas?

The Minister of Transport and Com-
munications (Shri 8, K. Patll): (a)
Yes. The limit is in respect of each
money order,

{b) Some complaints
received.

have been

(c) The matter is receiving atten-
tion.

Shri B. C. Mullick: May 1 know the
reasons for not increasing the mone-
tary limit from Rs. 40 to a consider-
ably bigger amount?

Skri S. K. Patil: The limit has possi-
bly to be raised. There are difficulties
and we are considering them. In all
probability, it will be raised to the
maximum.

Shri B, C. Mullick: May I know up
to what aggregate amount a village
postman or a delivery agent can carry
money to a village?

Shri 8, K, Patll: The idea is that
ultimately the limit would be raised
to Rs. 800. Because the village post-
man sometimes does not return for a
whole week, therefore he is not
accountable until he returns. He has
to move from village to village. He
has no securities. There are other
fectors also to be considered: that is
y the matter is a complicated one.

3
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Shri B. C. Mullick: What is the
security money given by pestmen
categorywise?

Shri 8. K. Patil: The security that

he gives, if I am not mistaken, 13 about
Rs, 300,

‘Visit India Year’

*1108. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether Government have a
proposal for observing 1961 as the
‘Visit India Year'; and

(b) if so, what facilities Govern-
ment propose to provide to make it a
success?

The Minister of Btate in the Minis-
try of Transport and Communicafions
(Shri Raj Bahadur): (a) and (b). The
proposal is still in its very preliminary
stage. A final decision in the matter
will be taken shortly in consultation
with the various Departments of the
Government of India and other agen-
cies concerned.

Shri Hem Raj: May I know by what
time a final decision on the proposal
will be taken?

Shri Raj Bahadur: I think very soon.
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WRITTEN ANSWERS TO
QUESTIONS

Rafiway Booking Clerks

*11¢1. Shri T. B. Vitial Rao: Will
the Minister of Rallways be pleased
o state:

(a) whether it is a fact that the
duty hourg of Railway Booking Clerks
at some of the stations on Western
Railway are divided in two shifts of
four houry each;

(b) if so, whether Government are
aware of the hardship caused to the
employees on account of the break in
their duty hours; and

(¢) if so, whether it is proposed to
have their duty hours fixed only in
one shift?

The Deputy Minister of Rallways
(Shri Bhahnawaz Khan): (a) Yes.

(b) There is no hardship.
(e} No.

International Air Transport
Association

*1102. Sardar Iqbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Indian Airlines Corpo-
ration has been admitted as an active
member of the International Air
Transport Association; and

(b) the main functions and obliga-
tions arising out of the membership
of this organisation?

The Deputy Minister of Civil Avia-
ton (Shri Mohiuddin): (a) Yes Sir.

(b) The obligations of the member-
ship of the International Air Trans-
port Association are that the Indian
Airlines Corporation will have to
observe the rules, regulations, prac-
tices and the procedures of the World
Organization in respect of their inter-
national operations. The settlement
of ascoounts of the Indian  Airlines
Corporstion will be effected through

the International Air Transport Asso-
ciation Clearing House, London, there-
by replacing the present system of
settling accounts individually with a
large number of airline operators.
The 1LAC. have also to pay the cost
of membership of the Association.

Cattle Disease in Manipur

*1109, Shri L. Achaw Singh: Wil
the Minister of Food and Agricuitare
be pleased to state:

(a) whether rinder pest has attacked
cattle in Manipur in an epidemic
form; and

(b) if so, what is the number of
cattle affected and the number which
have died of this disease?

The Minister of Food and Agricul-
ture (8hri A P. Jain): No, Sir.

(b) Does not arise,

Fire in Mines in Asansol Area
Slu'l Ajit Slngh Sarhadi:
*i110.
Bh.rlmti Krislml Mehta:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that
extensive and uncontrolled fire in the
abandoned mines near Joti-mutuk
siding in Asansol area has endangered
the above siding, which provides the
only out-let of the production of 12
Collieries and Aluminium Corpora-
tion;

(b) whether it is also a fact that
a diversion has been suggested, the
cost of which the siding owners have
agreed to pay; and

(e) if so, why there is delay In
making the diversion, when closure of
the present siding will spell unemploy-
ment to about 25000 persons and
retard substantially the output of
coal?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) An
underground fire in an abandoned
mine-working first noticed by the
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been posted to watch the siding for
any subsidence. The siding is the
backbene line of sub-sidings which
serve five working collieries and an
Aluminium factory. S8Six other work-
ing collieries enjoy loading facilities
on the backbone line.

(b) Yes, Sir; but only three of the
six colliery owners having sidings
have agreed to pay their share. The
six other collieries have no claim on
the loading facility at present avail-
able to them nor are they obliged to
share in the cost of the diversion.

(¢) The work of the diversion will
be taken in hand on deposit of the
total proportionate costs agreed to by
the three owners.
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Private Practice by Doctors in

Government Hospitals

*1112. Shri Pangarkar: Will the
Minister of Health be pleased to state:

(a) whether it i a fact that Gov-
ernment propose to stop private prac-
tice by the doctors in the Haspitals
under the administrative control of
the Ministry of Health; and

{b) if go, whether any non-practising
allowance is likely to be granted?

The Minister of Health (8hri
Karmarkar): (a) and (b). Medical
officers employed in the hospitals and
dispensaries under this Ministry are
already prohibited from having pri-
vate praclice. They are granted a
non-practising allowance in leu of
private practice.

Irrigation Tax for D.YV.C. Waters
Shri Warler:
*1113. { Shrimati Rean Chakra-
| varity:
Will the Minister of Irrigation amd
Power be pleased to state:

(a) whether the Governmant of
Indizg have directed the West Bengal
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Btate Government to take steps to
Jevy irrigation tax for the use of the
Damodar Valley Corporation water;

(b) if so, what is the rate suggested
and what are the details of the sug-
gestions made by the Government of
Indin; and

(c) whether the West Bengal Gov-
ernment had taken the approval of
the Central Government to the rates
proposed  under the West  Bengal
Irrigation (Imposition of Water Rate
for the Damodar Valley Corporation
Water) Bill?

The Deputy Minister of Irrigation
and Power (Bhri Hathi): (a) The
Government of India stressed on the
West Bengal State Government the
urgent necessity for the levy of com-
pulsory water rales in the areas com-
manded by the DVC Canal System in
West Bengal.

(b) No specific rates were however
suggested by the Government of India.

{(c) No, Sir. It is not incumbent on
the State Government of West Ben-
gal to take prior approval of the
Central Government in this regard.

Machinery for Irrigation and Power
Projects
{' Shri Ram Shankar Lal:
Shri Raghunath Singh:
Shri Jhulan Sinha:

Will the Minister of Lrrigation and
Powey be pleased to state:

*1114.

(a) the cost of wear and tear of

(b) its original purchasing price?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) It is
presumed that by “wear and tear”
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be possible to collect the information
within a reasonable period of time

from the Siate Governments/Project
autharities,

{b) The original price of earth
moving machinery imported during
the First Five Year Plan period for
River Valley Projects is about
Rs. 18'36 crores.

National Highway No. 37

*1115, Shrimatj Mafida Ahmed:
Will ‘he Minister of Transport and
Communications be pleased to state:

(a) whether Government are aware
that about two furlongs of the
National Highway near Palasbari
have been completely effaced due to
erosion by the river Brahmaputra;

(b) whether the National Highway
is also being damaged at Khowang
due to eroding by river Dehing; and

tc) if so, what measures are in hand
to protect it?

The Minister of State in the Mints-
try of Transport and Communications
(8Bhri BRaj Bahadur): (a) Yes, about
2750 feet of the National Highway
Route No. 37 near Palasbari has been
vroded by the river Brahmaputra.

(b) Yes, the erosion by river Dehing
has reached upto the edge of the
Assam Trunk Road (about 400 ft.
length in 258th mile of National High-
way Route No. 37).

(c) At Palasban a diversion road
has already been constructed. At
Khowang also a diversion road has
been provided and seventeen semi-
permanent groynes have been cons-
tructed for protection of the road.
All other possible measures to arrest
erosion are being taken.

Port at Thangassery

*1116. Shri Kediyan: Wil the Minis-
ter of Transport and :
be pleased to refer to the reply given
to Unstarred Question No. 464 oa the
20th “ovember, 1957 and state the
decision since taken on the proposal
from Kerala State Government for
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establishing a

Thangassery (Quilon)?
The Minister of Sinte in the Minis-
try of Transport and Communisations
(Shri Raj Bahadur): A statement is
laid on the Table of the Lok Babha.
{See Appendix V, annexure No. 2.}

Alr India International’s Insugural
Flight to Moscow

*1117. Shri Ramakrizshna Reddy:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the cost of the travel
of persons who have flown to Moscow
on the 14th August, 1958 by Air India
International on the inaugural flight
will be borne by the Union Govern-
ment only or by Russian Government
also;

(b) probable cost of the travel to
and fro and their stay at Moscow; and

(c) who will bear the additional ex-
penditure of such a person who ex-
tends his stay in Moscow to study
Soviet economy”?

The Deputy Minister of Clvil Avia-
tion (Shri Mohiuddin): (a) The cost
was met by Air-India International.

(b) It is dificult to work out the
cost of the flight to Moscow and back
but the cost of a first class return
ticket to Moscow is Rs. 3343, The cost
of stay in Moscow for about eight
days was about Rs. 800 per head.

port at

(c) This will be the responsibility
of the person extending  his stay.
However, the return ticket given by
the Air-India International will be
valid for a period of one year.

EKundah Hydro-Electric Project

*1118. Shri Nanjappa: Will the
Minister of Lrigation and Power be
pleased to state:

(a) whether third stage of Kundah
Hydro-Electric Project relating to the
installation of third Power house will
be taken up soon after the completion
of the second;

(b) if 50, will it be carried out unfer
Canadian ald; and Lo

(c) what is the estimated cost and
the power to be produced?

The Deputy Minlster of
and Power (Shri Hathl): (a) to (c).
A statement is laid on the Table of
the Lok Sabha. [See Appendix V,
annexure No, 3.]

Electricity Consumption in Delki

*1119. Shri Harish Chandra Mathur:
Will the Minister of Irrigation and
Power be pleased to state:

(a) what is the response to Minis-
try's request to curtail‘-the consump-
tion of electricity in Delhi; and

(b) what is the position of electric
supply at present?

The Deputy Minister of Irrigatiea
and Power (Shri Hathi): (a) The
response to the appeal for economy in
the use of electricity in Delhi made
on the 4th June, 1858, was not very
encouraging. Ag the Delhi Eelectric
Supply Undertaking was able to meet
the entire demand by pressing into
service some of itg standby plant, it
did not become necessary to take any
drastic measures, e.g., load shedding
or disconnection of load for reducing
the strain on its svatem.

(b) Against the firm generating
capacity of the Undertaking of 70,000
K.W.,, the maximum demand on the
system in the evening is 70,000/71,008
K.W. The demand during day-time is
about 62,000 K.W.

Attack on T.T.E. at Siswa Basar

*1126, Shri Vajpayee: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
Guards of the Gorakhpur bound up
Passenger train, the T.TE. and the
Station Staff at Siswa Bazar were
attacked by passengers on the 1B5th
August, 1958;

(b) the details of the incident; and

(¢) the action taken in the matter?
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The Deputy Minister of Rallways
(Shyi Shalmawns Khan): (a) Yes.

(b) Two students travelling by
train No. 227 Up on 15-8-B8 were
detained at Khadda railway station
by the local police for mischief with
the vendors at that station. When the
train left Khadda station, other
students in the train pulled the alarm
chain but the train did not stop being
non-vacuumed. On arrival of the
train at Biswa & mob of the students
pressed the guard, the driver and the
station staff to take the train back to
Khsadda station in order to pick up
their companions. This was not done
when they started throwing stones on
the train and assaulted the engine
crew and the station staff present on
duty causing them slight injuries.
The Station Master summoned the
local police for assistance and the
crowd dispersed on their artival.

(c) A case has been registered by
the Kotibhar Police under sections
14T7/323/336 TPC and 121 Indian Rail-
way Act and it is under investigation
by Government Railway Police
Gorakhpur.

Electric Multiple Unit

*1121. Shri Subbiah Ambalam: Will
the Minister of Rallways be pleased
to refer to the reply given to Starred
Question No. 1471 on the 5th April,
1958 and state:

(a) whether any supply of electric
multiple units (EMU) has been made
by the Jessops Company, Calcutta;
and

{b) if, so, how many units have so
far been delivered?

The Depuly Minister of Rallways
(Shri Shahnawazx Khan): (a) No.
{b) The question does not arise.

Madras Port Trust Employees

*1122, Shri Anthony Pillai: Will the
Minister of Transport and Commmuni-
catiomg be pleased to state:

{a) whether the Madras Port Trust
Board requested the sanction of Gov-
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ernment to grant ity employees the
travel concessions enjoyed by the
Central Government servants;

(b) it s0, when was that application
made; and

(c) when Government accorded the
sanction?

The Ministey of State in the Mimis-
try of Transport and
(Shri Raj Bahadar): (a) Yes, Sir.

(b) 28th November 1957.
(c) 1st July, 1958.
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New Railway Coastrmotions

*1124. Shri Bhree Narayan Dan:
Will the Minister of Rallways be
pleased to state:

(a) whether the Railway Adminis-
tration has drawn up any programme
of construction of new  buildings,
workshops, station yards, quarters for
staff etc. and other measures of
amenities to be provided at stations
on both sides of Ganga consequent on
and necessitated by the completion of
Mokameh rail-cum-road bridge there-
on; and

(b) if so, the nature and important
features of such a programme drawn
up by both the Eastern Railway and
North-Eastern Railway authorities?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and
{b). Yes, such works are being
undertaken mostly on the North Bank
of Ganga, or are under consideration,
as stated in reply to Starred Question
No, 971, on 5-8-58. On the South
Bank slight alterations to some yards
are being carried out and some staff
quarters are being built.

A statement giving details of works
already in progress is laid on the
Table of the Lok Sabha. [See Appen-
dix V. annexure No. 4.

Development of Gauhati Airport

*1125. Shri Liladhar Kotoki: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the steps taken so far to
develop the Gauhati (Borjar) Airport
50 ms to accommodate larger air-
crafts like Sky-Masters, Viscounts
etc.;

(b) when the work is expected to
be sompleted; and

(c) whether any similar schemes
are contemplated for Dibrugarh,
Silchar, Imphal and Agartala air-
ports?

The Deputy Mimister of Civil Avia-

tien (Bhri Mohinddin): (a) An esti-
mate amounting to Rs. 13568576 has
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been sanctioned for the extension of
runway at Gauhati Airport in osder
to make it fit for operation by large
aircraft like Sky-Masters and Vis-
counts.

(b) Tenders for the work are being
invited and it will take gbout a year
to complete the work from the date
of acceptance of the tender.

(c) There are no such schemes
under consideration at present,

Water Supply in Delhi

Shri Vajpayee:
Shri Shree Narayan Das:
 Shri Naval Prabhakar:

Will the Minster of Health be
pleased to state:

Shri B. C. Kamble:
"1126. 4’

{a) the action taken by Government
to inform public about the timings of
availability of drinking water and the
precautions to be taken in using it
during the recent scarcitv of drinking
water in Delhi,

tb) whether 1t is a fact that during
these days of scarcity, filtered water
continued to be used for watering
lawns and gardens in Civil Lines and
0Old Delhi;

(c) the extent of purity of the water
supplied;

td) the percentage of excess of
chlorine m water supplied every day
from 14th August, onwards;, and

(e) the effects of water containing
excessive chlorine on the health of
human beings?

The Minister of Health (Shri D. P.
Karmarkar) (a) Information regard-
ing the restrictions on water supply
and necessity for boiling water was
regularly givem through radio, press
and loud speaker wvans.

{b) The Corporation reports that
no specific instance has come to their
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(¢) According 1o chemical and
bacteriological analysis, the -water
supplied was pure.

(d) and (e). Normally, the per-
centage of residual chlorine content in
the filtered water supply of Delhi is
08 to 05 parts per million. For a
few days from August 19, 1958 it was
15 parts per million. It has again
been reduced now to 08 parts per
million. According to public health
experts, such dosage of chlorine do
not have any adverse effect on the
human system.

Looting of Fair Price Shops

1129, J Shrl Daljit Singh:
Shri Mahanty:

Will the Minister of Food and Agri-
caulture be plensed to state:

(a) whether it 15 a fact that the fawr
prige shops of foodgrains have been
looted in some parts of the country;

{b) if so, the causes of this distur-
bance; and

te) whether Government
consider to increase quota
grains 1n those areas?

would

of food-

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) No, Sir.

(b) and (¢) Do not anse.

Second Railway Bridge on Yamuna

Shri Ram Krishan:
“1128. Sarday Igbal Singh:
Shri Bibhuti Mishra:

| Shrl D. C. Sharma:

Will the Minister of Rallways be
pleased to refer 1o the reply given to
Unstarred Question No. 1146 on the
11th March, 1958 and state:

(a) at what stage is the scheme of
construction of second bridge on

Yamuna near Tughlakabad;

(b) whether final survey has been
beid;

(¢) if so, ita location;
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(d) details of other work done so-
far; and

{e) the estimated cost of the bridge?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) to (e).
The field work of the Final Location
Survey of Ghaziabad-Tughlakabad
Rail Link via Second Yamuna Bridge
has been completed and the Northern
Railway Administration are just
finalising the report angd estimate ]t
is, therefore, too early to say anything
sbout the location of the bridge,
details of other works and the esti-
mated cost of the bridge
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Looting of Goods Train near Gaya

Sardar Iqbal Singh:
*1138.{ Shri Damar:

{Shrl Tridib Eumar Chandhuri..
Wll the Minister of Railways be

pleased to state:

(a) whether a goods train was loot-
ed nesr Gaya on the 16th June, 1838;
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(b) if so, the details of this incident;
{¢) the total loss suffered; and
(d) the steps taken in the matter?

The Depaty Minister of Rallways
«Shrj Shahnawas Khan): (a) Yes.

(b) and (c). The goods train stop-
-ped near the Signal of Gaya station
at about 12'15 hours on 16-6-58 as
the signal was in the "“ON" position.

Though the signal was lowered in
‘'3 minutes time the driver could not
start the train immediately due to
fall of vacuum. In the meantime a
number of persons, some armed with
weapons and implements, accompanied
by women and minor children, rushed
from the nearby villages and victimis-
«d 3 wagons of the train and removed
a quantity of rice weighing about 11
maunds, through the Fiap doors and
panel cuts.

The driver sent the fireman to run
10 the Cabin and on receipt of infor-
mation from him the Govt. Railway
Police and Railway Protection Force
‘Staff rushed to the spot and the mis-
«<reantg fled at their sight.

(d) The Govt. Railway Police have
registered a case under Section 128 of
the Indian Railways Act and Section
379 LP.C. and investigation is pro-
ceeding. The  Assistant Security
Officer, Dinapore, in collaboration with
the District Superintendent of Police,
Gaya, is taking all possible measures
to stop the activities of criminals in
Gaya yard and ilg vicinity.

Barasat-Basirhat-Hasnabad Rallway
Line

*1131, Sbhri Halder: Will the Minis-
ter of Rallways be pleased to state
the time by which the Barasat-
Basirhat-Hasnabad broad gauge rail-
way will be constructed and thrown
open to traffic?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): It is too
early to say. Construction work will
be taken in hand ag soon as the pos-
session of land including homestead
area is handed over to the Railway by
the West Bengal Government,
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Retrenchment of Hirakud: Preject
Werkers

"1i3 Shri Panigrahd:
* | Shri Knmaran:

Will the Minister of Irrigation andl
Power be pleased to state:

{a) whether a decision has besm
taken to effect large scale retrench-
ment of lower categories of employees
in the Hirakud Project;

(b) whether such notices have
already been served upon the em-
ployees;

(c) whether Government have any
scheme to provide alternative employ-
ment for them; and

(d) whether it hag been decided to
stop payment of construction allow-
ances to the employees of the Hirakud
Project?

The Deputy Minister of Irrigatiom
and Power (Shri Hathl): (a) On ac-
count of completion of certain works
on the Project, retrenchment of
workers and other staff had to be
effected.

(b) Yes, notices have been served
on those who have been rendered
surplus,

(c) Yes. Every effort is being
made to get the surplus persons of the
Project deployed on other Projects
or other organisations.

(d) Construction allowance to the
Hirakud staff was sanctioned tjll 31st
August, 1958, The question of ita
continuance beyond August, 1958, is
under consideration at present

Lepers in Delhi

1138 Shri B. C. Mullick:

* | Shri Pramathanath Baserjes:
Will the Minister of Health be
pleased to atate:

(a) whether Government are aware
that several leproey patients are found
begging in New Delhi especially in
Connaught Circus; and
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(b)  if so, whether any steps are
being taken to remove them and keep
them in Leprosy Homes?

The Ministey of Health (8hri
Karmarkar) (a) Yes, Sir.

(b) They are daily being rounded
up and are sent to the Leprosy Home
at Shahdara. But at present the
Home is full to its capacity and cannot
accommodate any more lepers. These
leproey beggers are, therefore, being
left out-side Delhi at a distance of 20
to 30 miles.

Water Supply in Delhi

(Shri B. C. Kamble:
| Shri Vajpayee:
*1134.{ Shri Shree Narayan Das:
Shri Panigrahi:
Shri Naval Prabhakar:

Will the Minister of Health be pleas-
ed to state:

Ja) whether it is a fact that Najaf-
garh Nallah seeped recently into the
Wazirabad Pumping Station and
contaminated the drinking water
supply to Delhs;

(b) if so, the action taken in the
matter;

(c) the average annual cost of dig-
ging the “Kucha” channel and the
contractors to whom this work was
entrusted since independence; and

(d) the specific difficulties in con-
structing a “Pucca” channel?

The Minister of Health (Shri
Karmarkar): (a) and (b). A report
sent by the Commissioner to the
Delhi Municipal Corporation contain-
ing in detail the information called for
is placed on the Table of the Lok
Sabha. [Placed in the Library. See
Index No. LT 808/58.]

(¢) Till the year 1954 the average
annual cost of digging the “Kucha”
channels was in the neighbourhood of
Rs. 20,000 but since 1955 it has gone
up-to Rs, 4 to 5 lakhs per annum as
the main current of the river has been
flowing on the left bank since that
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year while the intake wells and
pumping station are on the right bank.
The work has all along been done
through departmental labour.

(d) The construction of a pucca
channel is technically not a possibility
in the bed of an alluvial shifting river.

Leprosy <Control

*1135. Shri Ram Krishan: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that Gov-
ernment is considering a propoesal for
the enactment of a Central legislation
for the control of leprosy; and

(b) if so, the action taken by Gov-
ernment so far in this matter?

The Minister of Health (Shri Kar-
markar): (a) Yes, Sir.

(b) A statement giving the requisite
information is laid on the table of the
Lok Sabha. [See Appendix V, annex-
ure No. 5.

Minor Irrigation Projects

*1136. Sardar Igbal Singh: will
the Minister of Food and Agricultare
be pleased to refer to the reply given
to Starred Question No. 1554 on the
9th April, 1958, and state;

(a) whether Government have com-
sidered the recommendations of the
Expert Committee set up regarding
the working of the Minor Irrigation
Projects; and

(b) if so, with what results?

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): (a) Yes. The
recommendations have been forward-
ed to all the State Governments for
their guidance and implementation of
such recommendations as can  be
adopted by them.

(b) Necessary steps arc being taken
by the State Governments to im-
plement those recommendations as far
as possible.
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Raxanl Aerodrome

*1137. Shri Bivhutl Mishra: Will the
Minister of Transpor¢ and Communi-
cations be pleased to state:

(a) total expenditure incurred on

construction of Raxaul aerodrome
till the 31st July, 1958; and

(b) whether the construction will
be completed this year?

The Deputy Minister of Ciwvil
Aviation (Shri Mohluddin): (a)
Rs. 4'76 lakhs approximately.

(b) No, the work is expected to be
completed by the end of March, 1958,

Posts and Telegraph Facllities at
Palam

*§31. Shri Harish Chandra Mathur:
Will the Minister of Transport and
Oommunications be pleased to state:

(a) what are the postal and tele-
graph facilities available at Palam
Alirport;

(b) whether air lines have re-
presented for improving these facili-
ties:

(¢) what is the nature of the de-
mand; and

(d) government's reaction to these?

The Minister of Transport and
Communications (Shri 8. K. Patil):
(a) A no-delivery post and telegraph
office with working hours from 10.00
to 17.00 hours exists at Palam Air-
port.

(b) and (c). Yes; the Director-
General, Civil Aviation has desired to
have a twenty-four hours post and
telegraph office there.

(d) It is proposed to provide the
desired facilities as soon as suitable
accommodation for the office in  the
main terminal building and residential
accommodation or transpori facilitles
for the staff attending office at odd
bhours are mads mvallable by th
Civil Aviation Department with whom
the matter is already under corres-
pondence.
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Supply of Water fromi Bhakrs Nangal
Project

*§74. Shri Harish Chandra Mathar:
Will the Ministar of Irrigation and
Power be pleased to state:

(a) how the winter irrigation sup-
plies from Bhakra are to be distribut-
ed between Rajasthan and Punjab this
year; and

(b) whether arrangements have
been made that full supplies are
utilized?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
stored water supplies from  the
Bhakra reservoir will be distributed
between Rajasthan and Punjab dur-
ing this winter in the ratio of
15-22 : B84-78

(b) Yes, Sir.

Derailment of Bhopal-Ujjain-Nagda
Passenger No. 88 .

1756. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that Bhopal-
Ujjain Nagda passenger No. 88 met
with accident on the 1st August, 1958
and the engine derailed. near Ujjain
Station; and

(b) if so, what are the reasons of
accident?

The Deputy Minister of Rallways
(5hri §. V. Ramaswamy): (a) On 1st
August, 1058 at about 11.35 hours when
88 Up Passenger train ex. Bhopal to
Nagda was approaching Ujjain Station,
3 pairs of tender wheels of its engine
derailed.

(b) The accident was caused by the

of the near spring hanger

of the right side intermediate tender
bearing spring to an internal flaw.

Central Health Service

1757, Shrl Sadhn Ram: Will the
Minister of Health be plessed to state:

(a) what is the total number of
vacancies of doctors resarved for
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Scheduled Castes and Scheduled Tri-
bes at the initial comstitution of the
Central Health Service;

(b) what is the number of such
doctors who are going to be confirmed
at the initial constitution:

(¢) whether their number is upto
the vacancies reserved for them; and

(d) if not, the steps Government

propose to take to make good the
short-1all?

The Minister of Health (Shri Kar-
markar): (a) No vacancirs have been
reserved for Scheduled Castes and
Scheduled Tribes at the initinl con-
stitution of the Central Health Service
as the Service consists of medical per-
sonnel already recruited.

{b) The information is being col-
lected.

(c) and td). Do not arise.

Bridges Damaged by Rain

1758. Shri Onkar Lal: Will the Min-
ister of Transport and Communi-
cations be pleased to state:

(a) the number of bridges on
National Highways, damaged in each
State due to heavy rains during July,
1958;

(b) how many of them were con-
structed recently: and

{c) the amount spent for repairing
each of them?

‘The Minister of State in the Minis.
try of Transport and Communications
(Shri- Raj Bahadur): (a) to (c). A
statement showing the requisite in-
formation in respect of bridges on
National Highways damaged by rains
in Assam, Rajasthan, Kerala, Himachal
Pradesh, Madras, Uttar Pradesh and
Delhi is laid on the Table of the Lok
Sabha. [See Appendix V, annexure
No. 6.] Information in respect of the
remaining States and Administration
is being collected and will be laid on
the Table of the Lok Sabha in due
course.

10 SEPTEMBER 1988 Written Answer; 5678

Pumping Sets in Rajasthan

1759, Shri Onkar Lal: Will the
Minister of Food and AgricuMure be
pleased to state:

(a) whether Government have given
any assistance for setting up the
pumping sets in Rajasthan;

{b) if so, the total amount given 1o
the Rajasthan Government in this
respect during 1957-58 and 1958-50 so
far; and

(c) to what extent the Rajasthan
Government have utilised this amount?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes Sir.

(b) A sum of Rs. 2,34,000 was given
to Rajasthan Government in 1957-58
and a sum of Rs. 3,00,000 has been
allotted for the vear 1858-59

(c) So far as 1857-58 is concerned,
vomplete information is not avail-
able. According to information re-
ceived so far from April to December,
1957, the Government of Rajasthan
had utilised a sum of Rs. 43,100.

The information in regard to utilis-
ation of the amount in 1958-59 is not
likely to be available before the end
of the financial year.

Quarters for P. & T. Employces in
Rajasthan Circle

1760. Shri Onkar Lal: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the number of the quarters for
the Post and Telegraph  Employees
constructed in Rajasthan Circle dur-
ing 1957-58, and 1958-59 so far, and

(b) the number of quarters lo be
constructed in this Circle during the
Second Five Year Plan period?

The Minister of Transport and
Communications (Shri §. K Padll):

(a) 1957-58—Nil.
1958-59 so far Nil
(b} 334 Units.
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PFacilitiva for sending Telegrams (o
Hindi

1761, Bhrli Onkar Lal: Will the
Minister of Transpert and Communi-
ocations be pleased to state:

(a) the number of districts with
names In Rajasthan where facility of
sending telegrams in Hindi has been
provided; and

{b) the time by which this facility
will be provided in the remaining dis-
tricts?

The Minister of Transport and
Communications (Shri 8. K Patil):
() Facility of sending Hindi Tele-
grams has been provided in all the
headquarters of the 28 districts,
named below covering the State of
Rajasthan. In addition there are 98
other similar offices in the whole of
Rajasthan P. &. T. Circle which in-
cludes a portion of Madhya Pradesh.

(1) Ajmer (2) Alwar (3) Banswara
(4) Barmer (5) Bharatpur (8) Bhil-
wara (7) Bikaner (8) Bundi (8)
Chittorgarh (10) Churu (11) Durga-
pur (12) Jaipur (13) Jalore (14) Jaisal-
mer (15) Jhalwar (16) Jhunjhunu (17)
Jodhpur (18) Kota (19) Nagpur (20)
Pali (21) Swaimadhopur (22) Sikar
(23) Sirohi (24) Sriganganagar (25)
Tonk (26) Udaipur.

{b) The question does not arise.

Incidence of Chain Pulling on trains

1762. Shri Onkar Lal: Will the
Minister of Railways be pleased to
state:

(a) the number of instances of
pulling of alarm chain on the Western
Railway during 1958 so far, month-
wise;

(b) the number out of them found
unjustified; and

(c) the number of cases where off-
enders have been prosecuted and con-
victed during the same period?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c). A
statement is laid on the Table of
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the Lok Sabha. [Ses Appendix V,
annexure No. 7.]

Dak Bungalows on National Highways
in Bajasthan

1763. Shri Onkar Lal: Wil the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the number of Dak Bungalows
situated on the National Highways in
the Rajasthan State; and

(b) the amount provided for their
maintenance in the Second Five Year
Plan?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) The requisite
information is being collected and
will be laid on the Table of the Sabha
in due course.

(b) The maintenance is chargeable
1o the normal repairs and maintenance
grant given to the State Governments
for the maintenance of National
Highways. The Secong Five  Year
Plan envisages only capital works of
an original nature and there is no
specific provision in the Plan for Dak
Bungalows.

Research Schemes from  Rajasthan

1764. Shri Onkar Lal: Will the
Minister of Food and Agriculture be
pleased to state the number and nature
of research schemes received from
Rajasthan Government and approved
by Indian Council of Agricultural Re-
search during 1957-58 and 1858-59 so
far?

The Minister of Food and Agricul-
ture (Shri A P. Jain): A statement
giving the required information is
laid on the Table of the Lok Sabha.
{See Appendix V, annexure No. 8]

Grants for Road Development
Schames

1765, Shri Ram Krishan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that grants
sanctioned by the Union Government
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to different States during 1957-58 for
Road Development Schemes have not
been fully utilised; and

{b) if so, the total amount of such
grants which ceuld not be utilised
State-wise?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir. A

of Rs. 48 lakhs out of
Rs. 289'53 lakhs was not utilised.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 9.]

Station on Northern Rallway

Sardar Igbal Singh:
1766. {sm Ram Krishan:

Will the Minister of Railways be
pleased to state:

(;J the total number of Railway
Stations on Northern Railway during
1957-58; and

(b) the total number of new stations
constructed during that year?

The Deputy Minister of Rallways
(Shri 8. V. Ramaswamy): (a) The
total number of rauilway stations on
Northern Railway open for traffic
as on 31st March, 1858 was 1,216.

(b) 185.

Addiional Trains

1767, Shri Ram Krishan: Will the
Minister of Rallways be pleased to
state the number of additional trains
proposed 1o be started during 1958 and
1859 on different Railway Zones
(Zone-wise)?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): Consistent
with the availability of coaches, loco-
motives and spare line capacity and
having due regard to the movement
of goods traffic, efforts are being made
by the Railways to introduce more
and more trains to relieve overcrowd-
ing on the various sections. It is not
feasible to give any indication about
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the number of additional trains likely
to be introduced in the remaining part
of 18568 and 1958.

Amenities at Bhiwanl Ballway Station

1768. Bhri Ram Krishan: Will the-
Minister of Railways be pleased to
state:

(a) the nature and detail of the-
amenities provided at Bhiwani rail-
way station on Rewari-Bhatinda line-
of Northern Railway during 1956-57
and 1957-58;

(b) whether the programme for
providing amenities during the current
vear and the remaining period of
Second Five Year Plan at the above-
mentioned station has been finalised:
and

(e) if so, the nature of the amenit-
ies to be provided during 1958-59 and
during the remaining period of Second
Five Year Plan?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) During
1956-57, 10 benches were provided on
the platform and a telephone was
installed. In 1857-58, no amenities
have been provided at this station.

(b) Yes, Sir.

(c) Amenities proposed Lo be provid-
ed in the remaining period of the
Second Five Year Plan have been
programmed in 1058-50 and are as
under:~—

(1) Additions and alterations to
station building including pro-
vision of a separate booking
window for upper class
passengers and an Enquiry
Office;

(2) Extension of waiting hall;

(3) 300 feet long Cover over the
platform;

(=) Water hut;
(5) Flush type latrines; and

(6) Electrification of booking.
office.
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Vegetables

1769, Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have de-
veloped any varieties of vegetables
which can resist disease; and

(b) if so, how far these vegetables

-can be made available for consump-
‘tion by general public

The Minister of Food and Agricul-
tare (Shri A. P. Jain): (a) Work for
evolving high-yielding and disease-
resistant varieties of wvegetables is in
progress at the JARI, New Delhi,
and in the States of Punjab, UP,
Andhra Pradesh, Bombay, West
Bengal and Jammu and Kashmir, but
30 far no disease resistant varieties
have been evolved.

(b) Does not arise.

Reversion of Officiating Accounts Stock
Verifiers

1770. Shri T. B. Vittal Rao: Will the
Minister of Rallways be pleased to
‘State:

(a) whether it i1s a fact that the
‘Central Railway have recently re-
verted certain unqualified officiating
Accounts Stock Verifiers as Clerks
Class II;

{b) if so, the number of such revert-
ed persons;, and

(¢) the number of years they have
served as officiating Accounts Stock
Verifiers?

The Deputy Minister of Railways
‘{Shri Shahnawar Khan): (a) Yes.
Due to paucity of qualified Stock
Verifiers some of the unqualified
‘Clerks Grade II were promoted tem-
porarily on the condition that they
would be replaced by qualified Stock
“Verifiers as and when the latter be-
come available. As gualified Stock
Verifiers have since become available,
the unqualified staff were reverted.

{(b) 21.

(¢) Varying between 1 year and 3
months to 4 years and 4 months.
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Paresl Exprom from Arkooam to
Bombay

1771. Shri T. B. Vittal Rao: Will the
Minister of BRallways be pleased te
state:

(a) whether the Railways have
stopped the running of *“Parcel Ex-
press’ from Arkonam to Bombmy;

(b) if so. the reasons therefor; and

(c) whether the Mango Exporters
Association have represented to Gov-
ernment against this step?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): (a) and (b).
The reference is presumably to the
daily coaching special (Parcel-cum-
Goods mixed) run from Arkonam to
Raichur during 1957, when one of the
scheduled Goods trains running from
Arkonam to Raichur was nominated
as coaching special and apart from
clearing mango traffic booked at
coaching rates, through loads booked
at goods rates were also cleared to
the extent room was available by
these trains.

The service provided by the coach-
ing special was not, however, satis-
factory, as the transit time was unduly
heavy between Arkonam and Raichur
and difficulty was experienced in re-
packing the mango vans and despatch-
ing the consignmenis onwards from
Raichur without delay. During this
year, the coaching special was not
introduced but satisfactory alternm-
tive arrangements were, however,
made by fixing quotas for the various
stations for the clearance of mango
traffic.

(c) Representations were received
for the abolition of all quotas for book-
ing of mangoes. Revised arrangements
were, therefore, made with effect from
27th June, 1958. Under this system,
all statlons were permitied to book
mango traffic freely on nominated
days. Much larger volume of mango
traffic had been cleared both in wagomn
loads and in ‘Smalls’ during the mango
season in 1958 as compared with that
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of 1857, as indicated below:—

Wagon loads Smails in terms
of Baskets

1957 1958 1957 1958
Coaching 40 B&6 390,834 411,285
Goods 447 822 Nil 140

Khas Land in Belonia (Tripura)

1772. Shri Bangshi Thakur: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that more
than 300 acres of khas land are in
unauthorised occupation for about 20
years under Mouharipur Tehsil Belonia
of Tripura;

(b) whether there is any proposal
submitted to the Tripura Administra-
tion for the distribution of the khas
lands among the landless peasants in-
cluding tribals, minorities and
refugees; and

(c) if so, the steps Government pro-
pose to take in this regard and when?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No. Out
of about 280 acres of Government Khas
Land in that Tehsil, the major portion
has been in unauthorised occupation
since 1838.

(b) No.

(c) Does not arige.

Sullage Water Drain in Daryaganj,
Delhi

1778. Shri Radha Raman: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that a big
uncovered sullage water drain passes

178 L.B8.D~—3.
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Delhi Gate and Bela Road and its
stinking smell is causing great incon-
venience to the residents of Daryaganj
and also to the generzl public; and

(b) if so. the action taken in the
matter?

The Minister of Health (Shri
Karmarkar): (a) and (b). Till the
morning of June 24, 1858 this drain
c-rried a huge quantity of sewage and
suldage from the surcharged sewersg
going from Old Delhi to New Delh"
As a result of systematic and thorough
cleaning by mechanised sewer clean-
ing machine, the overflow of sewage
in this drain has been stopped since
that date and the stinking smell has
been considerably reduced.

Jack Fruit

1774. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state the total production
of Jack Fruit in each State during the
years 1956-57, 1957-58 and 1958-59, so
far? .

The Minister of Food and Agricul-
ture (Shrl A. P. Jain): Year-wise
figures of production of Jack Fruit in
each State are not available. A state-
ment showing the approximate ennual
production in each State is laid on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 10.]

Collisjon of a Passenger train with a
Crane

1775, ﬁndlt D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) the circumstances under which
the k-ake-van of a passenger train
collided with a crane working at Andul
Station (Eastern Railway) and
seriously injured several persons on
the 23rd May, 1838;
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(b) whether the enquiry has held
any one responsible for it; and

(¢) if s0, what action has been ta.i:en
aguinst the defaulters?

The Deputy Minister of Railways
(8hrl 8., V. Ramsswamy): (a) At
about 02.20 hours on 23rd May, 1958
while the empty rake of 337A Passen-
ger train was proceeding from Santra-
gachi Station to Bauria it dushed
against the cab of the 75-ton Steam
Crane which was fouling the line at
Andul Station.

The crane driver was killed and
22 persons travelling in the empty
rake of 35TA train received injuries,
4 seriously.

(b) and (c). The case is sub-judice.

All-India Institute of Medical Sciences

1776. Pandit D. N. Tiwary: Wil
the Minister of Health be pleased to
state:

(a) the tota] cost of the establish-
ment of the All-India Institute of
Medical Sciences, New Delhi (includ-
ing cost of construction and apparatus)
both recurring and non-recurring;

(b) when the college will begin
functioning on full scale; and

(c) the total number of students to
be trained over a year?

The Minister of Health (Shri
Karmarkar): (a) Rs. 579.04 lakhs, ie.
Rs. 11081 lakhs recurring and
Rs. 46843 lakhs non-recurring upto
the end of Second Five Year Plan.

(b) and (c). The Under-graduate
and Post-graduate teaching and
research has already started. The
Under-graduate course was started
in September, 1956, and every
year 30 students are admitted.
The full strength of 250 Under-
graduate students will be reached in
1881. There are at present 21 Post-
graduate students working in the
Institute, The full quota of 120 Post-
graduate students will be reached in
1963.
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Post and Télogiuph Oliéis In
Backward Areas

1777, Shri Daljit Giagh: Wil the
Minister of Transpert and Communi-
cations be pleased to state:

(a) how many Post and Telegraph
Offices are proposed to be opened in
the Backward areas during the Second
Five Year Plan period;

(b) how many Post and Telegraph
Offices have been opened so far in such
areas;

(¢) the number of such offices
opened in the Punjab during 1858 so
far;

(d) whether & representation of
village Dulehar which is in the back-
ward ares of Punjab has been received
for providing such facllities there;
and

(e) it so, the action taken thergon?

The Minister of Transport and
Communieations (Shri B. K, Patil): (a)
For expansion of telegraph facility in
the country no areas have been speci-
fically declared as backward. It is
proposed to open 1400 telegraph offices
during the Second Five Year Plan.

(b) 740.
(e} 11.
(d) Yes.

(e) The proposal is not justified and
cannot, therefore, be sanctioned.

Claims

1778. Pandit D. N. Tiwary: Will the
Minister of Railways be pleased to
state the number of cases of claims
on Railways settled before the cases
were flled and number of clahms
settled after filing in 1956-57 and 1957-
58 in each zone?

The Deputy Minister of Rallways
(8hrl 8, V. Ramaswamy): A statement
giving the information asked for, ia
laid on the Table of the Lok Sabha.
[Sez Appendix V, annexure No. 11.]
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Tleket Collecter of Katragunje
Ralway Station

179, 8hri Tridib KEumar Chaudhuri:
Will the Minister of Rallways be
Pleased to state:

(a) whether it is a fact that Shri
¥ L. Bhattacharya, Ticket Collector
of Katragunje Railway Station,
North-Esstern Railway in West Dinaj-
pur District in West Bengal was
murdersd while he was on duty on the
19th June, 1938;

(b) what are the circumstances of
the murder; and

(c) what steps have been taken by
the Reailway Administration to bring
the culprits to book?

‘The Depuiy Minister of Rallways
{Shri Shahnawas Khan): (a) to (c).
It is true that Shri K. L. Bhattacharya
was found dead on the platform by
the side of the track opposite the
refreshment room at Kaliaganj rail-
way station. The matter is under
police Investigation. The result is
awaited.

Export of Wheat from Funjab

1780. Sardar Igbal Singh: Will the
Minister of Food ang Agriculture be
pleased to state:

(a) the total quantity of wheat
exported from the Punjab during the
months of May, June and July, 1858;
and

(b) the names of the Btates and
total quantity exported to each State?

The Minisier of Food and Agricaul-
tore (Bhri A. P. Jain): (a) About
48 thousand tons.

(b) Delhi About 47 thousand
tons.
Himachal Pradesh .. About 200
tons.
J. & K. .. About 8 hundred
tons.
Central Institute for Tralning of
Pliots

1781 Sardar Igbal Bingh: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

{a) whether Government propose 10
establish Central Institute for train-
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ing of the Pilots of Indian Airlines
Corporation;

(b) the name of the place where
this institute will be located; and

(c) the details of the training and
functioning of this instituts?

The Deputy Minister of Civil Avia-,
tion (Bhrt Mehiuddin): (a) The Indian
Airlines Corporation propose to set up
a Central Training Establishment for
training of their Pilots.

(b) Begumpet (Hyderabad).

(c) Initially it is proposed to train
the following categories of pilots in
the Central Training Establishment:

1. Newly recruited pilots;

2. Pilots for Pilot-in-Command
endorsement on the DC-3 type
of aircraft;

3. Refresher courses on the DC-3
type of aircraft for all pilots.

This will include ground
instructions and simulator
training.

Eventually it is intended to train
Pilots for Viscount endorsement and
command and also refresher on Vis-
counts.

Sleeping Coaches in IIT Class
Compartments

1782, Sardar Igbal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether sleeping coaches in
II1 Class compartments have been
introduced;

(b) if so, the trains on which these
coaches have been introduced; and

{c) how far these coaches have
proved popular?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) Yes, as
an experimental measure on certsin
trains.

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix V,
annexure No. 12.]
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(c) The facility is well patronised
by the travelling public, the percent-
age occupation of the sleeping berths
being between 70 to 100 per cent. on
many of the trains.

Economy Committes of the Rallway
Board

1783, Sardar Igbal Bingh: Will the
Minister of Rallways be pleased to
state the work done so far by the
Economy Committee of the Railway
Board?

The Deputy Minister of Railways
(Bhri Shahnawas Khan): Matters con-
cerning the day to day activities of
the railways, which come to the Rail-
way Board for sanction, as well as
schemes and projects included in the
2nd Five Year Plan, are subject to a
continuous scrutiny in the light of the
following objectives  which the
Economy Committee of the Railway
Board set forth at the very outset:

(i) Pruning of proposals with a
view to cutting out buildings,
structures or other works
which can possibly be cut out
and restricting expenditure to
works essential for meeting
increased transport require-
ments.

(ii) Conserving man-power, not
only by avoiding creation of
additional posts but also by
cutting out work that can be
cut out without serious detri-
ment to the Plan and by
simplifying work by increas-
ed delegation of powers, etc.

(iii) Utilising to the best advant-
age the existing resources of
men and equipment by in-
creased productivity methods,
etc.

Locust Control

1784, Sardar Igbal Singh: Will the
Minister of Foogd and Agriculture be
pleased to state the steps taken so
far by the Central and State Govern-
menta to check locust invasion?
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The Minister of Food and Agricnl-
ture (Shri A. P, Jain): The various
vteps taken in this regard are indi-
cated below:—

(1) For the locust survey and anti-
locust control in the desert
areas, forty locust outpost
stations, fully equipped with
modern equipment and
poisons, are maintained under
the supervision of technical
staff of the Directorate of
Plant Protection, Quarantine
and Storage of the Govern-
ment of India.

(ii) For locust intelligence and
also to maintain close liaison
for the control operations,
wireless sets have been instal-
led in various strategic pointa

(iii) For fleld operations, each
outpost has been supplied
with the required number of
vehicles.

(iv) For aerial operations, an
Aerial Unit comprising of
three aeroplanes is being
maintained to meet the emer-
gency.

(v) The State Governments, cone-
cerned with locust attacks
have been requested to im-
prove their anti-locust organi-
zations.

(vi) Training courses, in simple
methods of locust control, are
conducted for the benefit of
the Central and State Gov-
ernment employees.

(vii) As an additional line of
defence, Government of Indis
participated for the fourth
year in succession during 1058
in the International Anti-
Locust Campaign organised by
the Food and Agriculture
Organiaation of the United
Nations, by deputing a self-
contained Anti-Locust Mission,
to Arabian Peninsula, which
is the origin of locust breed-
ing for invasion towards
Pakistan and India.
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National Beserve of Foodgrains

L ]
1785. Sardar Igkal Singh: Will the
Minister of Food and Agriculture be
pleas=d to state:

(a) the progress made so far in
‘rTegard to the construction of foodgrain
Bodowns for the storage of National
Reserve of Foodgrains; and

(b) the names of places where such
godowns will be constructed?

The Minister of Food and Agricul-
tare (Shri A. P, Jaim): (a) and (b).
Btorage godowns of 3:12 lakh tons
capacity have so far been constructed
or purchased and 1:63 lakh tons are
under construction. The construction
of another 2:12 lakhs is shortly to be
taken up. ‘Ihe statement laid on the
Table, shows the location. [See Ap-
pendix V, annexure No. 13.)

Requlisitioning of Foodgrains

1¥86. Sardar Iqbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of foodgrains
requisitioned so far after the Essential
Commodities (Amendment) Act, 1957
was passed;

(b) how much was requisitioned
from Punjab State;

{e¢) the prices paid for each variety
and commodity; and

{d) the basis on which these prices
were determined?

The Minister of Food and Agricul-
tare (Shri A, P. Jain): (a) The quan-
tities of foodgrains requisitioned by or
on behalf of the Government of India
up to 21st August, 1858 are as
fallows:—

Rice ..
Gram

about 1,980,700 toos.
about 22,600 tons.

{b) About 22,000 tons of rice.

(c) A statement giving the info:r-
mation is laid on the Table of the
Lok Sabha. [See Appendix V, annex-
ure No, 14.]
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{d) The basis on which the prices
for rice requisitioned in Andhra Pra-
desh and Punjab and those for Gram
requisitioned in Rajasthan were fixed
is given below;—

Ricz
Andhra Pradesh

In the absence of an agreed or con-
trolled price, the prices were fixed
with reference to the average of the
market rates for three preceding
months, in accordance with the pro-
visions of sub-section (3A) of section 3
of the Act. The prices of rice requisi-
tioned subsequent to the introduction
of the control prices were fixed with
reference to the control prices in force
from time to time.

Punjab

The prices of rice reguisitioned in
Punjab were fixed with rcference to
the control price in force.

GRrAM
Rajasthan

In 1957, the prices of Gram requisi-
tioned in Rajasthan were fixed with
reference to the average of market
rates for three preceding months, in
accordance with the provisions of sub-
section (3A) of section 3 of the Act.
In 1958, the prices have been fixed
with reference to the control price in
force.

Purchase of Rice in Panjab

1787 Sardar Igbal Singh:
* 7| Shri Daljit Singh:

Will the Minister of Food and Agri-
culture be pleased (o state:

(a) the total quantity of rice which
Government purchased in Punjab
during 1857 and 1858 so far; and

(b) the rate of purchase?

The Minister of Food and A;ﬂc_nl-
tare (Shri A, P. Jain): (a) During
1957......about 41,300 tons.
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During 1988......about 63,800 tons.
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(b)'ﬂuﬂmhubmpurmu

(upto 21-8-58). the following ratesi—
Variety Price per
maund bagged

Ra.n.P.

Begmi . . . .. . 18-00

Dam and Sell Joshi . B . . . . 16 50

Basmati & . . . . . . 2500

Basmati Boned (Sr.'la) . . 22-7%.

Hansraj Mulht.m ann! lemm l.l:l.d Chahon

() Raw . 22°2%

(b) _Boiled . 20+ 50
White Tota . B 12+ 25,
Mongra . . 1625
Kani . . 8- 50

Remarks ; (1) The prices specified are for fair average quality conforming to the

specifications  fixed for each variety and subject to quality cuts sas
provided for in the specifications.

(2) Thc pnc:af mfcur gnm

nbwn.

s packed in sound new gunnies. For naked grains
0-50 per maund less than the prices specified

Mineral Waters of Sohna

1788, Sardar Igbal Simgh: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No. 1509 on the 9th April, 1958
and state:

(a) whether as a result of the report
of the Russian Experts, any place in
Punjab has since been selected for
utilisation of the mineral waters of
Sohna; and

(b) if so, the progress made under
the scheme?

The Minister of Health (Shri
EKarmarkar): (a). No.

(b) Does not arise.

Manufacture of Railway Wagons

1789, Sardar Igbal Bingh: Will the
Minister of Rallways be pleaged to
state:

(a) whether Government have
placed orders with the Indian firms,

for the snanufacture of
wagons during 1957-58;

(b) the names of such firms and the
extent of orders placed with each
firm; and

(c) when these wagons will be
delivered?

The Deputy Minister of Railways
(Shri Shahnawaz Kham): (a) Yes.

(b) A statement for 1957-58 orders
is Iaid oxr the Table of the Lok Sabha
[See Appendix V, annexure No. 153}

¢c) Re. Established Firms.

(i) 13,788 numbers have beenr
delivered up to July, 1858.

(ii) Balance expected to be
delivered by December, 1958,

¢iii) Re. New Firms
On whom educational orders,
have been placed vide
statement encloged:

Since the firms are in de-
velopments stage the
dediveries are uncertain

Railway
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Minor Lrrigation Bchemes in Punjab

1780, Bardar Iqbal Bingh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount allotted to the Pun-
jab State for minor Irrigation
Schemesg in the year 1858-58; and

(b) the names of the projects to be
constructed?

The Minister of Food and Agrical-
ture (8hri A. P. Jain): (a) and (b).
A statement giving the requisite de-
tails is laid on the Table of the Lok
Sabha. [See Appendix V, anncxure
No. 16.]

Air Accident

1781. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether a British Freighter Air-
craft, on chartered flight met with an
accident near Gurgaon on the 25th
May, 1858;

(b) if so, the cause of this accident;
and

(c) the number of persong killed
and injured?

The Deputy Minister of Civil Avia-
tion (Shri Mohinddin): (a) Yes, Sir.

(b) The final report of investiga-
tiojn into the accident has not yet
been received.

(¢) Four killed and one injured.

Remodelling of Stations at Manmad,
Niphad and Ugaon

1792. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state:

(a) when the work of remodelling
the stations at Manmad, Niphad and
Ugaon is likely to begin; and

(b) whether there is going to be a

goods siding and signalling arrange-
ment at Ugaon?

The Deputy Minister of Rallways

(8hri Bhabmawaz EKhbhan): (a) The
proposel for remodelling of the

Manmad Yard is under consideration
for indusion in the 1P60-61 pro-
gramme,

The remodelling of Niphad Station
which entails extension of the UP
and DN. loop lineg only is in pro-
gress,

Conversion of Ugaon Station from
‘D' Class to a ‘C’ Class Station is in
hand. \

(b) It is mot proposed to provide
a goods siding at Ugaon at present.
The Station will, however, be pro-
vided with improved signalling and
interlocking.

Strike of licensed porters at Delhl
Rallway BStation

1783. Shri Vajpayee: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that 100
licensed porters at the Delhi Railway
station struck work for two hours on
the 12th July, 1858,

(b) if so, the reasons thereof;

(c) whether any agreement Wwas
subsequecntly arrived at; and

{d) i so, the nature thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and (b).
There was no strike. On the 12th
July, 1858, some porters went to the
Station  Superintendent, Delhi, to
represent their views against the en-
forcement of an order that at least
100 licensed porters should be present
every night in rotation.

(c) and (d). The licensed porters
gave an assurance that they would
ensure attendance of a sufficient
number of men during the night and
instructions were therefore, issued
that the attendance specifically of 100
porterg every night need not be rigid-
ly enforced.
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Marine, Engineering College, Calouita

1794. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many engineers received
diplomas from Marine Engineering
College, Calcutta from the date of the
establishment of the College so far,
year-wise; and

(b) how many diploma holders of
the said college have been employed
so far?

The Minister of State in the Minds-
try of Transport and Communications
(Shri Raj Bahadur): (a) The College
wag established in 1948 and the first
batch of trainees was recruited in
August, 1849 for a four year course.
These trainees passed out of the Col-
lege in 1953. The number of Engi-
neers who passed out of the College
in 1953 and subsequent years is fur-
nished below:—

Year Number of

Engineers who

received Dip-
lomas
1953 .. 48
1954 .. 47
19855 . 47
1956 - 47
1957 e 45
1858 50
Total .. 284

(b) All except two, whose where-
abouts are not known, have secured
employment.

Irwin Hospital, New Delhl

1795. Shrl Vajpayee: Will the Minis-
ter of Health be pleased to state:

(a) the number of students admit-
ted to the medical college attached to
the Irwin Hospital, New Delhi; and

(b) the number of students (male)
and (female) who failed to secure ad-
mission in the new college?
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The Minister of Health (Shrl
Earmarkar): (a) Sixty.

(b) Men Women Total
378 217 508

Gola Road Station

1798. Shri B. Das Gupta: Will the
Minister of Rallways be pleased to
state:

(a) whether quarters for Railway
servants are under construction in
the Gola Road Station on the South
Eastern Railway;

(b) the total amount sanctioned for
the work;

(c) when the work was first start-
ed;

(d) when the work is expected to
be completed; and

(e) whether any further amount
has been sanctioned in the current
financial year for this purpose?

The Deputy Minister of Railways
(Shrl 8. V. Ramaswamy): (a) Yes,
Sir. 12 units Type I Quarters are
under construction.

(b) Rs. 44,000.

(¢) In February, 1858.
(d) By March, 1958.
(e) No, Sir.

Faflure of Engines

1797. Shri Rajendra Singh: Will the
Minister of Rallways be pleased to
state:

(a) the number of engines which
failed during the period from July to
December, 1857 in Samastipur and
Sonepore (Mechanical) Districts of
the North-Eastern Railway;

(b) the reasons for such failures;
and
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(c) the steps taken to prevent
feilures in future?

The Deputy Minister of Railways

(Blirl Bhahnawas Ehan): (a) and (b).

Reasons for failures

Samastipur Sonepore
District  District

() Bad workmanship in sheds
(ii) Mismanagement by crew
(iti) Bad Coal

(iv) Defective material

(v) Defective Design

(e} 1. The staff responsible have
been suitably punished under Disci-
pline and Appeal Rules, Instructions
have also been issued to ensure sup-
ply of good quality of coal.

2. All cases of defective material
are analysed by Chemist and Metal-
lurgist and remedial measures taken.

3. Cases of defective design are
reported to the Research, Design and
Standardization Organisation for in-
vestigation and improvement.

4. The system of refresher courses
and of special training already exists
on the railway.

Indian Standards Institute, New Delhi

1798. Shri Sanganna: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that a code
of practices on water supply, plumb-
ing, drainage and sanitation has been
compiled by the Indian Standards
Institute, New Delhi; and

(b) it so, whether it has been ap-
proved by the Government of India?

The Minister of Health (Shri D. P,
Karmarkar): (a) end (b). The Indian
Standards Institution, New Delhi,
has undertaken the work of prepar-
ing several Codes relating to water
supply, plumbing, drainage and sani-
tation, which are in various stages of
progress,

No. No.

11 B

6 £

2

1
——

TotaL i R : 19 14
fawagy tmd & aw -

totE. =) HIET =AET ;W FIq
w4y ag T/ A T F7 5

(¥) *n e & fafea & f5
feaargz &7 a3 wifraf & sz #
faq #t 3fam g9 7 29 & =W
o Sraga s AT E ; W

() afz z1, 3 %7 woFTe TRT O°C
LA TF FEATT T AT A0 E ?

e IuEAL (0 e )
(%) feammye faw ez v & 1 agr
qarme aga qrgr )

(=) ¥ 2@ gm o7 "ary 9%
fawrT & @ & fr T givr &uw W
I AT AT AT ALY | FH 29T 9
arit-afauy & seqr o0 @ da
g &

ate ATEY § 9

fcoo. WINAETEY: T T4
it 77 T 7 w0

(%) @7 77 A% & fF faat sy
§F wizt Sww 9 gtq TH & fe=i
F & %1% wrg A9 F oF fog F T
fogr @t ;



$703 Written Ansters 10 BEPTEMBER 1888 Written Answen 5704

(w) wr wg aw § & oo =
T Suw T Wl ), 3 FEw 0 fead
e w fed 17 o 9 o few W
I | FT WO T ;

(w) wi ag ofr aw & fie oy o
wzATd *rer aiT sy S | firer
wgkd;

(w) afx wi, & ¥o& o fawmr
® upnaa: feeeft ot gt ; W

(%) w& wsae § sy wrdandy ¥t
g ?

Tk aunat (s wgey wt) -
(%) ofr gt 1 2o WYT 2 @TE, teus
¥ Ty BT W T qTHATET Witk Su
9T W ot A1 qar 991 e gaw o fre
FaMOr R IrgR AT I_ TG E |
arra mE § g Ad of, gEfeu
g M wivk LSuT X W ¥ ol
qr

(w) o =

() ofv =i

(w) ¥fr & ¥ wiw T T &
mm?,cuomﬂlﬁﬁ
3,500 TI7 ¥ ¥rww & (& @iw wiwk
®ouq & gt & qry 79 )

(%) wrra gfew 4w #1 a
st aR oy T &
WX gren Tw & A Hfqw whed S
2w sremmdy & frroe & fag
Farar &, ST ¥y F wraverart feardt
forgs faw T g7 sriart & . oy
4

Departmential action againsi Postal
Employees

1801. Bhri T B Viital Bso: Will

the Minister of Transport and Com-

munications be pleased to state:

(a) the number of clerks working

in Meerut City Post Office, aguinst

whom departmental action hag been
taken during 1987 and 1608; and

(b) whether any one of them
against whom the cases were taken to
the Court of Law was acquitted by
the High Court of Allahabad for the
same charges?

The Minister of Transport and
Commaunications (Shry 8. K. Patil);
(a) One during 1957 and two (includ-
ing the one of 1857) during 1088.

(b) No.

wara whw wigron
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Ranjit Nagar Colony

1863. Sardar Igbal Singh: Will the
Minister of Health be pleased to
state:

(a) whether Ranjit Nagar, a Colony
in West Delhi, has turned into a
slum; and

(b) if so, steps taken to improve
the condition of this Colony?

The Minister of Health (Shri
Earmarkar): (a) Yes, Bir

(b) The T Planning Organisa
tion have pr::l:-ed " re-dwdopmut
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plan of the whole area west of Patel
Road between Pusa Institute and the
railway line which includes the
Ranjit Nagar colony. This area is
now proposed to be declared es a
‘Development Area’ under the Delhi
Development Act, 1937, After this
has been done the Delhi Development
Authority would execute the re-
development Scheme,

Distribution of insecticides in Manipur

1804. Shri L. Achaw Singh: Will
the Minister of Food and Agriculture
be pleased to state:

{a) whether it is a fact that insec-
ticides were distributed at subsidised
rates 1o agniculturists in Manipur
during the last 2 months; angd

(b) if so, what is the rate of
subsidy and what is the gquantity dis-
tributed so far?

*The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.
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(b) The rate of subsidy is 50 per
cent. The quantity distributed is.
over 14 (fourteen) tons.

Agricultural Loan in Tripura

1805. Bhri Dasartha Deb: Will the
Minister of Food and Agriculture be-
pleased to state:

(a) what amount has been disbursed
s0 far in Sadar-Sub Division of Tri-

pura as agricultural 1oan and also as.
“dadan”; and

(b) the number of persons who

received such loan Sadar-Sub division
‘Tehsil-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Amount of
Loan disbursed so far in Sadar Sub-

division in the current financial year
is as under:—

(i) Agricultural Loan Rs. 21,925|-
{ii) Loans for eradica-

tion of Dadan, Rs. 14,600]-
®
Sl. No. Name of Tehsil No. of persons who-
received loans
Agricultural Dadan
1. Sadar . . 10 88
2. Old Agartala . 20 90
3. Mohanpur . . 4 2z
4. Bamutia . . 19
5. Ishanchandranagar . f . . 30 e
6. Bishalgarh g . :
7. Kamalsagar . 3
8. Takarjala . 4
9. Charilam . 15 175
10. Simna . . . Nil Nil
TotaL . . . 108 88
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Frutt Preservation Industry

1808. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether steps have been taken
by Government to Iimplement the
schemes to start Fruit Preservation
Industries in the country; and

(b) if so, the details of the schemes
implemented so far?

The Minister of Food and Agricul-
tare (Bhri A. P. Jain): (a) Yes.

(b) A statement i3 laid on the
Table of the Lok Sabha. [Sce Ap-
pendix V, annexure No. 17].
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Fisherien Development in Bombay

1808. Shri Paogarkar: Will the
Minister of Food and Agriculture be-
pleased to state:

(a) whether any grants have been
sanctioned to Bombay Government
for the development of fisheries dur-
ing 1958-59; and

(b) if so, to what extent?

The Minister of Food and Agricul-
ture (Shri A. P. Jaln): (a) and (b).
A sum of Rs. 5-3275 lakhs has been
provided for fisheries development
schemes during 1958-59. The actual
amount will be released in January/
February, 1858 on the basiz of actual
expenditure incurred by the State
during the first three quarters and’
the estimated expenditure during the-
fourth )quarter 1958-59.

Power Supply System in Trains

1810. Shri Sinhasan Bingh: Will the
Minister of Ballways be pleased to-
state:

(a) whether his attention has been
drawn to an article appearing in
“Indian Railways” Vol. No. 4 of July,
1958 by Shri Narayana Iyer, Chief
Electrical Engineer, North-Eastern:
Railway about change-over in train.
power supply system;

(b) if so, whether the facts con-
tained therein have been examined;
and

(c) the action taken in the matter?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) to (c).
A Statement is laid on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 18].

AT xari weet (¥ATCNR)

ey, st wumfy Tw : wAT
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between Aunrangabad and Nandeo
1812. Skri A, V. Ghare: Will the

Minister of Ralljways be pleased to
state:

(a) whether it is a fact that there
ds shortage of quarters for Rallway

Etaff on the Railway Stations between
Aurangsbad and Nandeo on the
Kachiguda-Manmad line; and

(b) ## so, when Government pro-

pose to provide qQuarters for these
staff?

The Deputy Minisier of Eailways
(8hri S. V. Ramaswamy): Presum-
ably the Hon’ble Member is referring
to stations between Aurangabad and
Nandeo on the Kachiguda-Manmad
Section pf the Central Railway. If
80, the reply is as under;

(a) Yes, Sir. There are sabout
1,065 essential staff op thig Section

out of whom quarters have been pro-
vided for &70.

(b) Staff quarters are constructed
to house initially the essential staff
on a programmed basis. During 1959-
60, 259 quarters are proposed to -be
constructed on this section. The ex-
tent of each year's programme of
building quarters is determined by
the actual availability of funds and
the priorities for counstruction on the
Railway as a whole.

Exploratory Tube-Well Organisation

1813. Shri Subbiah Ambalam: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of wells sunk in
each State by the Exploratory Tube-
well Organisation in India and the
total amount of expenditure incurred;

(b) how many of them were found
successful and economical in each
State; and

(c¢) what is the amount paid for
technical services rendered by the
American firm?

The Minister of Feed and Agricul-
tare (Shri A. P. Jatm): (a) and (b).
The number of axploratory bores dril-



$713 Written Auswers

led and the number converted into
production tube-wells upto July, 1958
in sach State iz given in the state-
ment below:—

Name of State No. of No. of

bores bores
drilled. mvm
1. Madhya Pradesh 30 16
2. Bombay . . sI 8
3. Rajasthan . 10 1
4. Masdras . . 40 27
5. Kerala . . 5 1
6. Bihar . . 15 [
7.° Punjab . . 29 7
8. Uttar Pradesh 17 8
9. Andhra Pradesh it 7
10. West Bengal . 3 3
TorAL . —.__:.'; 84

The total expenditure incurred on
the Project upto March, 1858, exclud-
ing payment in dollars for technical
services, is about Rs, 219-17 lakhs.

(c) The dollar expenditure incurred
upto March, 1958 on the technical ser-
vices rendered by M/s. Ralph M.
Parsonsg Company, an American Firm
of Consultants, amounted to about
785,000 dollars.

Post Office building in Amritsar

1B14. Shri Daljit Singh: Will the
Minister of Transport and Comumuni-
cationg be pleased to state:

(a) the time taken im the eonstruc-
tion of the multi-storeyed building
for Golden Temple Post Office at
Amritsar;

(b) the expenditure incurred on
the construction; and
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(c) the accommodation to be pro-
vided in _the building?

The Minister of Transport and
Communications (8hri B. K. Patil):

(a) The double-storeyed was con-
structed in about tem months between
December, 1855 and September, 18586.

(b) Rs. 1,17,600 including depart-
mental charges.

(¢) 3590 sq. ft. inclusive of ameni-
ties block and  Sub-Postmaster's
quarters.

Shortage of Block Personnel in
Orissa

1816. Bhri B. C. Mullick: Will the
Minister of Community Development
be pleased to refer to the reply given
to Unstarred Question No. 312 on the
17th February, 1058 and state:

(a) whether the handicap of short-
age of Block personnel has been re-
moved in Orissa; and

(b) if so, whether Orissa Govern-
ment have since taken up extension
work in the Blocks sanctioned in the
months of January and April, 18587

_—

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) The
shortage of Block personnel has been
removed in all categories except
medical personnel, Lady Social Edu-
cation Organisers and Gram Sevikas.

(b) Yes, Sir.
Raflway Service Commission, Calcaita

1817. Shrimati Ha Palchoadhuri:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that during
1957 the Railway Service Commis-
sion, Calcutta advertised in the Press
for about 1000 posts of ticket collec-
tors, cicrks etc. for the Eastern,
South-Eastern and  North-Eastern
Railways;

(b) whether it is also a fact that
about 80,000 persons applied for these
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posts on prescribed applioation forms
costing rupee one each;

(c) if so, whether all these vacan-
cies have been filleg up; and

(d) if not, the reasons therefor?

The Deputy Minster of Raflways
(Shri Shahnawas Khan): (a) Yes.

(b) to (d). Information iz being
collected and will be laid on the
Table of the Sabha.

Persons Convicted under Essential
Commodities Act, 1955

1818. Shri L. Achaw Singh: Will the

Minister of Food ang Agriculture be
pleased to state:

(a) how many persons have been
convicted in Manipur under the Es-
sential Commodities Act, 1955 and
Manipur Foodgrains Act, 1956 during
1957 and 1938,

(b) the maximum term for which
these persons were sentenced;

(c) whether the terms of imprison-
ment have been reduced on appeal to
the Judicial Commissioner in case of
some of the accused; and

(d) if so, the number thereof?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (d). The
necessary information has been asked
for from the Manipur Administration
and will be laid on the Table of the
Sabha when received.

Minor Irrigation Bchemes

1819. SBhrimati Mafida Ahmed: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that it is
proposed to allocate additional funds
for the minor irrigation schemes in the
States; and

(b) if so, the amount thereof?
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The Minister of Food and Agricul-
ture (Bhri A, P. Jain): (a) and (b).
At the Regional Minor Irrigation Con-
ferences held at Hyderabad and Cal-
cutta some of the Btate Governments
asked for additional provision of funds
to the extent of Rs. 201.2 lakhs and
the allotment is now under considera-
tion.

Medical Practitioners in States

1820. Shri Jadhav: Will the Minister
of Health be pleased to state what is
the number of medical practitioners
and Licentiate Medical Practitioners
practising State-wise in the Urban and
Rural areas, and their proportion to
the population in the respective areas?

The Minister of Health (Shri Kar-
markar): The information is being col-
lected and will be placed on the Table
of the Sabha in due course.

Late Ranning of Tralns

1821, 8hri Dailjit Singh: Will the
Minister of Raillways be pleased to
state:

(a) the number of times in June
and July, 1958 when trains from Delhi
to Amritsar on Northern Railway ran
late;

(b) the reasons for such irregularity;
and

{c) the steps being taken to improve
the situation?

The Deputy Minister of Railways
(Shri Shahnawaz Ehan): (a) A state-
ment furnishing the information is
laid on the Table of the Lok Sabha
[See Appendix V, annexure No. 18].

(b) The main reasons for late run-
ning are given below:

(i) Extra time for Engineering
restrictions over and above that
provided in the Time Table.

(ii) Heavy raing and breaches.

(iii) Alarm chain pulling.

(iv) Time lost by locomotives,
displaced crossings etc.
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(c) (1) All detentions are thoroughly
wrutinised and staff are suitably taken
up for avoidable detentions.

{ii) Punctuality drives are
launched to make the staff punctu-
alty conscious.

(iii) Officers and Inspectors are
detailed to travel on trains which
are consistently running late, to
pin point the causes of late run-
ning; and

(iv) Timings of certain trains
have been revised to provide more
margin and to avoid detentions.

Doubling of Rallway Line

1822, Shri Daljit Singh: Wiil the
Minister of Railways be pleased to
state:

(a) whether there is a proposal for
doubling the Jullundur-Pathankot sec-
tion wvia Mukerian Railway on the
Northern Railway during the Second
Five Year Plan; and

b) it so, the details thereof?

The Depaty Minister of Railways
(Bhri 8. V. Ramaswamy): (a) No, Sir.

{b) Does not arise
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Guest Control Orders

1824. Shri Raghabir Sahai: Will the
Minister of Food and Agricultare be
pleased to state:

{a) the names of States where the
Guest Control Orders have been issu-
ed; and
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(b) whether copies of the orders is-
sued will be laid on the Table?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The States
of West Bengal, Bihar, Bombay and
Kerala and the Union Territories of
Tripura and Delhi,

(b) Copies of the relevant orders
are laid on the Table of the Lok
Sabha. [See Appendix V, annexure No.
21].

Harnessing River Waters of Punjab

1825. Shri Daljit Singh: Will the
Minister of Irrigation and Power he
pleased to state:

ia) the number of schemes to har-
ness the river waters in Punjab which
are under the study of the Central
Water and Power Commission;

(b) 1the number of schmes ap-
proved during 1958-59 so far; and

(c) the amount spent so far?

The Depaty Minister of Irrigation
and Power (Shri Hathi): (a) No major
or medium irngation scheme in the
State of Punjab is at present under
the study of the Ceniral Water and
Power Commission.

(by None,

(e) The expenditure on the major
and medium irrigation schemes in-
cluded in the Second Plan is estimated
at Hs. 3789 lakhs up to the end of
1957-58

Over-Bridges on Northern Railway

1826. Shri Daljit Singh: Will
the Minister of Rallways be pleased
to state:

{a) the number of over-bridies‘ con-
structed on the Northern Railway
during 1957-58 and 1958-59 so far; and

(b) the number of over-bridges pro-
posed to be constructed during t,he
Second Five Year Plan on this Rail-

way?
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The Deputly Minister of
(8hr! 8. V. Ramaswamy): (a) In 1857~
B8, two foot-over-bridges and three
road-overbridges were constructed. In
1958-58, the work on two foot-over-
bridges and one road over-bridge has
been completed so far.

(b) 34 foot over-bridges and 13 road
over-bridges were contemplated in the
Second Five Year Plan period, but
limitation of funds and necessity for
conserving steel has imposed restric-
tions on the planning of such struc-
tures.

Telephone and Telegram Facllities In
Hoshiarpar

1827. Shri Daljit Singh: Will the
Minister of Transport and Communlca-
tions be pleased to state:

(a) how many villages having popu-
lation of 3,000 and more are not pro-
vided with telephone and telegram
facilities in Hoshiarpur district of
Punjab State; and

(b) the time by which such facilities
will be provided?

The Minister of Transport and Com-
maunications (Shri 8. K. Patil): (a) 26
villages (population between 2000 and
5000) without telephone facility and
18 without telegraph facility.

(b) As and when each such proposal
is found justified.

Letter Boxes

1828. Shri Daljit Singh: Will the
Minister of Transport and Communica-
tions be pleased to state:

(a) the number of villages in Kangra
district of Punjab which are not
provided with letter boxes; and

(b) the time by which such letter
boxes will be provided.

The Minister of Transport and Com-
manicationg (Shri S. K. Patil): (a) The
total number of villages in Xangra
District is B082. The Posts and Tele-
graphs Department does not provide
letter boxes in every village. The
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policy of the Department is tp pro-
vide letter boxes in rural sreas in lo-
calities which post two letters or
more per day and are situated at a
distance of one mile or more from the
nearest post office or letter box. There
are only 874 such villages in Kangra
District where letter boxes are justi-
fled and all these villages have been
provided with the requisite letter
boxes.

(b) Does not arise.

Stock of Foodgrains

Shri Hem Raj:
1829, {Bhrl Onkar Lal:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) the total amount of foodgrains
stocked in the Central godowns in the
country in the years 1955, 1058, 1957
and 1958 so far, Stage-wise and its
value;

{b) the total quantity that Was
wasted or damaged; and

(¢) its estimated value State-wisc?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) to (c): In-
formation is given in the statement
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 22].
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12 hrs.
RESIGNATION OF A MEMBER

Mr, Speaker: [ have to inform the
House that Shri T. N. Singh has re-
signed his seat in Lok Sabha with
effect from today, the 10th September,
1958, as he has been appointed a mem-
ber of the ‘Planning Commission.

1201 hrs.

RE: MOTION FOR ADJOURNMENT

Abstention by Opposition
frogn U.P. Assembly session.

Shri Braj Raj Singh (Firozabad):
May [ submit a few words about the
withholding of your consent to my ad-
journment motion? 1 have to submit
only this. You have written that it
relates to a continuing matter. I have
to submit that the Opposition there in
the TUJ.P. Assembly has been forced to
keep out of the session of the As-
sermbly and it has been a very un-
precedented situation. Not a single
member of the Opposition there, out
of 145 Opposition members, is partici-
puting in the administration. This is
a matter when article 355 of the Con-
stitution has got to be applied. There
are internal disorders, hartals, etc
Processions are going on there and
also hunger strikes. So, I think that
the intervention of the Centre is re-
quired. I want that that adjournment
motion should be allowed.

Members

S8hri H. N. Mukerjee (Calcutia—
Central): Technicalitles apart, I feel
that there is an occasion for the ap-
plication of the healing touch to this
position in Uttar Pradesh, particularly
because we had a discussion in this
House the day before yesterday which
started rather acrimonlously, I fear,

but it ended up very well, as you
yourself were pleased to note. I felt,
therefore, that every effort should be
made, in reason, to bring about a post-
tion where there could be a concerted,
co-operative effort to solve the prob-
lem. In Uttar Pradesh, what has
happened rightly or wrongly—l am
not discussing it—is that the Opposi-
tion parties have all boycotted the
legislature, and I am sure as the in-
evitable sequel to that, there would be
a non-co-operative spirit in regard to
an attempted solution of the food
problem. Now, the policy which
was announced by the Prime
Minister the day before yesterday was
a policy of continued co-operation be-
tween the Centre and the States, and
in order to do that, the Opposition
parties are sitting together with Gov-
ernment to find out a solution. If
Uttar Pradesh, a very major State, is
completely out of the purview of this
co-operative effort, then the whole
position becomes vitiated.

Therefore. 1 feel, whatever the
technicalities,—I know there are some
very serious technical difficulties to
which you referred yesterday—I do
feel that something should be done,
and at least an expression of the views
of this House is called for. If that is
not possible, at least you can convey
to Government an idea that all pos-
sible efforts should e made to bring
about a reconciliation in regard to the
position in Uttar Pradesh. If that does
not happen, the all-India effort in
which we are all very keenly interest-
ed is bound to be a failure. I would
beg of you to take a very wide view of
this position as it is necessary at the
present moment, and  at least direct
us to what we should do. and how we
should behave when a position of
such erucial importance has cropped
up and we do not quite know ho\._\'lto
overcome the peculiar techmicalities
of the positien.

Shri Frank Anthony (Nonunated—
Anglo-Indians): Nobody is more
zealous of the rights and privileges of
members of any State legislature than
myself. But I feel, with due respect
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[Shri Frank Anthony]

to some of my hon. friends, that what
we are going through now is no less
an abuse of the processes of this
House. Matters are constantly being
sought to be raised which do not come
even remotely within the purview of
an adjournment motion. If there is
meed for a healing touch, let the
healing touch be applied somewhere
outside on a particular occasion. But,
as I sat here, 1 feel my patience has
beert exhausted. We are constantly. ..
(Interruptions.)

Mr. Speaker: The House does not
belong to only one Member. It is open
to a Member to say that it is an abuse,

Shri Frank Anthony: It is difinitely
an abuse of the processes of the House.
The House's time is being held to
ransom because of some political
motives here or elsewhere.

Shri S, M. Banerjee (Kanpur): May
I make a submission?

Several Hon. Members rose—

Mr. Speaker: Order. order.
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Several Hon. Members rose—
Mr. Speaker: I am not going to hear
anything more.

Shri Yadav (Barabanki): I request
vou to listen to me first,

Mr. Speaker: ]| am not going to
listen. I am really sorry. 1 have been
very patient

Shri Yadav: May | request the hon.
Chair to hear me first?

Mr. Speaker: I am not going to
hear

Shri Yadav: What

say 15—

1 am going to

Shri Ranga (Tenali): If he is gomg
to be heard, then others also may
insist on being heard form this side.

Mr, Speaker: Order, order. There
hag been an adjournment motion
tabled today. It appears from what is
happening here that I must scrap that
particular rule which says that un-
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less the Speaker gives consent ad-
journment motion ought not to be rals-
ed here! I have written to the hon.
Member, Shri Braj Raj Singh, that
1 do not give my consent to it. It 1s
a continuing affair We know every-
thing and we know what is happen-
ing. But still he got up and spoke. He
was followed by Shri H. N. Mukerjee
who said that we must do something.
I am at a loss to know what exactly
can be dome, All ol us are jointly
interested in trying, as far as possible,
to see that there is no trouble any-
where, not only here bat outside also.
But what is it that can be done? The
whole thing has arisen out of the food
situation, the so-called food situation.
1 do not know exactly what is happen-
ing. On the one side...... (Interrup-
tions) Order. order.

Bhri Hem Barua (Gauhati): There
is the food situation; it is not a so-
colled food situation,

Mr. Speaker: Should 1 accept
everything stated here when it is de-
nied? 1 am really surprised.

Sevorz]l Hon. Members rose—

Mr. Speaker: ls this democracy if
1 am not allowed to say what I want
to say?

Shri Ragunath Singh
The same thing happened in
Pradesh.

(Varanasi):
Uttar

Mr. Speaker: What I can say is, 1L is
unfortunate that there have been
floods; there have been famines; there
have been many difficulties from time
to time. We have been getting ques-
tions, and 1 have been allowing in
every session, as a rule, whether ques-
tions are put or not, a discussion on
food. I have said that the food ques-
tion should be debated in this House
to the extent that the Centre has taken
any responsibility under the Con-
stitution, under the law, by conven-
tion and by agreement. In all these
cases, 1 have allowed the guestion to
be discuseed without meticulously
saying that thls is not the concern of
the House and so on.

Now, we have had a debate recently.
Thereafter. so far as the State Legis-
lative Assembly in Uttar Pradesh, at
Lucknow, is concerned, they seem to
have had a debate; not only a debate,
but they have gone to the extent of
trying to throw out the Government—
from the reportsthatlsee—and there
was a no-confidence motion against the
Government. But anyhow, that Gov-
ernment justified itsel! and so the
majority is in favour of that Govern-
ment. Otherwise, the Government
would have been thrown out,

Now, after the debate, still, if some
hon. Members are not satisfied, what
can be done? They go into the coun-
try and say, “No, no, we will take the
law into our own hands”. Naturally
the aid of the police is asked for, and
some of them are arrested. Then
adjournment motions are brought be-
fore the House.

Shri Braj Raj Singh: [ want to say
that the whole matter came up be-
cause...... (Interruptions).

Mr. Speaker: Order, order.

Shri Hem Barua ryose—

Shri Nath Pai (Rajapur); They have
been arrested without warrants,

Mr. Speaker: 1 do
Mr. Nath Pai is a lawer,

not know if

Shri Nath Pai: 1 am

Mr. Speaker: I am extremely glad.
Then. why does he say that arrests
must always be made only with
warrants? As far as I remember,
unless I have forgotten, arrests can be
made by the police with or without
warrant. There are certain cases
where arrests can take place without
warrant from a magistrate. Hon.
Member knows the Criminal Proce-
dure Code. Why should he ask my
opinion about it? (Interruptions). 1
am not the Supreme Court here to
decide that.
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Shri Ranga: If the Speaker is not
allowed to speak, what iz the use of
our having this House here?
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Shri Raghunath Singh: They are out
to create trouble,

Mr. Speaker: Nobody need help me.
Let us not repeat whatever might
have happened elsewhere in this
House also. Hon. Members will
kindly hear me. I am not trying to
shirk my responsibility even by a
hair’'s breadth. 1 can discharge my
responsibility to the satisfaction of all
and try not merely to stand on tech-
nicalities, but really to bring a human
touch about it and then try to settle
that matter. 1 am honestly of that
opinion......

Shri Ranga: Even the Prime
Minister. .....

Mr. Speaker: Hon. Member, Shri
Hanga, also must hold his soul in
patience. One word here brings out
two words there. Yesterday we had
a discussion about this matter; not
exactly this matter, but some other
matter akin to this. (Interruptions).
If hon. Members go on disturbing Tne
like this, I am afraid I have to take
disciplinary action against them. 1
may have to repeat all that has
happened elsewhere. Have we come
here to fight?

Shri Yadav: [ have to say some-
thing. =

Mr. Speaker: Something was said
yesterday about this matter; not
exactly in A, B, C on all fours with
that, but similar to that. Those people
were turned out and pushed by the
police, etc. I am not concerned with
what the police did there. An enquiry,
anything might happen there. As a
consequence of this, if the whole
Opposition boycotted the session, what

is it that I can do? It is open to hon.
Members to walk out one day and we
have to carry on. Shall I say, marely
because the Opposition walks out, we
shall not do any business here?

An Hon. Member: There was force.

Mr. Speaker: There is no gquestion
of force. The Opposition wants to
coerce the majority there, There is no
doubt about it.

Some Hon. Members: Wrong.

Mr. Speaker: I stick to this. All
that the Opposition can do here or
anywhere in a democratic Parliament
is that they can place their views
before the House and leave the
majority to accept it. Even if they
are in power, they must enforce the
majority rule if there is no unanimity.
If the majority takes a particular
view, it is open tc the Opposition,. to
participalc, co-operate or not to co-
operate. Nobody can compel them if
they go out. If they choose to go out,
can I from here compel all those
people to come and sit there? No.
Or, am I to say, if they choose to go
out, that the whole of this constitu-
tiodal machinery shall break down
and the majorily shall not carry on,
because the minority is not prepared
to co-operate? Is that the Consti-
tution”?

Coming to  Mr. Mukerjee's sugges-
tion, he says that the Government
there must be carried on in co-opera-
uon as far as possible with the
Opposition and then try to satisfy
them. 1 agree with him. Therefore,
it is for them to come and meet me.
The Socialist Party, the P.S.P. and the
Communist Party are represented
here. I do not know if there is any
Ganatantra Parishad there; that does
not appear to be the case there. All
the other parties in that legislature
are represented here. If they come
and meet me, I will hear them and
whatever I can advise as to what
ought to be done, I have no objection
to do. I can tell them privately,
“This is what they want: go along and
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do so.” More than that, what is it
that I can do here? Under those
circuamstances, there is no good bring-
ing in unnecessarily whatever might
have happened, to disturb this Parlia-
ment.

Shri 8. M. Banerjee (Kanpur): After
the statement made by the Prime
Minister, you suggested a ‘cease-fire'
and I was one of those who suggested
to the hoa. Prime Minister to use his
good offices with the Chief Minister
of UP. Now a very sad thing has
happened. After the assurance of the
Prime Minister that he would invite
30 Members, UP. Government has not
taken any sympathetic attitude and
this is going on. All the Opposition
Members have boycotted the Assembly
not only because they wanted to boy-

cot, but because they have been
humiliated to the maximum. They
have been kicked What is the

answer of the Home Minister to that
kicking?

Shri Jagdish Awasthl: Even the
doors were closed and members were
not allowed to enter the House. It is
reported in the Press. Mr. Rajnarain
Simgh was thrown out

Shri Nath Pai: We share your
anxiety regarding this matter coming
up every day. But I would like to
point your attention to one thing that
has been very heavily on our mind
Is the dead weight of procedural
niceties to be allowed to kill the soul
of democracy? We feel verv deeply
As the final custodian of democracy
in parliamentary institutions, you have
to protect us in this matter when we
raise our voice of protest against this.
It was not Rajnarain Singh who was
kicked and spat upon, but the police
tried to kick and spit upon our demo-
cracy. In this we want you to express
your disapproval. We feel very
agitated on this point for this simple
reason that if this House is to aquiesce
in this mockery of parliamentary
institutions, where else can we getl
justice to see that the prestige of
democratic institutions is upheld in
this country? (Interruptions).

My, Speaker: I have heard Mr.

Nath Pai. What it amounts to is this.
Hon. Hembers want me to convey
what? That the police there commit-
ted excesses. What led to that? Shall
1 say, all that Mr. Rajnarain Singh did
may be repeated in this House and
elsewhere? Shall we give an imprint
to th#t and then approve of that
conduct?

Now, a ‘member is entitled to say
something and then the Speaker says,
“No, I do not agree with you; please
resume your seat.” He refuses to
resume his seat and goes on
speaking. Then the Speaker says,
“¥You must go out” and then the
Marshal comes and asks him to go out.
He refuses to abide. Then the Speaker
finds it impossible to carry on not-
withstanding the support of the ma-
jority of members. Then he leaves the
House. That is, a situation has been
created by one of the Members, the
Leader of the Opposition or somebody,
making it impossible for the Speaker
to continue in that House. Hon.
Members here want me to say that
that is not constitutional breakdown;
that thal man is in the right and the
Speaker who sends the Marshal is
wrong That 15, I have to give
advice to the Speaker there, “You keep
quiet and allow that man to continue™.
Is that what hon. Members here want
me to say? Not only did he continue,
but as soon as the Speaker went away,
he takes physical possession of the
House, goes to the Chair, and makes
it imnossible for the Speaker to carry
on tne aaministration. That is not
constitutional breakdown.

Some Hon. Members: Shame!

Mr. Speaker: What that individual
does is right! It is rather strange that
instead of saying to that Rajnarain
Singh that it is mproper that he
should have done so, hon Members
come here and tell me that I must tell
the Police that they were in the wrong.
What i. the poor Speaker to do?
When the Speaker went away, the
police came and tried to lift that
member. But the other members sur-
rounded him and he refused to get up.
It is said that he is one of the heaviest
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[Mr. Speaker}
persons there—200 lbs.—(Interrup-
tions). Then the police lifted him and
others and in lifting them, the clothes
might have been torn or the police
might have committed excesses.

Shri Nath Pai: They stripped him
naked.

Mr. Speaker: All right; shall the
Speaker by himself see to it that the
cloth is immediately tied round his
body? What is it that he wants to be
done?

Therefore, it is a matter of regret to
me that in this House not for one day,
but for two days, there is nobody here
who condemns the conduct of that
Rajnarain Singh, but they all come
here and say that the police had
misbehaved. It is very wrong. The
police did what they ought to do. The
Speaker did what he ought to do.
(Imterruptions). I would not allow it
to happen here in this House—a few
people trying to make it impossible for
the Constitution to be observed. The
majority will rule, so long as they are
in the majority. The minority won't
be allowed to cow down the majority.
That is what has happened there; it
shall not do so here. We will pro-
ceed to the next item. Sardar Amar
Singh Saigal. (Interruptions).

1220 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

Sardhr A. S. Saigal (Janjgir): I beg
to present the Twenty-sixth Report of
the Committee on Private Members'
Bills and Resolutions.

RE: MOTION FOR ADJOURNMENT
—contd.

Some Hon. Members rose in their
reats and were making observations
simulteneousiy.

Mr. Speaker: Order, order.

Shri H. N. Mukerjee: May I make
a submission?

Mr. Speaker: I am not prepared to
allow him. Hon. Members are advis-
ing me. Instead, let them advise those
hon. Members in the State. We will
go to the next business. Shri
Karmarkar.

Shri H. N. Mukerjee: You are
throwing the concept of brute majority
in our face and this is completely
agminst parliamentary democracy. It
is impossible for us to remain in this
House.

' 12.21 hrs.

At this stage Shri H. N. Mukerjee
and some hon. Members left the
House,

W G : T(E AW &AT & A
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The Minister of Health (Shri Kar-
markar): I beg to move:

“That the Bill to amend the
Indian Medical Council Act, 1956,
be taken into consideration.”

Shri Nath Pai: May 1 ask something?

Mr. Speaker: Order, order. He wil]
resume his seat 1 have closed the
discussion.

Shri Mahanty rose-—

Mr. Speaker: I am not going to allow
any further discussion on that.

Shri Mahanty (Dhenkanal): May I
make a submission? It has no rele-
vance to the adjournment motion.

Shri Nath Pal: 1 want just one
minute.

Mr. Speaker: I have allowed suffi-
cient time.

Shri Mahanty: May I make a sub-
mission which has no relevance to the
adjournment motion?
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Shri Karmarkar: The Indian Medical
Council Act, 1958 received the assent
of the President on the 30th December
1956. ... .. (Interruption).

Skri Mahanty: Sir, in all humility, I
want to make a submission. If it is
the position that the will of the
majority will prevail and the voice
of the minority will not be heard, 1
will be out of court.

An Hon. Member: Not always.

Shri Mahanty: It is for you to guard
she inherent right of the minority
from the clutches of the majority.
(Interruptions). 1 am making a sub-
mission. What is the excitement
about? My submission is two-fold.
Two statements have been made, one
by Shri Frank Anthony and another
by you. Shri Frank Anthony said
that the minority is kecping the whole
Hoflse to ransom, Lo which we take
very strong cxception. Then, you, Sir,
have qualified the food situation as
the “so-called food situation™ This
statement, coming from the Speaker
of the House of the People, will create
an impression that the opposition has
been behaving irresponsibly (Infer-
ruptions).

An Hon. Member: That is correct,

Shri Mahanty: It is not for this
House, and not for the majority, to
judge whether one is right or wrong.
1t is for vou, Sir, to determine whether
it is fair for an hon. Member to say
that the opposition is holding the whole
House to ransom.

Mr. Speaker: [ am not goimg to
allow this kind of debate. I have
heard enowgh. There will be no end
to this kind of discussion. When an
hon. Member moves an adjournment
motion, it is open to another Member
to characterise it as merely trying to
obstruct the business of the House.

Shri Mahanty: No, Sir.

Mr, Speaker: It is his opinion. So
far as I sm concerned, there are two

opinions with respect to food. Both
the State Government and the Central
Govermment say that there is no crisis,
that they have handled the situation.
{Interruptions). Unnecessarily by
this kind of discussion, a crisis is
hkely to be created. Therefore,
instead of my saying that there is no.
food crisis at all,—to which exception.
was taken the other day also—I said
the “so-called food situation”. Or, I
can say the “alleged food shortage”
because there is allegation on one side
and refutation on the other side. 1.
do not want to decide. If I say there:
is a food crisis, there is a quarrel. If,
on the other hand, I say “so-called
food situation” then alse objection is
taken to it. So, I would say, "alleged
food shortage”. There is no intention.
to quarrel with any member of the
opposition. All 1 said was that this
subject of food 1s being brought up
here again and again. As I ‘Thave
repeatedly said, the opposition is
entitled to take a fair time and make
their representations. But we have no-
jurisdiction, and when [ say so, they
have to abide by my decision. Hon.
Members want to make me give a
ruling as to what has happened there.
They want me to chastise the Speaker
for having called the police. He
called the police because he found it
impossible  to carry on When the
police enlered the House, a charge is
levelled that the police misbehaved.
We will assume the police used more
violenee.

Shri Nath Pai: That is what we want
vou to say

Mr. Speaker: Am I to say it from
here? It is for them,

Shri Nath Pai: You are the only
man in the whole country who can
say that. Then no further evidence is
wanted. (Interruptions). Nobody else
in India can say that. Constitutionally,
you are the only man who can say
that. So I appeal fo you.

Mr. Speaker: The unfortunate thing
is that the action of the persons in the-
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opposition, which led to the break-
down of democracy is lost sight of by
making much of a police trouble. On
the other hand, I am more concerned
with that. What is now happening
there? Is there really a break-down
of democracy? If the opposition is
not allowing the majority party to
carry on with their busjness, they are
contributing to the break-down of the
democracy on the one hand and they
are asking me to interfere on the
other. For what? To help them to
break dowm the democracy? Hon.
Members must condemn that, instead
of going on complaining that the
police has committed excesses. Much
is made of the police excesses and not
a word is said about the manner in
which the Member behaved. The
members of the opposition tried to
convert the majority into a minority
and 'break down democracy. 1 con-
demn in the most strong terms that
action and not that of the police. 1
cannot allow any more discussion,

Shri Nath Pal: Sir, I want to say
only one sentence.

Some Hon. Members: No, no.

Shri Nath FPal: What is the point in
0 many of you howling together”

Mr. Speaker: Hon. Member s pre-
venting me from carrying on. I will
have to request him to withdraw.

Shri Nath Pal: I will withdraw, if
you won't permit me. 1 want to say
only one sentence.

Mr. Speaker: I won't allow him. If
he wants 1o create an excuse for
-walking out, I am not preventing him
from doing so. He ought to resume
his seat. I request him to do so.

Shri Nath Pai: You can allow a
sentence.

Mr. Bpeaker: I have allowed suffi-
clently. (Interruptions). Order, oraer.
We will take up the next item.

Bhri Nath Pal: What is lost if you
listen to me for a minute? In other
.countries, have such things happened?

(Amendment) Bill

Have such things happened in the
House of Commons?

Mr. Speaker: I will not allow any
more discussion.

12.28 hrs.
INDIAN MEDICAL COUNCIL
(AMENDMENT) BILL
The Minister of Health (Shri Kar-
markar): Sir, 1 beg to move;

“That the Bill to amend the
Indian Medical Council Act, 19566,
be taken into consideration.”

The Indian Medical Council Aect,
1956, received the assent of the Presi-
dent on the 30th December, 1856.°
Under sub-section (3) of section 1 of
the Act, it shall come into force on
such date as the Central Government
may, by notification, appoint. ‘But
before the Act can be brought into
operation it 15 necessary that the
States. more particularly the re-
organised States, get the State Medical
Registers prepared as the  Medical
Council to be constituted under the
Central Act will consist, among others,
of members elected from among them-
selves by persons enrolled on  the
State Registers. Action in this behalf
has been or is being taken by the State
Governments; but this is bound to
take some more time, In the mean-
time. it has been represented to the
Government that unless the Act is
brought into force, persons possessing
certain licentiate qualifications and
persons who are citizens of India pos-
sessing certain foreign medical quall-
fications, which are not recognised
under the Indian Medical Council Act,
1933, will not be eligible for enrol-
ment on the State Medical Registers.
In the circumstances, Government con-
sider that the Act should be brought
into force without further delay.

As soon as the new Act iz bhrought
into force, the Councll constituted
under the Indian Medical Counci! Act,
1933, will cemse to function as there
is no provision in the new Act for
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continuing the existing Council until
such time as a new Council is consti-
tuted under the Act. Some time will
necessarily have to elapse before a
new Council can be constituted as it
is not possible to hold fresh elections
under Section 3 of the new Act before
the Act ig brought into force. To get
over this difficulty, the following pro-
vision was orginally made in the Bill
as introduced in the Rajyva Sabha,
which was intended to give the power
of nomination to the State Govern-
ments pending the preparation of the
indian Medical Register of Members
under clause (c) of Section 3 of the
Act:

‘Provided that pending the pre-
paration of the Indian Medical
Register in accordance with the
provisions of this Act, clause (c)
shall have effect as if for the
words “to be clected from amongst
themselves by persons enrolled on
such Register”, the words “o be
nominated by the State Govern-
ment from amongst persons’ had
been substituted and clause (d)
shall have effect as if for the
words “to be elected from amongst
themselves by persons", the words
“to be nominated by the Central
Government from amongst per-
sons” had been substituted’

This provision was amended as
shown below by the Rajya Sabha.

‘Provided that clause (¢} shall
have effect in any State where a
Medical Register is not maintain-
ed, as if for the words “in which
a State Medical Register is main-
tained, to be elected from amongst
themselves by persons enrolled
on such Registers™, the words "to
be nominted by the State Govern-
ment from amongst persons” had
been substituted; and ending the
preparation of the Indian Medical
Register in accordance with the
provisions of this Act, clause (d)
shall have effect as if for the
words “to be elected from amongst
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themselves by persons”, the words
“to be nominated by the Central
Government from amongst per-
sons” had been substituted.’

When the Bill came up for discus-
sion in the Lok Sabha this provision
had to be omitted in so far as it re-
lated to nomination by the State Gov-
ernments of members under clause
(¢} of Section 3 of the Act, as it was
considered that the proviso below
sub-clause (e) of clause 3(1) was not
necessary. As it is desirable that
there should be continuity in the exis-
tence of the Medical Council, it is pro-
posed to provide for the continuance
of the existing Council after the com-
mencement of the new Act until the
new Council is constituted. This will
cnable the Government of India to en-
force the new Act immediately with-
out awaiting the completion of the
State Medical Registers by State Gov-
ernments, The enforcement of the
Act will also entitle persons possessing
certain licentiate qualifications and
citizens of India possessing foreign
medical qualifications to  registration
in State Medical Registers.

Mr. Speaker: Motion moved:

“That the Bill to amend the
Indian Medical Council Act, 1956,
be taken into consideration.”

Dr. Sushila Nayar (Jhansi): Sir, 1
am very glad that the hon. Health
Minister has brought this Bill before
the House. It 1s very necessary that
certain changes be made in the Indian
Medical Council Act, and pending the
period when the new Act comes into
force, there cannot be a  vacuum.
There has to be a Medical Council 1n
cxistence and this Bill seeks nothing
more than to continue the existing
Council during this period. There-
fore. so far as this Bill is concerned.
there is no controversy. There is no
matter for anyv discussion in it and I
think this Bill ae it is can be accept-
ed and will be accepted by everybedy
without any comments. However,
taking this opportunity I would like
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to make a few general remarks re-
garding the Medical Council,

The Medical Council has been set up
to act as the custodian of standards
of medical education and medical
practices and the maintenance of both
ethical and professional standards.
So far as medical education is con-
cerned, naturally rapid progress has
been made in recent years with re-
gard to the methods of teaching, tech-
niques of teaching and even the con-
tent of teaching in the medical schools
and colleges. The Medical Council
has to keep up with all these activities
and be in a position to suggest and
have implementation of their sugges-
tions with regard to the improved
techniques and improved methods of
teaching. I would like to ask the hon.
Minister to have some kind of an
appraisal made as to whether the
Council has been able to do the job
that it was expected to do with regard
to the standards of medical cducation
in the country.

Secondly, it is for the hon. Health
Minister to consider as to what extent
the Council has at its disposal the
necessary facilities to keep a continu-
ous contact with all the medical col-
leges in the country and to keep a
constant up-to-date knowledge of
what is happening in the field of
medical education and in different
subjects of medical education in India
and abroad.

Thirdly, has the Medical Council
succeeded in giving some kind of an
orientation to the medical education
in this country which will make our
graduates coming out of the medical
colleges better fitted to serve the
needs of the masses in this country?

The problem before us is a difficult
one and at the same time a challeng-
ing one and a most fascinating one.
We have to provide medical facilities
for the masses in this country as
quickly as possible. We cannot be
content with thinking that in five years
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we will increase them by five or tan
per cent and in another five years by
another five per cent and thus for the
total population to be covered we
will have to go up to perhaps five or
six or gven more Five-Year Plans and
may bc even 50 or 100 years may pess
before we can cover the whaole
population. That prospect cannot be
accepted by anybody. it cannot be
looked at with equanimity by any-
body.

It is for the Medical Council to con-
sider how these doctors that they are
turning out from the medical colleges
are trained so that they can work in
co-ordination with what personnel is
today available in the country-side—
a vast mass of half-baked doctors
vou might call them. a vast mass of
veids and hakims and others. On
the one hand the Ministry hu; to
consider some methods of bringing
their knowledge up-to-date, but leav-
ing that aside during the medical
education of our doctors it is neces-
sary that 1t be impressed upon their
minds that they have to work in co-
ordination with these people and not
feel superior or in a mood to condemn
everybody clse except people who
have been trained like themselves.

We have before us the question of
hundreds of thousands of our villages
where medical facilities are non-
existent or are very inadequate. Our
trained men cannot reach every nook
and corner of rural India. The men
who are there today can be made to
serve as the limbs of the fully trained
doctors and reach where they them-
selves might not be in a position to
reach. 1 feel that it is for the Medical
Council to bring about that change
in the outlook of medical men by re-
orientation of medical education in the
country so that the young graduates
would begin to think in termsz of the
tasks before them and be in a posi-
tion to make use of all possible faci-
lities and resources that may be
forthcoming or that may be capable
of being used and in this fashion in
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viding medical care for all the people
in the country.

1 have another question to ask the
hon. Minister of Health. Hcre, in
Delhl, we have set up an All India
Institute of Medical Sciences. It is
an institute which we look up to with
pride. It has raised great hopes 1n
the mind of the medical profession
and the people throughout the coun-
try. A tremendous amount of money
is spent upon the Institute of Medical
Sciences. It is to be a place of learn-
ing and it is to be a place of research.
It is to evolve new methods of medical
education as well as of medical care
and administration and so on. But,
this Institute is completely outside the
purview of the Mcedical Counail. 1
am unable to understand the reason or
justification for doing so. After all, if
the Medical Council 15 the averall
custgdian of the standards of medical
cducation in this country. would it not
be right for the Insutute to be under
the Medical Council? Or, if there is,
for any reason. a feehng that the
Medical Council 15 not up to the job
that it will have to do for supervis-
ing an Institute like the All India
Institute of Medical Seciences. by all
means, change that Coune:l  Bwv all
means give the All India Insutute the
place of the Medical Counail by bring-
g about certain chanpges or make it
an Associate Member. The Director
nf the Institute can be a Member of
the Medical Council and could even
be given a responsibility and a place
of honour in the Medical Council.
But, it seems to be a completely
wrong concept to keep this top-rank-
mg medical institute in the country,
which has to make experiments and
find out new methods of teaching.
which has to carry on new researches
and raise the medical standards. com-
pletely outside the purview of the
Medical Council, so that the results
of their discoveries cannot be made
use of for the purpose of improving
the standards all over the country.
The hon, Minister might say, well,
even though the All India Institute of
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Medical Sciences is not within the
jurisdiction of the Indian Medscal
Council, it is perfectly possible that
what they discover can be taken to
other Universities and other medical
colleges and be applied there. If that
is 8o, why do we have a Medical
Council at all? We have the Medical
Council because 1t 1s the feeling that
through the Medical Council, better
co-ordination, better exchange of ex-
perience and better maintenance of
standards of medical education can be
kept up in the country. Under those
circumstances, 1 am very clear in my
mind that 1t is necessary for the
Ministry to put all medical colleges
in the country under the jurisdiction
of the Medical Council, and keep no

teaching institution outside 1ts pur-
View.

The All India Institute of Medical
Sciences 15 kept even outside the pur-
view of the Delhi University. How
far that s justified. 1 do not know.
They say. the Insutute 1s going to
provide trained teachers for the whole
of India. These teachers are to go
and work 11 the medical colleges
which  are under the Medical
Council  But. the Institute which is
trarming the teachers has no contact at
all, with the Medical Council. It is a
matter of, 1 think, clash of personali-
ties  1f that be so, 1 think it 1s a most
unfortunate situation that because of
that, thus kind of a situation should
coms about where the Medical Coun-
c1l is not in a posttion to perform the
functions that are expected of it. I
plead with the hon. Health Minister
to look into this matter and see to it
that the Medical Council 15 consti-
tuted 1n a manner and is given faci-
lities which will enable it to perfom
the functions which it iz expected to
do in India and which similar Medical
Councils perform in other parts of the
world. for instance. in England from
where we have taken the pattern of
the Indian Medical Council

With these words. T whole-hearted-
lv support the Bill that the hon.
Minister has placed before the House.
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Shri Eodiyar (Quilon—Reserved-—
Sch. Castes): Mr. Speaker, the
present Bill seeks to extend the life
of the existing Medical Council of
India. I did not hear the opening re-
marks of the hon. Minister. Anyhow,
I am glad that at last the Government
has decided to implement the Indian
Medical Council Act of 1956.

The lndian Medical Council Act was
passed in 19856. Although more than
one year and eight months have elap-
sed since then, it is regrettable that
the Act has not been brought into
operation. Of course, the hon. Minis-
ter may say, pending the preparation
of the State medical registers, it was
not possible for the Central Govern-
ment to implement the Act. But, the
responsibility for not implementing
the 1956 Act, in my opinion. cannot be
shifted entirely to the shoulders of
the State Governments, because, ac-
cording to the 1956 Act, certain licen-
tiate practitioners of the medical pro-
fession were to be enrolled on the
State medical registers and without
the 1956 Act being brought into
operation, such licentiate members of
the medical profession could not get
themselves enrolled on the State
medical registers. Of course, the State
Governments may have made some
delays. They will have to make
adjustments, make some changes in
their existing State Medical Acts. But,
at the same time, there was this diffi-
culty that unless the 1956 Act was
brought into operation, perhaps, the
State Medical registers could not have
been completed by the State Govern-
ments concerned.

Now the Government wants to im-
plement the 1856 Act. The difficulty
is that when the 1956 Act is brought
into operation, the existing Medical
Council will cease to function because,
there iz no provision in the 1938 Act
for the continued existence of the
Medical Council till the new Council
is constituted under the 1856 Act.
This shows clearly the lsck of fore-
sight on the part of the Government
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and also the defect in our leginlation.
The Government could have seen such
an eventuality that when the Act was
brought into operation, it-would be
difficult to have the continued exist-
ence of the Medical Council  They
could have very well made such a
provision in the 1958 Act at the time
of the discussion of that Bill. They
did not do it, Now that they have
decided to implement the Act, the old
Medical Council will cease to exist
and therefore, they want an extension
of the life of the existing Medical
Council. Of course, we must have
the continuity of the Medical Council
in our country, because, it is a very
responsible body. It is considered to
be the custodian of medical educa-
tion and medical standards in our
country. Therefore, I whole-hearted-
Iy support the idea of glving an ex-
tended period for the life of the
Medical Council of India.

But, what I want to submit is ‘this,
No excuse can be put forward for the
delay in implementing the 1956 Act
Before coming to certain other mat-
ters relating to medical education in
our country, I want to bring to the
notice of the House another point.
Now, the life of the Medical Counecil
is to be extended and we are asked
to approve this amendment. But no
information is given to us regarding
the working of the Medical Council.
If we are to approve this amendment
and extend the life of the Medical
Council, we are entitled to know what
the Medical Council is doing, what
its activities are and whether the
responsibilities that have been entrust-
ed to it have been discharged satisfac-
torilv by that Council. No informa-
tion is available with regard to the
Medical Council's activities. Either
in the Annual Report of the Ministry
or in any other publication, no such
information is coming forth.

With regard to our health services,
it is our common experience that
most of our health projects and
schemes suffer because of the shortage
of medical personnel in the eountry.
Without having sufficient number of
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trained medical personnel, qualified
medical personnel, whatever be the
soundness of the schemes launched by
us, their success cannot be guaranteed.
Madical education in our country,
therefore, has to be improved a lot,
and both the quality and the quantity
of the output of the medical colleges
have to be improved. Though In
recent years we have made some pro-
gress with regard to the improve-
ment of medical education In our
country, that cannot anyhow make us
complacent about the tasks lying
shead of us.

There is no uniform standard of
medical education in our country, and
also the quality of medical teaching
has not improved substantially. 1
shall quote here the Ministry’'s own
recent publication.

Health in Independent Indwx: At
page 150, the author of this book says:

“A certaln amount of wastage
is to be observed between the
number of admissions to medical
colleges and the graduations.
The fault does lic somewhere.
Sometimes it 15 that the candi-
dates are unsuitable material for
the medical profession or the pace
proves too much for them and
they drop out before graduation
or eise take a much longer time to
assimilate what is the normal five
years training. Perhaps the
methods of c¢xamination are
faulty and tend to serve much
more as a test of memoryv than
of the practical application of
what has been learnt. It may
even be than the methods of
teaching are faulty in themselves.
Be that as it may, the cumulative
result of all this is that the
output of doctors suffers both in
quality and quantity.”

‘This is from the Ministry's own publi-
ctation, and so there is no controversy
about that subject. What concerns
us is the steps we are going to take
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to improve the system of medical
education and also, of course, the
training facilities for bringing out
more and more doctors and other
medical personnel every year from
our institutions. As I have already
pointed out, without doing this main
work, the basic work, we cannot pro-
gress satisfactorily with our schemes,.
and bepcause of this shortage of medi-
cal personnel, as Dr. Sushila Nayar
has already pomted out, it is the
millions of people in the rural areas
that suffer,

The All-India Institute of Medical
Sciences has been referred here by
Dr. Sushila Nayar. 1 also support the
idea that this Medical Institute should
be brought under the jurisdiction of
the Medical Council.

Now I come to foreign qualifications.
Our citizens go abroad and get foreign
qualifications from outside, but accord-
ing to the existing Act, the Act of
1933, some of those gqualifications are
not recognised in our country, and
such persons find it very difficult to
practise medicine in this country

I do not wish o quote every
instance that has been brought to my
notice, but I know there is one gentle-
man 1 Calcutta who took his MBBS
degree from the Dacca University in
East Pakistan some six years ago.
When he returned to Caleutta, he
found that this degree was not a re-
cognised qualification in India, and so
he could not practisc. He made seve-
ral represcntations to the authorities
concerned, but with no results. If the
1956 Act had been brought into opera-
tion. this difficulty would not have
arisen because it contains provisions
to recognise such foreign gualifications
Therefore, T would request the hon.
Minister that there must be no delay
in implementing the 1956 Act

Then, with regard to reciprocal
arrangements, 1 do feel that we should
not recognise the medical degrees con-
ferred by certain foreign countries
which are not prepared to recognise
our institutions and our degrees. At
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the same time, I wish to point out
that there are 8 number of world
famous medical institutiong where
higher learning in medical science is
imparted. such as Hopkins, Columbia
and Moscow Universities. There must
be facilities for our people to go
abroad and study in these higher
institutions and learn all the penefits
-of modern technigues of medicine and
Burgery.

Lastly, I wish to bring to the notice
of the hon. Minister that the licentiate
medical practitioners, though they may
not be fully qualified as the graduates,
are doing a great service to our coun-
try. Hitherto they have been kept
aloof from the Medical Council. They
are not given any representation”™in the
Medical Council at present. Accord-
ing to the 1956 Act scven representa-
tives of the licentiate medical practi-
tioners are to be elected to the Medi-
cal Council, but since the 1956 Act
was kept in cold storage after it was
passed by Parliament. they could not
get that representation in the Medical
‘Council which they very greatly
deserve. Now that the hon. Minister
has decided to cxtend the time limit
of the Medical Council, I request him
that, pending the preparation of the
All India Medical Register, the seven
representatives of the licentiate medi-
cal practitioners should be nominated
to the Council, =n that the Council
will become more representative of
all those qualified medical personnel
in our country who are doing a very
humanitarian service.

Mr, Speaker: Shri Nanjappa. I am
-calling Dr. Melkote next.

Shri Nanjappa (Nilgiris): I am un-
dble to welcome this amending Bill in
so far as it makes the Act of 1956
inoperable to its full effect.

13 hrs.

Sir, by the Act of 1933 a large
number of medical men in this coun-
Ary are not eligible to get into the
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ali-India register and they had no
voice in the All-India Medical Council.
But by the Act of 1958 they are
brought in the ell-India register and
they can elect representatives to the
All India Medical Council. 8ir, after
a very long agitation for over twenty-
three years they were all given the
chance to enter into the all-India
register. But even after two years
after the passing of this Act of 1956
they were not allowed to elect their
representatives to the All-India Medi-
cal Council. We do not know how
long they will have to wait.

One of the reasons given for not
bringing these people into the register
is the reorganisation of States as a
result of which the registers were not
preparcd up to date. Sir, the reorga-
nisation of States took place long ago,
more than two vears age, and general
clections for these State Assemblies
have taken place and they have Seen
working for the past one and 2 half
vears. Even in the course of these
one and a half vears a register was
not prepared by some of the reorga-
ni<ed States

Sir, the preparation of o register is
not a very difficult thing It is not as
f prepaning for the general elections.
Every medical man in this country
pracusing modern medicine and sur-
goery has to register himself as a prac-
titioner So, most of their names are
in the Swte hist and it is not difficult
to prepare a list.  What the State Gov-
ernment ha< to do is only to get their
correct addresses. They may probably
have to make certain deletions due to
the death of parctitioners. These are
the things they have to do and the
register will be brought up to date
In order to aid this process the DM O
is there. Ewvery district medical officer
cun prepare the list of each district
and h¢ can put it up. The medical
men have organised themselves and
they have got medical associations on
an all-India basis, on State basis; even
in districts and taluks they have got
their  associations. They have pgot
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their printed list They can give it
at & moment's notice.

There i the third process of adver-
tisement through newspapers or by
pamphlets. The list can be prepared
in no time. ©Or the medical men
themselves can address and get them-
selves enlisted in the register. So, the
2 ration of the list is not suclh .
great thing and could have been done
within the course of a few months and
elections could have been held. Yet
one does not understand why the thing
is being postponed for any length of
time.

Another reason given for bringing
this amending Bill is for continuance
of the Indian Medical Council. In a
time of emergency even at the time of
elections, the whole Constitution of
India is suspended and election takes
placg What if the Indian Medical
Council is suspended for some time
and election is proceeded with? Sir,
it has given room unnecessarily for
heart-burning and suspicion to large
sections of people who have been left
out of the register and they have no
voice in the Indian Medical Council
I do not suggest that this amending
Bill should be withdrawn. All I say
is: let the Ministry go on with the
Bill. Within the course of a few
monthg they can hold the elections
and reconstitute the Indian Medical
Council. It is for the hon. Minister to
draw up a programme for the prepara-
tion of the register for the election;
the election can be held within a few
months and the Indian Medical Council
can be reconstituted and nothing will
be lost.

Sir, with these few words I request
that early elections may be held for
the Indian Medical Council and all
those who were left out of the register
may be brought in.

Dr. Melkote (Raichur): Mr. Speaker,
8ir, I congratulate the Health Minis-
try for their boldness in bringing this

amendment to the Aect. This amend- -

ment was due long age and the licen-
173 1L.8D-5.
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tiates in particular have been feeling
that it has come too late. Now that
it is being amended, though late, it is
to be welcomed.

This is part of the legacy which we
are still enjoying of the British regime.
The British created different sets of
cducational institutions and even such
+. those that qualified themselves as
licentiates, when they went into
service or took to private practice
were looked down upon by the public
at large for the simple fact that in the
Council they were not allowed to sit
on a par with the other medical men.
May I say, Sir, that these very licen-
tiates are allowed to compete with
the highest gqualified medical practi-
tioners, even such of those that quali-
fied themselves and came back from
England, and are allowed to practise.

Then again, in many of the medical
colleges it is still to be found that
these licentiates teach the students for
the graduate’s course. How the
licentiates who are considered as an
inferior type of brand, who are not
supposed to have qualified themselves
sufficiently could be allowed to teach
graduates who are supposed to come
up te sufficiency mark is an anomaly
of the British regime. Then again the
licentiates as a body in their associa-
tion and annual conferences and
through the All-India Medical As-
sociation Conference, which includes
medical men of every brand in the
country have been voicing their feel-
ing that this type of distinction be-
tween the licentiates and the other
graduates should be removed.

When war came in and it was to
the advantage of the British regime to
take the services of these licentiates
they were put on a par with the
other graduates and when their ser-
vices were needed they were consider-
ed sufficiencly qualified. Many of them
are still in the army holding very high
positions. Some of them are civil
surgeens, and quite a number of them
have left bequests with which many
of the associations are inviting the
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highest medical practitioners of the
country to come and speak on any
particular subject either in surgery or
in midwifery. So, in actual practice,
these licentiates have enjoyed a status
equal to that of the highest men. But
this Medical Council of India even
today does not want to recognise the
licentiates as on a par with the others.
They are still in part II of the Third
Schedule, where they have been
relegated to the background.

I personally feel that apart from
including thesc seven members of the
licentiates into the Medical Council,
which thig Bil] decides to do, some-
thing further should be done. It is
a fact that some of the Siates have
still not taken measurcs to bring the
registers up to date. 1 suspect—I may
not be quite correct—that some of
the senior members of the profession
who are graduates and who are not
licentiates would possibly like to feel
that this Act which has been passed
by this Parliament in 1956 should not
be put into operation, by not bring-
ing the State Medical Registers up
to date. I also understand thal there
may be difficulties in the States There
was the Andhra State which was
formed in 1953, and which had to
form a new register, after it got out
from the Madras State. Then, the
Hyderabad State got disintegrated,
and there was the Hyderabad Medical
Council which has had to merge with
the Andhra Pradesh Medical Council.
So, these delays may be partly due to
these reasons, and part of the blame
for the delay might be laid on them.
In spite of that, the licentiates gene-
rally feel that the senior members
of the profession who are full-fledged
graduates do not want them to be
treated on a par; and, therefore, it is
being delayed. I, therefore, have to
say that what is being done by the
Ministry today is the general con-
sensus of opinion of the country, and
what is being done today is a beold
act which would be welcomed by
every medical practitioner.

10 SEPTEMBER 1938

(Amendment)
s 5752

My second point is this. I have
been a member of the All India
Institute of Medical Sciences, from
this Parliament, elacted by the Mem-
bers of this House, and I would like
to say that Dr. Sushila Nayar has
raised a very pertinent point in regard
to this institute. The All India Medi-
cal Institute is supposed to be #he
premier medical institute in the
country, and it has to set up stand-
ards for others, and if it has to set
up standards for others, its standards
must be above those of others. Since
the All India Medical Council is there
to test these standards I do not see
why the institute should not allow itself
to be inspected by the Medical Coun-
cil. Nowhere in the world has a
medical institute or a medical college
been constituted which does not come
within the purview of the medical
council of the State. The Medical
Council of India not being able to
recognise or test the standards, and
the Medical Institute feeling shy of
the whole affair smack of something
that is not good. The Medical Insti-
tute should make bold to get its
standards tested by anybody in this
world including the Medical Council
of its own country. 1, therefore, wel-
come what Dr. Sushila Nayar has been
saying, and 1 have been repeating the

same thing elsewhere also.

Thirdly, I would like to say that
the system of licentiates, for whose
benefit all this is being done, was a
system that was in vogue in the coun-
try. It no longer exists. We have no
licentiate system anywhere in  the
country today. And those people that
arc there now would possibly fade
away in the course of the next forty,
fifty or sixty years. Here, in this very
country, we have apothecaries who
are recognised in England, and who
come and practise here, but our
licentiates are not allowed by our
Medical Council to go to foreign
countries and get further qualifica-
tions there. The Medical Council of
India does not want them to do such
a thing. Again, there is the Banaras
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Hindu University from which gradua-
tes in the Indian system of medicine
come out, whose qualifications are re-
cognised in America for post-gradu-
ate studies. Equally, so, some of the
German institutions also recognise
gsome of these graduate courses
in the Indian system of medi-
cine; they can go and qualify
themselves with the highest qualifica-
tlons in the allopathic system, and
when they come back to this country,
it i said that since they have not had
the basic qualifications here, though
they have the highest qualifications,
in allopathy, of those countries, they
should not be put on the register
here. Whether they were qualified
here sufficiently or not is a different
question, but today thcy have the
highest gqualification, and they can
practise anywhere in the world, but
they would not be put on the register
in India, which again smacks of in-
justijce to these people. 1, therefore,
feel that the Medical Council of India
should make bold and assert its own
independence and not stil} follow in
the foot-steps of the British system
which is still our legacy. 1 feel that
a new type of orientation in the
Medical Council is nccessary. So, 1
welcome this amendment that has
been brought forward by Govern-
ment, and Government should be
enabled to nominate the licentiates in
any of the vacancies, 1 go a step
further. Today, as the Act is sought
to be enforced, may I request the
Health Minister that till such time as
the elections do not take place seven
members from among the licentiates
should be included or nominated
immediately, and they should be
allowed to act in the present Medical
Couneil? If such a thing is done, I
am sure the licentiates in the whole
country would welcome it, and justice
will have also been meted cut to them.

I have nothing further to say
except to congratulate the Ministry
once again for this bold act.

Shri M. C. Jain (Kaithal): I rise
tosupport this two-clause Bill seeking
to amend the Indian Medical Council
Act, 1058, In that Act, Government
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took powers to appoint a date to
enforce the Act. But more than
eighteen months have passed, and yet
Government could not decide when it
should be enforced. Of course, there
was some difficulty why the Act
could not be enforced, because if it
had been enforced, the existing Coun-
cil would have ceased to exist.

But my grievance is why the
Health Ministry should have taken
more than eighteen months to come
to the conclusion that this Act re-
quires amendment. 1 feel that the
labours of this Parliament have been
kept in abeyance for eighteen months.
Not only have the labours of Parlia-
ment been Kept in abeyance, but the
hopes raised in the minds of the
medical people all over the country
that their representatives also would
be included .in the Indian Medical
Council have also not been fulfilled.
Through you, Sir, I would like to
bring it to the notice of the Ministry
that such delays cast a slur on the
administration. Why should the
Ministry have taken so much time
to detect this small lacuna in the
Act? 1 realise, and 1 agree, that
therc was a lacuna in the Act, but
that could have been found out in
a very short time. Of course, it is
not that anybody did not point it out
to the Ministry. I know that in the
Punjab, the medical people write to
the department that this Act should
be enforced, and the Indian Medical
Council under this Act thould be
constituted. Still, the department did
not take any steps to enforce thig
Act. 1 would like to bring it to the
notice of the Ministry and the Gov-
ernment of India, through you, that
such delays always cast a slur on the
Government, and should not, there-
fore, be repeated in the future,

Mr. Speaker: Now, the hon. Minis-
ter.

Shri Halder (Diamond Harbour—
Reserved—Sch. Castes): ! have an
amendmen:  So, may I speak?

Mr. Speaker: I shall allow him to
speak on his amendment

Shri Karmarkar: I am grateful to
my hon. colleagues who have partici-
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pated in this debate for the unani=-
moug support that they have given
to this measure. Naturally, advan-
tage has also been taken of this op-
portunity to offer some suggestions.

My hon. friend who spoke first
suggested that some kind of an ap-
praisal should be made as to whether
the Council has done the job that it
was expected to do.

I think it is my duty to tell this
House that the Indian Medical Council
has been able to discharge the parti-
cular task for which it was created
with commendable credit, to keep up
the standards of medical education
on as high a pedestal as possible. Hon.
Members know the speed with which
medical colleges have come up es-
pecially during the last two years. It
is for the good. But the colleges have
not always heen able to find the
requisite staff with adequate qualifi-
cations for the purpose. It has been
the function of the Indian Medical
Council through its bodies, through
its inspectors and the like, to keep
always a very close watch. If I may
say so, they have succeeded not only
in keeping a close watch but also
in being helpful to the institutions
concerned by way of making useful
suggestions for mak 'ng adequate ar-
rangements for the tuition of the stu-
dents.

I think it was Dr. Sushila Nayar
who made the suggestion that it is
for the Indian Medical Council to
consider how the doctors can be
trained to work in co-ordination with
those working in the field—a large
number. It is very highly necessary
in the new dispensation to work with
a sense of co-ordination. In fact, it
has been repeatedly placed Dbefore
this House that Government's feeling
in this matter has been that there
should not only be co-ordination but
in a sense we should take in every-
where efficient work that could be
taken from other systems of medicine
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also. There could not be any diffe-
rence of opinioh on that, and I think
a new orientation also has to come—
and is fast coming. The modern
medicine people, doctors and the like,
cannot afford—it is not proper and
advisable for them-—keep themselves
aloof with a sense of superiority in
respect of other systems of medicine
or other people practising medicine.
i do hope that that orientation is fast
coming which will enable us to make
use of the best medical talents in the
country.,

Another point made by Dr. Sushila
Nayar and reinforced by Dr. Melkote
is that there has been a sense of grie-
vance—this was there sometime earlier
also—that the All India Medical Ins-
titute should have been kept outside
the purview of the Indian Medical
Council. It is only recently—I think
aboul two years back—that Parlia-
ment passed the enactment constitu--
ting the Medical Institute and Parlia-
ment in its wisdom also kept this
Institute outside the purview of the
Medical Council. It is yet too early
to assess the possible results of the
Institute having been kept outside the
purview of the Medical Council.

Now, much can be said on both
sides. On the one side, there is the
point urged by Dr, Sushila Nayar
and Dr. Melkote that we are constitu-
ting the Indian Medical Council with
a view to seve that adeguate steps are
taken to keep up the standard of
medical education at as high a plane
as possible. Why then should this
top institution Keep itself outside the
purview of the Medical Council? It
could also be urged, on the other side
that a high grade institution like the
All India Institute of Medical Sciences
which in its conception is a very bold
conception, might serve the purpose
by being kept as an integrated insti-
tution almost as a University outside
the purview of any other body in so
far as its functioning is concerned.

Shri Supakar: How does it help?
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Bhri Karmarkar: It is just as we
keep Universities outzide the purview
of any other parallel body, just as we
have the Roorkee Engineering Univer-
sity functioning by jtself. Therefore,
it should be kept as a high institution
outside the purview of any other body
which is supervising. In fact, the
idea then was—As ANYOone can see
from the records—io give it as much
autonomy as possible.

5757

pr. Melkote: [t i not even a Uni-
versity where academic standards are
tested and so on.

Shrl Karmarkar: 1 appreciate that
1 appreciate both points of view. I
will have this matter again considered
in Government.

Mr. Speaker: What is the experience
during these two years?

Shri Karmarkar: The experience Is
that*the institution has yet to come
nto being. Only the first 18 months
of under-graduates course has been
finished out. They have yet rcally to
function in the proper sense. I am
afraid it might take about three or
four years before they really begin
their work. Their building has yet
to come into existence so that they
are having their classes in what was
originally planned to be the building
for the nurses’ college. That is the
state of things as it is.

So, as 1 said, Government will
take cognisance of the views expres-
sed in this House and give it a re-
thought themselves. Since the All
India Medical Institute is in a way
an autonomous body, we shall have
to take their opinion also. I shall
convey the views expressed in this

House to the institution also to
ascertain their opinion. At this
moment, I cannot commit Govern-

ment to any expression of opinion on
this point because the whole gques-
tion has to be considered.

Shri Kodiyan and another hon.
Member naturally expressed impa-
tience about the delay that has beeu'
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there in coming up before this House.
ln one sense, we need not have come
before this House at all, as according
to the provisions that have been there
in the old Act, it was possible for
us to form a new Medical Council, to
proceed straightway with nominations
as it was within the purview of Gov-
ernment.  Even if the new Medical
Council  was defective, under  the
provisions of the Act itself, we could
have gone straight ahead functioning.
But the question was whether it
would be wise for us to doit. In
the meantime, as has been generally
appreciated—] do not want to be cen-
sorious in respect of any State Gov-
ernment-—it has been a matter of
regret to us here that there has been
delay which really might not have
been perhaps necessary. The  States
must have their own difficulties. And
when State Governments ask for time,
when they say, 'wait till such and
such date before bringing this Act
into force’ and things like that, if you
have to proceed with the co-operation
of the State Governments, it is not
always conducive to very good and
efficient functioning if we ignore them.
We waited and waited and waited,
But we thought that if the spirit of
the Act had to be brought into force,
we could not wait without Dbeing
untruc to the spirit of the Act itself.

Therefore, we came forward with
this measure. We did not welcome
the other choice of having recourse to
a defective Medical Council  with
more or less all members nominated,
because we thought az between one
body which has been properly consti-
tuted—the Indian Medical Couneil as
it is now constituted under the law—
and the new one defectively formed
under the new Act, we thought it
would be better for us to function
with the old Indian Medical Council
properly constituted according to the
provisions of the old Act. We thought
that we could not afford to wait
longer, wait till all the States con-
cerned had brought their registers up
to date, as that would be wrong. As
1 said, we also did not want to func-
tior ip P mmner“u‘ch would not b
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in consonance with the prineciple of
election and the like,

Therefore, it is that we came here
eventually with this Bill. We had to
take the time of the House because
we wanted to be considerate to the
States. We could just have waited
for, say six months after the Act re-
ceived the assent of the President and
then said that those of the States
which did not bring their registers
up to date would suffer the conse-
quences of doing so. We could just
have done that, but things always
do not work that way. That is the
reason we have come here and come
here so late.

There has also been an  opinion
strongly expressed that pending ar-
rangements for bringing the Indian
Medical Council into existence after
election, nomination and the like even
in the existing Indian Medical Coun-
cil, whose lifc we want to prolong
for a time that is necessary, there
should be representation for the licen-
tiates.

Sir, I have had occasions many a
time to have my attention invited to
the grievances of the licentiates, They
have naturally a feeling that in the
new dispensation their interests are
not being looked after in a sense or.
to put it in rather popular parlance,
the licentiates have become  rather
out of date. Sir, it would be wrong
for us to belittle the precious services
that have been rendcred to the coun-
try bv the licentiates. That was a
system in vogue then according to the
understood pattern. Lafer on, owing
to their own strong feeling the diffe-
rence between the licentiates and the
medical graduates was sought to be
abolished by making one degrce ecom-
mon to all.

Many times, in matters of represen-
tation, I have seen that they have a
strong feeling that sometimes their
interests are neglected; sometimes
their right to proper representation is
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neglected. 1 appreciate the feeling
though it might not always be justified.
An amendment has come before the
House providing for nomination to
the Council—even in the interim
period—from persons possessing medi-
cal qualifications included in Part 1
of the Third Schedule of the Indian
Medical Council Act of 1858.

Earlier, our view was that, since
this is going to be for the interim
period only, 1t might not be strictly
necessary to have licentiates included
in the Medical Council. But, in view
of the fact that so much time has
elapsed and since on principle we have
agreed in the Act that they are going
to have representation, after reconsi-
deration, and after listening to the
hon. Members here, I have a feeling
that in this particular matter, the
licentiates should not be kept uhder
any possible grievances. Therefore,
I have got before me an amendment—
1 am just informing the House but I
will move it at the proper time with
your permussion—that after the figure
1933 in  line 15, the words “with the
addition of seven members nominated
therclo by the Central Government
from umong persons cnrolled on any
of the State Medical Registers who
possess the medical qualifications in-
cluded in Part I of the Third Sche-
dule to this Act” may be added, If
you permit me, Sir, 1 will move it or
it may be moved by some other hon
Member, because it fulflls the purpose
of the carlier amendment on record.
It fulfils alse wishes of the hon
Members who spoke on this particular
point

I need not take the time of the
House any longer. There are many
precious suggestions which have been
given on the floor of the House hy
Dr. Sushila Nayar and other hon.
Members. Those suggestions will be
given the respect to which they are
entitled and will be considered in
due course.
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Mr. S8peaker: The question is:

“That the Bill to amend the
Indian Medical Council Act, 1858,
be taken into consideration.”

The motion was adopted

Clause 2.— (Substitution of new
section for sectiomn 34.)

Mr. Speaker: There are certain
amendments to clause 2. There s
Shri Halder's amendment. Is it to
this that the hon. Minister was refer-
ring?

Shri Karmirkar: It is that of Shri
Kodiyan and Shri Nayar.

Mr. Speaker: Then both may be
moved. Shri Halder may move his
amendment. Does Shri Koediyan want
to move his amendment?

Shri Kodiyan: Yes, Sir, 1 wish to
move my amendment. [ may not
press it

Shri Karmarkar: Sir, I have read
out the draft of the amendment which
would be acceptable to Government
It is substantially the same as his
exeept  that it iz legully  clothed
Either Shri Kodiyvan may be permitted
to move his amendment in the modi-
fied form or I may be permitted to
move my amendment.

Shri Kodiyan: 1 would like to move
my amendment; but I do not wish to
press it

Shri Karmarkar: 1 think he need
not move his amendment. Sir, 1
Muove:

Page 1, line 15—
after “1933" ingert—

“ with the addition of seven
members nominated thereto by
the Central Government from
among persons enrolled on any
of the State Medical Registers
who poasess the medical qualifi-
cations included in Part I of the
Third Schedule to this Act™.
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Mr. Speaker: Shri Halder can speak
on his own amendment as well as on
the Government amendment. ] will
treat Shri Kodivan's amendment as
not moved,

Shr! Kodiyan: Sir, 1 said that I
will move it but not press it

Mr. Speaker: Yes, he may move it
Shri Kodiyan: Sir. I move—

Page 1.—

after line 21, add—

“Provided that seven mem-
bers  are nominated to the
Council from persons posses-
sing the medical qualifications
included in Part I of the Third
Schedu'e of the Indian Medical
Council Act, 1958

Shri Halder: Sir, | move—
Page 1, lhine 21,—
after “fit” insert—

“after consultation with  the
members of the Executive Com-
mittee.”

13.36 hrs.
[Mk. Deputy-SpeaKErR in the Chair]

Sir, in the Indian Medical Council
Act of 1956, the whole idea of the
Central Government seems to be thmi
the Couneil should have the righe of
sprcifying which particular qualifica-
fions should be recognised to be the
standard. The intention of the Bill is
good no doubt. But when the Bill
was in this House a memorandum by
the Indian Medical Association was
sent to the Central Government. 1
will now guote one sentence from that
memorandum.

“The Indian Medical Association
deplores the arbitrary nature in
which the Health Ministry is pas-
sing a measure ignoring the Indian
Medica]l Council and fouting the
opinion of the organised medical
profession in our country.”

Government is liberal enough te

come forward with a Bill to give
licence to the medical practitionemm
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who have no licence. The intention
is good no doubt. There are thou-
sends of medical practitioners in the
rural areas who have no such licence
qualifications or diplomas. But most
of the people in the rural areas are
treated by them. What will be their
condition? I think they should also
be considered.

Another point I would hke to men-
tion is, taking the power from the
hand; of the Indian Medical Counc:l
by the Central Government or the
Health Minwstry i not enocugh. That
means, some officials will contro]l the
Indian Medical Council which may
not remove the grievances of our
people. That may even create troubles
among the people.

We hear of instances in the Medical
Colleges 1n Calcutta and  elsewhere
that even the newly delivered mothers
do not see their children by their side
in the morning. Even the patients
have disappeared from the hospitals.
‘There are so many instances. Even
in Delhi there is the famous Irwin
Hospital which is fully controlled by
the Government and there are serious
charges made against this hospital.
There are a big number of hospitals
which are not properly managed and
agrinst which people have got griev-
RNces,

Only a few days ago, in Calcutta,
from the Indian Medical Association
a deputation was sent to the Chief
Minister of West Bengal, who is also
an eminent doctor, that there are
many grievances against the manage-
ment of the hospitals and that even
Government are not properly looking
after the interests of the doctors and
the nurses in those hospitals.

This also should be considered. 1
can mention here an instance. Only
two or three months ago, the West
Bengal Government had teken over
charge of the R. G. Car Medical
College Hospital renowned in West
Bengal for its misdeeds and mis-

management. I do not like to men-
tion many other instances but I shail
request the Government that ‘when
taking over charge of this Medical
Council will not be enough. They
should be very careful about the
patients and the medical practitioners
who are practising in our country.
For that rcason, 1 say that if the
Central Government takes over charge
of these things, 1t will not solve the
problem. There is an organisation
which still cxists in the country and
if some power is given to that, it may
probably solve some of these pro-
blems. Hence, I have moved an
amendment.

Shrl Kodlyan: Sir, I do not intend
to speak on my amendment No. 2. I
am grateful to the hon. Minister for
accepting the substance of my amend-
ment and for himself moving &an
amendment to this effect.

Shri Karmarkar: Sir, T am afraid I
have not been able to fully appreciate
and understand the implications of the
observations made by Shri Halder.
He appears to be under the umpres-
sion that we are trying to take some-
thing over......

Shri Halder: Yes, Sir. They are
taking control of the Medical Council.

Shrl Karmarkar: There is no emer-
gency of that kind; we are not taking
full control of anything at all. What
we are trying to do is this.  The
moment the Act of 1956 is brought
into operation, the old Act ceases to
exist. So, the Indian Medical Council
constituted under that Act becomes a
functus officic. There will be some
time-lag between the bringing into
operation of the new Act, that Is to
say, the extinctlon of the old Act and
the constitution of the new Indisn -
Medical Council according to the pre=
sent Act. The Bill aims at simply
creating continuity between the old
Council and the new Council —not to
extinguish the eerlier lamp before the
new one is lit.
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The other amendment is about the
addition of seven persons from =
particular category of persons. The
Indian Medical Couneil will function
only till the new Council comes into
existence. If unhappily a vacancy
arises—God bless everybody, let there
be no vacancy during this period. ...

Mr. Deputy-Speaker: Does it not
occur by resignation?

Shrl Karmarkar: Even thai, God
forbid. That is what I was saying. It
may be any type of vacancy, by retire-
ment, by resignation and so on. We
do not want thuse vacancies to  be
created and the Government is not
anxious fo fill these wvacancies. Butl
if some wvacancics arise, somebody has
to be vested with power to nominate.
Therefore, the Government which is
naturally the representative of 1he
people is the relevant body. If he
really understands his amendment
mpre than he appears to have under-
stood it, he would not press that be-
cause he appears to place a little dis-
cretion in the hands of the executive
council of the Indian Medical Council.
We do not want to be clogged in the
matter. We would like the Govern-
ment which is responsible to  this
House to be vested with the power of
nomination in respeet of the wvacan-
cies. I think that what 1 have said
is appreciated by him. In any case,
it does not appeal to us and so I
oppose them.

Mr. Deputy-Speaker: Does the hon.
Member press his amendment?

Shri Karmarkar: 1 do not think he
presses it.

Shri Halder: I do not press it.

Mr. Deputy-Speaker: So, amend-
ments 1 and 2 are not pressed. Have
the hon. Members leave of the House
to withdraw those amendments?

The amendments were, by leave,
withdrawn.

Mr. Deputy-Speaker: I shall now
put the Government amendment to
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the vote of the House. The question
is:
Page 1, line 15—

after ''18933" insert—

“ ., with the addition of seven
members nominated thereto by the
Central Government from among
persons enrolled on any of the
State Medical Registers who pos-
sess the medical qualifications in-
cluded in Part I of the Third
Schedule to this Act”

The amendment was adopted,
Mr. Deputy-Speaker: The question
is:

“That Clause 2, as
stand part of the Bill."
The motion was adopted.
Clause 2, as amended, was added to
the Bill.

Mr. Deputy-Speaker: The guestiomr
is:

“Clause 1, Enacting Formula
and the Title stand part of the
Bill™.

The motion was adopted.
Clause 1, Enacting Formula and the

Title were added to the Bill
Shri Karmarkar: I beg to move:

*“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

amended,

13.46 hrs.
DELHI RENT CONTROL BILL

The Minister of State in the Ministry
of Home Affairs (Shri Datar): I beg
to move:

“That the Bill to provide for
the control of rents and evictions,
and for the lease of vacant pre-
mises to Government, in certain
areas in the Union Territory of
Delhi, be referred to a  Joint
Committee of the Houses consist-
ing of 15 members; 30 from this
House, namely Shri Radha Raman;
Choudhry Brahm Perkash; Shri
C. Krishnan Nair; Shri Naval
Prabhakar; Shrimati Sucheta Kri-
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palani; Shrimati Subhadra Joshi;
Shri N. R. Ghosh; Shri Vatukuru
Rami Reddy: Dr. P. Subbrayan;
Shri Kanhuiyalal Bharulal Maivia;
Shri Krishna Chandra; Shri Kan-
haiya Lal Balmiki; Shri Umrao
Singh; Shri Kalika Singh; Shri
‘T. R. Neswi; Shri Shivram Rango
Rane; Shri Chandra Shankar;
Shri Bhola Raut; Shri Phani
Gopal Sen; -Sardar Igbal Singh;

Shri C. R. Basappa; Shri B. N.
Datar; Shri V. P. Nayar; Shri
Shamrao Vishnu Parulekar;

Shri Khushwaqt Rai: Shri Ram
Garib; Shri G. K. Manay; Shri
Uttamrao L. Patil; Shri Subiman
Ghose; Shri Banamali Kumbhar
and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Committee
the guorum shall be one-third of
the total number of members of
the Joint Committee;

that the Committee shall make
a report to this House by the
first day of the next session:

that in other respects the Rules
of Procedure of this House relat-
Ing to Parliamentary Committees
will apply with such variations
and modifications as the Speaker
may make; and

that this Housc¢ recommends lo

Rajya Sabha that Rajya Sabha do
join the said Joint Cormnmittee and
communicate to this House the
names of members to be appointed
by Rajva Sabha to the Joint Com-
mittee".

Sir, as you are aware, the question
of control of the rent has been before
the Government and the public as a
result of the commencement of the
fatal World War. Two actions were
taken when it was found that the rent
was rising beyond proper and due
proportions. In 1939, immediately
after the starting of the Second War,
an order was issued known as the
Order of 1039. Thereby rent control
was introduced, first in New Delhi and
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the standard rent fixed was the one
in force wi, or twelve months before,
1-1-1939. It was laid down that the
landlord was not to charge a higher
rent. Thereafter in 1044, the Delhi
Rent Ordinance was issued and the
rent control was applied to the whole
of the Old Delhi areas and there
also the standard rent was the same
as in the carlier yvear. 1939. For non-
residential purposes, it was stated that
a slight increase should be allowed
for those premises the rent on which
was not less than Rs. 15 per month.
For structural and additional improve-
menls a certain percentage of increase
was allowed. The House may note
that the increase that was allowed
was 6 per cent of the cost of im-
provement. Thereafter, an Act wus
passed in 1947 known as the Delhi-
Ajmer-Merwara Rent Control Act,
1947, What was done then was, a: 1
have pointed out, under the orders*of
1939 and 1944 a certain rent was fixed
which, in terms of the present Bill,
would be what can be called the
‘original rent’. Then it was felt that
there oughi to be some further in-
crease in view of the conditions then
obtaining, in view of the cost of mate-
rials and a number of other circum-
stances. Therctore, for the first time,
when this Act of 1947 was passed, a
certain percentage was increased, and
the percentage ako has been given
here in the present Bill, which might
be generally called the ‘basic rent’

We have three terms which have to
be understood for a proper apprecia-
tion of the provisions of this Bill. One
is the ‘original rent’ covered by these
two orders of 1939 and 1944, The
second one is what is now called the
‘basic rent’. These terms were not
used then, but in order to appreciate
the provisions that we have in the
present Bill it would be better to
understand what it was, or what con-
stituted a ‘basic rent

This term ‘basic rent' has been refer-
red to in the Second Schedule attached
%0 this Bill. There in paragraph 2 the
term ‘original reat' has been defined,
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and that ‘original rent’ naturally was
in respect of premises let out before
2nd June, 1844. Then, after taking
into account the ‘original rent' what
was done was, the ‘basic rent’ had to
be fixed up, and that has been refer-
red to in paragraph 3 of this Schedule,
‘There you will find that a certain per-
centage of increase has been allowed.
It is stated there:

“Where the premises to which
paragraph 2 applies are let out
for the purpose of being used as
a residence or for any of the pur-
poses of a public hospital, an edu-
cational institution, a public libra-
ry or reading room or an orpha-
nage, the basic rent of the pre-
mises shall be the original rent
increased by... ... "

A certain percentage is  given—
there is a graded increase so that
those poor tenants should not be hit
hard. This is for residential and for
certain useful purposes when  the
premises are let out. Then, for pre-
miszcs other than those mentioned in
paragraph 3, the basic rent of the pre-
mises shall be the original rent in-
creased by twice the amount of thia
percentage. That was, as [ pointcd
out, the basic rent which was allowed
under the provisions of the 1947
Delhi-Ajmer-Merwara Rent  Control
Act. That continued until 1952,

In 1852 we had an Act which is
still in force. Under that Act, you
will find that so far as the rent strue-
ture is conccrned that was not increas-
ed as such, but certain two provisions
were made. One was that a point was
laid down, a point or what ought to
be the interest or the return that a
landlord should expect whenever he
lets out his premises io other per-
sons. Ii was laid down under the
Act of 1952 that in respect of those
premises which were let out after 2nd
June, 1944, rent should be such that
it should not exceed 73 per cent.
Another provision was, with a wview

fo see that houses were constructed.
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some impetus was necessary to be
given to landlords to induce them to
construct houses and, therefore, in
those respects a departure was made
and exemption was granted accoraing
to which houses constructed between
2nd  June, 1944 up to 2nd
June 1851 were to continue
on the rent agreed upon bet-
ween the parties without any change
for seven years and thereafter, natu-
rally, a proper percentage should be
followed; because it was expected that
while, on the one hand, the tenant
ought to pay a proper or a fair rent.
on the other hand, it is also necessary
that the other question should be
taken into account, namely, that there
ought to be some impetus to the land-
lord to carry on construction work
Therefore, for constructions between
2nd  June. 1944 and 2nd
June 1951 a seven years'
period  was  allowed during which
they would be exempted from any
control so far as rent control Act
were concerned.

This Act is now in force. There are
a number of difficultics that have been
found, and the purposce of the Act of
1952 is not fully served. Thercfore,
Government considered it necessary tn
have a now Act replacing the old one
to the extent that it is necessary, and
20 as to bring it in conformity with
the modern conditions. That is why
certain objectives have been placed
before the people for the purpose of
framing a new Act as per the 3ill
that we have now before us.

Three objectives have been pointed
out in the Statement of Objects and
Reasons. Firstly, that there ought to
be a rent which is fair, which it not
unconscionable. So far as the tenant
is concerned, he has to pay some rent.
but it should not be unfair, it should
not be unconscionable. That is the
first objective. The second objecti\fe
is that the housc also should remain
in good repairs. As a result of the
houses having Leen let out to tenants,
the maintenance of houses. Therefore.
ces, the landlords began to take lrzs
and less interest in the upkeep or in
the maintenance of houses. Therefore,
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what happened was that, when there
Was no proper repair, when mainten-
ance was not properly looked after,
some of the houses began to suffer
from want of repairs. That object
also has, therefore, to be taken into
account and some increase has to be
allowed in the rent on the ground that
there ought to be some incentive to
the landlords to keep the houses in
good order, to maintain them properly,
and not allow them to go to rack and
ruin. That is the reason why this
second objective was kept in view.

Then, as you are aware, the popu-
lation of Delhi is increasing reelly
by leaps and bounds, and we hopve
also a large refugee population here.
A considerable difficulty has, therefore,
been felt so far as housing is con-
cerned by numerous classes and cate-
gories of residents of Delhi. For that
purpose, Government are doing what-
ever is possible but, in addition to
this, in the private sector some en-
couragement has to be given, some
proper and legitimate inducement has
to be held out before the landlords or
those who are in a position to coun-
struct houses. That is the third ob-
jective that has been kept in view,
that incentive ought to be offered tc
those prospective builders so that they
may further invest their morey in the
sonstruction of new houses. This is
a matter which is of great Interest to
those who are staying in India, to
those who are residing in India and,
therefore, it became necessary to give
some further inducement so far as
thiz question iz concerned.

Lastly, under earlier Acts some pro-
tection was given to tenants in respect
of wrong or wrongful evictions. It
became necessary that under the pre-
sent Act a larger measure of protection
omight to be given so far as the tenants
who had been or who have been in
possession of the premises are concern-
ed

14 hrs,
80, these are four objectives that we
kept in view, There were also certain

reasons or grounds for having a new
Act so that other difficulties which
were often felt could alse dissppear.
For example, you will find from the
Act of 1852, what was done was that
whenever fair rent had to be fixed or
whenever the landlord wanted evie-
tion, the disputes between the land-
lords and the tenants, and the fixation
of fair, standard rents were matters
which were to be settled by the civil
courts. So far as the civil courts
machinery is concerned naturally, it
is liable to delays, and there are a
number of reasons where matters
could not be disposed of early. That
is the reason why it was felt that
instead of having thc usual judicial
machinery of the eivil courts, [t
would be better and would conduce to
the speedy disposal of proper case3
regarding standard rents and proper
and expeditious adjudication of points
between landlords and tenants, if _ a
new machinery was evolved. Accor-
dingly, a new machinery under the
present Bill has been evolved. It in
known as the machinery of the remt
controllers.

There is a separate chapter in this
Bill, dealing with the appointment of
rent controllers. Their qualifications
have been so flxed that they would
be in a position to decide the cases
in a fairly judicial manner. There-
fore, the rent controllers have to be
appointed in Delhi for certain zones
into which the areas covered by this
Bill or Act would be divided, and in
that case, it will be open to the rent
controllers to follow the ususl methods
lgid down so far as the ordinary pro-
cedure is concerned. So far as the
principles of justice are concerned,
after hearing the parties, the rent con-
trollers will fix the rent properly and
fix the increase properly and will allow
evictions only in proper cases accord-
ing to the provisions of the Bill and
otherwise pass orders that have to be
passed in respect of the relations
which are sometimes strained between
landlords and tenants. These are the
various matters which were belng
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considered and edjudicated upon by
the civil courts, but it was found that
it was a costly machinery and that it
was a machinery which was liable to
delays. There were a number of
suits which are still pending for a
number of years. That is the reason
why it was considered that speedy
procedure should be followed.

I may here give some fgures
showing the number of ejectment
cases pending in civil courts at Delhi
in November, 1857, under each of the
sub-sections of section 13(1) of the
Delhi Ajmer Rent Control Act of 1852.
The total number of cases is 5,327
The largest number of cases came
under non-payment of rent, and bona
fide requirements. Under non-pay-
ment of rent, it is 38; sub-letting and
nop-payment of rent, 841; bona fide
requirements and non-payment of
rent, 852; rebuilding, 382; nuisance,
432; damages, 385; repairs, 220. There
are also some minor cases referred
to. But I would point out that this
is a fairly large number; it is taxing
both to the landlord and the tenant.
After all, if a litigation is there, it
gives a considerable amount of incon-
venience to both the parties and at
least there is a sense of suspense
which is not good either for the land-
lord or for the tenant. That is the
reason why so far as this Bill is con-
cerned, a new machinery has been
evolved and that machinery is the
machinery of the rent controllers.
After an order has been passed by
the rent controllers, it is subject to
an appeal in the first instance to a
tribunal. That tribunal will be there
as an appellate authority. The tribu-
nal will deal with all the cases in
respect of which appeals have been
filed by the aggrieved parties, and
then you will be pleased to find that
a second appeal glso has been allowed
so far as the question of law is con-
cerned. In other words, you will
agree that we have followed in subs-
tance the very principles that have
been laid down in the Code of Civil
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Procedure, namely, that there should
be a first appeal in respect of all
questions, both of fact and law, and
thereafter a second appeal to the high
court itzself so far as the decisions on
questions of law are concerned. These
are the points that have been taken
into account.

There are a number of matters
which have to be mentioned. I would
go very briefly through the summary
of this particular Bill. You will find
that the provisions have been 30
devised as to be salutary both to the
landlords as also to the tenants. When
this Bill was introduced in this House
a few days ago, we had press com-
ments and also the views of corres-
pondents. If they are properly ana-
‘lyzed, we will find that both the land-
lord section as also the fenant section
have complained against the provi-
sions of the Bill. That is a matter
which might perhaps show that we are
in the right, because we wanted to
hold the scales even. I can under-
stand the tenants complaining that
this is a pro-landlord Bill, but if land-
lords also complain that this is a pro-
tenants Bill, then, it is some indica-
tion or measure to show that this Bill
has tried to hold the scales even
between the legitimate claims of the
tenants and also of the landlords.

Shrimati Subhadra Joshi (Ambala):
Not a socialistic Bill.

Shri Datar: Under these circums-
tances, you will find if you go through
the Bill that we have tried to make
it as useful to all classes of society as
possible, while keeping in view, as I
have stated, certain broad features.

With your permission, I shall very
briefly go through the provisions of
the Bill in as brief a manner as possi-
ble. As I have pointed out, I shail
first deal with the original rent, that
is, the basic rent, which is also known
as the standard rent. In this respect
may 1 point out that houses exempt.
from the provisions of the 1982 Act
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were those constructed between 2nd
June, 1951 and Bth June, 1955, These
were exempted for a period of seven
years from the date of their comple-
tion. That was done by way of an
incentive.

1 would request the hon. House to
go through clause 6 which deals with
the fixation of standard rent as also
Schedule II. The second schedule is
8 Preliminary or an introductory
schedule. What i= a standard rent,
how it has to be fixed, and to what
extent it has been increased—all these
have been pointed out in clause 6.
The underlying principle is that the
basic rent a ten per cent increase has
{o be taken into account, and to the
basic rent a ten-per cent increase has
to be allowed. You are likely to ask
why this has been allowed. You will
find that {.; has been allowed in the
year 1958 on account of the circums-
tances that the costs of construction
of housea have also increased to a
very large extent. They have in-
creased to more than 300 per cent. I
have got figure according to which the
costs of construction have increased
in such a way that something has to
be done in order to enable the build-
ers of houses to give some relief. If
the building cost index in Delhi based
on the Central P.W.D. rates is taken
as 100 in 1838, it has increased to 325
in 1858. That means it has been
trebled—more than 300 per cent.
Under those circumstances, 1 suggest
that the framers of the Bill were right
in allowing some increase. That is why
clause 6 has provided for standard
rent in respect of buildings let out at
eny time before 2nd June, 1944. Clause
8 says that in respect of such premises,
standard rent means the basic rent of
such premises as determined under
the provisions of the Second Schedule
together with 10 per cent of such
basic rent. Over the basic rent, we
have allowed an increase -of only 10
per cent of the basic rent. That is a
point which I would request hon.
Members to note carefullv. Sometimes
we are criticised; but, I want to point

B

out that we have not given a wvery
large increase at all; because it is only
10 per cent. incremse over the basic
rent which was fixed some years ago.

In the case of premises which were
constructed before 2nd June, 1951 and
let out at any time on or miter the
2nd June, 1944. there also this 10
per cent. increase has been allowed.
In any other case, where the rent has
been fixed under the Acts of 1947 and
1852, then an increase has to be
allowed on the basis of a certain prin-
ciple, namely, that the rent shall be
calculated on the basis of annual pay-
ment of an amount equal to eight and
one-fourth per cent, per annum. Thia
is the criterion of the interest or re-
turn that the landlord is entitled to
have. This is the maximum that we
allow in view of the present condi-
tions. This principle has been follow-
ed for the purpose of fixing the
standard rent.

Certain other points have been made
clear in clause 6.

The proviso may kindly be studied
by hon. Members. It says:

“(a) in the case of any pre-
mises constructed on or after the
2nd day of June, 1951, but before
the 8th day of June, 1855, the
rent at which the premises were
let for the month of March, 1858
or, if they were not so let, the
rent at which they were last let
out shall be deemed to be the
standard rent for a period of
seven years from the date of the
completion of the construction of
such premises.”

That has been laid down by way
of concession.

Pandit Thakur Das Bhargava (Hls-
sar): This is not a concession; this Iz
taking away a concession.

Bhri Datar: The hon. Member is
entitled to have his own views. Pro-
viso (a) deals with the premises cons-
tructed after 2nd June, 1951, but
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before 8th June, 1856, Proviso (b)
dealse with the ecases built after the
9th June 1855 including those which
are built after the commencement of
the Act that will follow if this Bill
is passed. In that case, the rent
agreed upon between the landlord
and the tenant when such premises
were first let out shall be deemed to
be the standard rent for a period of
five years from the date of such let-
ting out. These are the two provisos
which have been introduced in this
Bill for the purpose of giving some
protection so far as the parties are
concerned.

It has been made clear in clause 7
that certain charges ordinarily will
have to be paid by the tenant or the
landlord as the case may be. So far
as charges for consumption of electri-
city and water are concerned, if In
the absence of any agreements to the
cgptrary, they are paid by the land-
lord or recovered from the Jandlord,
the landlord can recover them from
the tcnants. So far as the taxes on
the building and land are concerned,
naturally it is a liability to be borne
by the landlord. That also has been
made clear.

So far as the question of sub-let-
ting is concerned, it is a fairly com-
plicated matter, but often times, we
have to deal with sub-letting. Two
pointe have been made clear here.
One Is normally sub-letting should
not be allowed, because if a man takes
a particular house or premises, ordi-
narily he ought to be in possession of
the premises so long as the relation-
ship of landlord and tenant continues.
But there might be certain circums-
tances where there has been a sub-
tenancy which has been more or less
condoned or acquiesced in by the
landlord. There are a number of such
cases.

There are other cases where the
landlord sub-leases a  particular
tenancy and then goes and lives in
another house. Such cases were
fairly large. So, it was laid down
that there ought to be a regularisation
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of zome cases of sub-tenancy; not all.
A principle also has been laid down.
One of the aspects from which the
question of rent is approached, so far
as sub-tenancy is concerned, may be
found in clause T7(3). Clause 7 deals
with lawful increase of standard rent
in certain cases.” After the fixation of
standard renl, if there have been some
additions, any improvements, and if
that circumstance has not been taken
into account in fixing the standard
rent, a further proper increase ought
to be allowed. That has been made
clear in sub-clause (1) which says:

“Where a landlord has at any
time, whether before or after the
commencement of this Act, incur-
red expenditure for any improve-
ment, addition or structural al-
teration in the premises......

The words following this have to
be noted:

“....not being expenditure on
decoration or tenantable repairs
necessary or usual for such pre-
mises, and the cost of that im-
provement. addition or alteration
has not been taken into account
in determining the rent premises,
the landlord may lawfully increase
the standard rent per year by an
amount not exceeding eight and
one-fourth per cent. of such cost.”

That is the criterion laid down se
far as the legitimate expectations on
the part of the tenant are concerned.

I have already dealt with sub-clause
(2). Sub-clause (3) says:

“(3) Where a part of the pre-
mises let for use to a tenant has
been sub-let by him—

(a) the landlord may lawfully
increase the rent payable by
the tenant—

(i) in the case of any pre-
mises let for residential
purposes, by an amount
not exceeding twelve and
one-half per cent. of the
standard rent of the part
sub-let;
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(i) in the case of any pre-
mises let for other pur-
poses, by an amount not
exceeding twenty-five per
cent. of the standard rent
of the part sub-let.”

This is what is called regularisation
of increase of rent.

Then, clause 8 deals with notice of
increase of rent which has to be given
by the landlord to the tenant. This
will arise where the standard rent
has not been fixed at all. There it is
open to the parties to approach the
Rent Controller, and the procedure to
be adopted by the Rent Controller is

dealt within clause (9), where it
is stated:
“The Controller shall, on an

application made to him in this
behalf, either by the landlord or
by the tenmnt, in the prescribed
manner, fix in respect of any pre-
mises—

(i) the standard rent refer-
red to in section 6: or

(ii) the increase, if any refer-
red to in section 7.

Then, in sub-clause (2) it is stated:

“In fixing the standard rent of
any premises of the lawful in-
crease thereofy the Controller
shall fix an amount which ap-
Pears to him to be reasonable
having regard to tne provisions
of section B or section 7 and the
circumstances of the case”

Then, in sub-clause (3) the same
point has been made further clear.
Where it becomes difficult to assess
the exact rental capacity, it is open
to the Controller to fix it after having
due regard to the situation, locality
and condition of the premises and the
amenities provided therein. So, he
has to take into sccount the locality
and the rent of the premises in the
neighbourhood and then he can fix it
Pproperly.
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I need not deal with the other
points dealt with in clause (9). I will
now come to the fixation of interim
rent. Often times what happens is
that suits are flled by the landlords
for eviction on the ground of non-
payment of rent. In such cases, Hf
the tenant finds that the rent is not
fair or is unconscioneble, it would
be open to the tenant to approach
the Rent Controller and to have in-
terim rent fixed, and after it is &~
fixed, he can go on paying it, and if
he goes on paying it properly, there
would be no penalty of eviction. That
is the principle of equity which has
been embodied in this Bill. The clause
says:

“If un application for fixing
the standard rent or for deter-
mining the lawful increase of
such rent is made under section
9, the Controller shall, as ex-
peditiously as possible...... L

In fact, we expect all the proceed-
ing before the Rent Controller will
be expeditious.

“....make an order specifying
the amount of the rent or the
lawtul increase to be paid by the
tenant to the landlord pending
final decision on the application
and shall appoint the date from
which the rent or lawful increase
so specified shall be deemed to
have effect.”

Then, nothing more than the san-
dard rent, plus increase where it is
allowed, is to be charged. That is
laid down in clause (11). Then we
have a period of limitation, Formerly,
it was six months. Now it is one
year,

Then you will find that Government
have tried to be fair with the tenants,
to a larger extent than even with the
landlords. If in any particular case
something more has been
somnething which ought not to have
been recovered has been recovered,
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that will have to be refunded, and
that has been provided for in clause
13.

Then, Chapter III is a very impor-
tant one from a number of points of
view. It deals with the question of
eviction. It lays down that eviction
can be only on certain grounds, and
the grounds have been specified in
clause (b). The first point is non-
payment of rent. The second point
is sub-letting and assigning or other-
wise parting with possession. In that
case, two conditions have been laid
down. If the premises have been let
out after the 15th day of April 1852
without obtaining the consent in
writing of the landlord, then it can
be done. Then, consent in writing is
necessary in respect of all houses let
out after the 15th day of April, 1852,
that is the date on which the last Act
came into force. If the premises have
begn let out before the same date
without obtaining his consent, writing
or oral of whatever it is, then this
will apply. Then, if the tenant has
used the premises for a purpose other
than for which it was let out, this
will apply. Here again some condi-
tions have been laid down. The con-
dition is that the premises were let
for use as a residence and neither
the tenant nor any member of his
family has been residing therein for
a period of six months. Now, the
tenancy has been for the purpose of
residence, for the purpose of proper
use. If for example, it is not in
occupation for a period of six months,
then he is naturally entitled to eviec-
tion. The next condition is that the
premises let for residential purposes
are required bona fide by the land-
lord for occupation as a residence
either for himself, if he is the owner
thereof, or for any person for whose
benefit the premises are held. Here
you will find that the rule has been
relaxed so far as such bona fide pur-
poses are concerned. Under the
earller Act, it was open to the land-
lord to ask for possession of premises
let out to a tenant for his own use
or for the use of his family. The
word “family” iz comprehensive
17 LS.D—8

10 SEPTEMBER 1908 Delhi Ren: Control 783
Bill

enough to include all relatives, near
or distant. So, the word “family” has
been purposely removed. Here we
have stated that it has to be for him-
self or, if he is the guardian of some
other person, for that person. Other-
wise, he canmot ask for possession of
the property on the ground of his re-
quirement, his bona fide requirement.
An explanation has also been given in
this respect.

Then I come to sub-clause (f). This
refers to premises which have become
unsafe or unfit for human habitation
and is required by the landlord for
carrying out repairs. There are a
large number of buildings which are
in possession of the tenants. In such
houses, the landlords, on account of
certain difficulties, are not willing to
have proper repairs effected. There-
fore, what happens is that the houses
are not in a good condition at all
Sometimes, they are in unsafe condi-
tions. Therefore, it has been stated
that where they sre required for re-
pairs, which cannot be carried out
without the premises being vacated, it
can be done. This also is made clear
because if repairs can be carried out
when the tenant is in possession, then
they should be so carried out. But
when they require serious repairs,
more costly repairs, then mnaturally
the houses will have to be vacated
by the tenants.

Then, if the premises are required
bona fide by the landlord for the
purpose of building or re-building
or making thereto any substantial
additions or alterations, the tenant
can be evicted. Another condition is
that the tenant has, before or afler
the commencement of this Act, built,
acquired vacant possession of, or been
allotted, a suitable residence. This is
a very reasonable ground for eviction.
For example, a tenant was residing in
a particular house. If he has another
house which he can use, it would be
absolutely wrong, especially when
there is such a great pressure on
housing, to permit him to use both
houses. It is quite likely that he has
rented out the other house for some
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advantage. In such a case he is liable
to eviction.

Another condition is that the pre-
mises were let to the tenant for use
#g a residence by remson of his being
in the service or employment of the
landlord. That is a term of the em-
ployment. When the landlord, as
master, allows his tenant, as servant,
to remein in possession of a house,
when the service comes to an end,
naturally the tenancy also must come
to an end

Then there is a provision with res-
pect to damages. Sometimes the
tenants do not take proper care of
the house and sometimes positive
damage is also caused. That has been
provided for in sub-clause (j), which
reads:

“that the tenant has, whether
before or after the commencement
of this Act, caused or permitted
to be caused substantial damage
to the premises, or notwithstand-
ing previous notice, has used or
dealt with the premises in a
manner contrary to any condition
imposed on the landlord by the
Government........ i

Then, if the landlord requires the
premises in order to carry out build-
ing work at the instance of Govern-
ment or local authority, these orders
have to be passed.

S0, in these respects it is open to &
landlord to ask for eviction. Then a
notice has to be given which has
been provided for.

Then I need not go into all other
caseg which have been dealt with so
far as this particular point is concern-
ed. Now I come to the circumstances
when a tenant can get the benefit of
protection against eviction. If for
example, a suit hay been filed for
eviction on the ground of non-pay-
ment of rent, then we have got a pro-
vigion in the Transfer of property Act
also. A similar or & more substantial
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provision has been introduced in
clause 15 where it has been stated;

“In every proceeding for the
recovery of possession of any pre-
mises. . the Controlier shall
after glwn; the parties an op:w-
tunity of being heard........

The House will kindly note the ex-
pressions which occur in the Code of
Civil procedure and in similar Acts
where the matter has to be heard
judicially. Therefore it hss been
stated here:

M & ns after giving the parties
an opportunity of being heard,
make an order directing the tenant
to pay to the landlord or deposit
with the Controller within one
month... "

If that is done, naturally no further
proceedings 50 far as this remedy is
concerned can go on. An interim
order has to be passed, otherwise
oftentimes what happened was that
suits were filed for eviction on the
ground that rent was not paid but the
rent was not one that was proper or
that was duly fixed. Under these
circumstances, it ought to be open to
the Rent Controller to fix the rent.
It may be noted that if that rent which
has been fixed as an interim measure
is paid by the tenant, no future
adverse consequences could arise
against him,

Then, so far as the sub-tenancy is
concerned, clause 16 provides:

“Where, after the commence-
ment of this Act, any premises
are sub-let either in whole or in
part by the tenant with the pre-
vious consent in writing of the
landlord, the tenamt or the sub-
tenant to whom the premises are
sub-let may, ...... within one
month from the date of such sub-
letting notify the termination of
such sub-tenancy within one
month of such termination.”
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1 need not go into all those cases.
So far as the sub-tenant is concerned,
a provision has been made according
to which direet relationship or a direct
privity can be established between a
sub-tenant, where it has been allow-
ed, and a direct tenant. He has to
give a notice and then the sub-tenant
shall with effect from the date of the
order be deemed to become a tenant
holding directly under the landlord in
respect of the premises.

Then, one more point which is of a
fairly stern nature may kindly be
noted. When a landlord files a suit
for possession and when hc recovers
possession of the property or the
tenant is evicted, then sometimes the
object is not bona fide. It is far from
bona fide. Then if he gets back pos-
session and he lets it out to  others,
that would constitute a mala fide pur-
pose on his part. Therefore a penalty
has been laid down and clause 18 is
very important. It says:

“Where a landlord recovers
possession of any premises from
the tenant in pursuance of an

"

A reference has been made to certain
order here,

*....the landlord shall not, ex-
cept with the permission of the
Controller obtained in the pres-
cribed manner, re-let the whole or
any part of the premises within
three years........"

So, for three years he has to continue
in possession. For three years he is
not to let it out because you will find
that it is a very stern measure against
the landlord. It is very salutary,
otherwise what will happen is that he
will remove a particular tenant and
then let it out to another tenant,
poasibly on higher rent, That would
be entirely wrong. Therefore this
three years period has been laid down
during which it will not be open to

him to re-let the premises to another
tenant.
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When & landlord recovers posses-
sion of any premises as aforessid and
the premises are not occupied or are
re-let, then you will find that the
Controller may, on an application
made by him in this behalf, direct the
landlord to put the first tenant into
possession. That means that restitu-
tion is allowed under proper circum-
stances. When, for example, the
whole action is mala fide on the part
of the landlord, when he recovers
possession through the court or other-
wise and when he re-lets it to some
other person, then that constitutes a
great inconvenience to the first tenant
and therefore in such a case it is open
to the Rent Controller, after going
through the facts of the case and after
hearing the parties, to allow what can
be called a restitution or to allow res-
teration  of the possession to the
original tenant,

Shri Braj Raj Singh: What is the
penalty?

Shri Datar: If you will wait for
some time, you will understand the
penalty. There is also criminal liabili-
ty. Then hon. Member will under-
stand that. In addition to what has
been done here, he will get back pos-
session. That is the first thing. The
second thing is that he will get back
what is recovered from him, more
than what is due. Then I would point
out how in addition to these ordinary
measures of a civil character between
the landlord and the tenant, g provi-
sion has been made in this Act. So, to
that extent you will agree that this
is also a penal Act. I would invite
the hon. Member’s attention to a
clause where it is said that if any
provisions are not complied with or
are violated, then he renders himself
liable to penal provisions, i.e., he can
be awarded punishment also. To that
I shall come very soon.

Recovery of possession for repairs
and rebuilding and re-entry has also
been provided for. Then, I would
not go into other matters of details
and would pass on to Chapter IV,
where it is open to a tenant to pay
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the money directly to the landlord.
But sometimes these landlords are
not prepared to take wmoney. They
evade the receipt of money. Now,
two ruleg have been lsid down. One
is that when rent is offered then he
ought to pass a receipt also. When it
is found that the landlord is evading
the receipt by certain subterfuges, it
is open to the tenant to deposit this
money wih the Rent Controller and
the payment to the Rent Controller
constitutes in law and the payment to
the landlord concerned. That has
been provided for in Chapter 1V.

Shrl C, R. Pattabhi Raman (Kumba-
konam): 1Is there a fund?

Shrl Datar: The deposit of the rent
with the Rent Controller constitutes
in law the payment of the landlord.
It would be open to the landlord to
take the money from the Rent Con-
troller.

Shri C. R. Pattabhi Raman: 1 was
more concerned about the Rent Con-
troller in whose custody this money
is going to be. Because of the few
words that fell from the hon. Minis-
ter, I submit with respect that some
provision should be made for the Rent
Controller to hold that money in some
fund, otherwise it cannot be in mid-
air.

Shri Datar: That question might be
examined. In any case, here what we
are concerned with is not the possible
return or income in respect of that
money, but that the amount is to be
paid. In the first place, the tenant has
got to pay and the landlord has got
to receive and pass a receipt. If he
does not do so wrongly or wrongfully
then the tenant's liability has to be
put an end to because if it is not put
an end to, several consequences of a
serious nature will follow., Therefore,
it has been laid down that payment to
the Rent Controller constitutes in law
the payment to the landlord. The
landliord might recover it from the
Rent Controller.

-

Then Chapter V iz & chapter which
deals with hotels and lodging houses
and where certain provizions have
been laid down according to which it
is the duty of the manager or the
proprietor to charge only reasonable
charges and not excessive charges, In
a proper casas, under clause 30 if there
is a written complaint before the Con-
troller or otherwise and if he believes
that the charges made for any board
or lodging or any other service pro-
vided in the hotel are of an excessive
character, he may fix a fair rate, That
also has been provided for. This rate
which has been flxed may be revised
by him in proper cases. Charges in
excess of the fair rent are not re-
coverable if they charge. Then, there
is provision for recovery of possession
by manager of a hotel. That is so far
as the grievances of the managers are
concerned. The lodgers or boarders
have to use the premises for a pgroper
purpose and not make themselves a
nuisance or cause annoyance to others.
This is the usual priniciple.

Then, we come to Chapter VI deal-
ing with Appointment of Controllers.
So far ag this is concerned, 1 have
already pointed out what has been
done. I shall briefly make reference
only to a few provisions. One is:

“A person shall not be gualified
for appointment as a Controller
or an additional Controller, unless
he has for at least five years held
a judicial office in India.”

That would make it clear that he
ought to have inculcated in him not
only service, but the judicial spirit as
well. That is the reason why civil
courts have been barred from taking
cognizance of these cases and they
have been entrusted to those who are
judicial officers in the fullest sense of
the term.

Bhri C. B. Pattabhli Raman: Not a
lawyer?

Shri Datar: No.
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Shrl C. R. Pattabhi Raman: I find,
you cannot appoint a lawyer. As the
definition now stands, he must have
held a judicial office.

Shri Datar: A lawyer, after becom-
ing a judicial officer, elsewhere can
qualify himself. A lawyer by himself
is not to be appointed.

Mr. Deputy-Speaker: Doer Shri
C. R. Pattabhi Raman refer to the
appearance of lawyers or to the
appointment of lawyers?

Shri Datar: Appointment of lawyer:
not appearance.

Shri C. R, Pattabhi Raman: Appear-
ance is protected, fortunately. The
Supreme Court says that they can ap-
pear, that first a notice should be
given and there has to be a hearing
and all that. Only a lawyer cannot be
direttly appointed as a Centroller.

Shri Datar: What he possibly means
is that it is not open to a lawyer to
be appointed. As I said, a lawyer
can first become a judicial officer else-
where, For five years let him serve
and then, he will be eligible. Then,
Sir.

“The Controller shall have the
same powers ag are vested in a
civil court........ "

This" may be noted.

“under the Code of Civil Proce-
due, 1808, when trying a suit, in
respect of the following
matters,........

It has to be treated as a judicial pro-
ceeding. Some other provisions have
been laid down. Then, comes the pro-
cedure to be followed by the Control-
ler. This is a principle of civil juris-
prudence which has been laid down.

“No order which prejudicially
affects any person shall be made
by the Controller under this Act
witheut giving him g reasonable
opportunity of < wi g » e
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against the order proposed to be
made and until his objections, it
any, and any evidence he may
produce in support of the same
have been considered by the Con-
troller.”

You will find that he has got all the
powers and he has to follow the same
procedure ag a regular civil court. The
procedure that has to be followed
should be the proceduce of the court
of small causes. Otherwise, if a
lengthy procedure is there, lengthy
cross-examinations are carried on,
there will be no end of the case at all.
Therefore it has been laid down that
the procedure should be the one
followed by the court of small causes.
He can also award costs in proper
cases

Provision has been made:

“An appeal shall lie from every
order of the Controller made
under this Act to the Rent Control
Tribunal... ...

Here, the qualifications that have been
noted are,—in sub-clause 5—

“A person shall not be qualified
for appointment to the Tribunal,
unless he is or has been, a district
judge or has for at least ten years
held a judicial office in India.”

Shri C, R. Pattabhi Raman: An-
other thing struck me in respect of
drafting. It is said, ‘An appeal shall
lie'.

Shri P. S. Daulta (Jhajjar): What is
this? The hon. Member can speak
after the hon. Minister finishes. This
is a cross-examination.

Mr. Deputy-Speaker: If something
prompts him just now, there is no
harm in that. I may point out to the
hon. Minister that he shall have to
answer the criticisms that would be
made during the discussion. He
has already taken one hour. He shall
have to reply ageain.
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fhr] Datar: May I point out, Sir,
without committing myself at this
stage, that there is some force in what
he suys? If we use the words that an
appeal shall be preferred, we cannot
compel a private person to file an
appeal in every case.

Bhri C. R. Pattabhi Raman: The
usual wording is, “There shall be an
appeal’,

Bhri Datar: That is why I said,
there is some force.

8hri C. R. Pattabhi Raman: This is
best known to the draftsmen.

Bhri Datar: That question may be
considered.

Mr. Deputy-Speaker: It is going to
the Joint Committee and they will
consider.

Pandit Thakur Das Bhargava: An
appeal shall lie to a Tribunal consist-
ing of one person—not in every case
an appeal shall be made.

Bhri Datar: In sub-clause (1), “An
appeal shall lie....”; in sub-clause
(2), it is said, “An appeal under sub-
section (1) shall be preferred with-
in...... ". If both are taken together,
they make a consistent case,

Mr. Deputy-Speaker: First it is said
that an appeal shall lie and then that
it shall be preferred.

8hri Datar: 1 think beth should go
together.

Under what circumstances will an
appenl lie to the High Court? It has
been made clear in sub-clause (2) of
clause 38 that:

“No appeal shall lie under gub-
section (1) wunless the appeal
involves some substantial question
of law.”

The word ‘substantial' has been put in
purposely in order toavoid unsubstan.
timl or technical questions.
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There are provisions for amendment
of aorders. The Cantroller is to axer-
cigse the powers of a magistrate for
recovery of fine. The Controller {5 to
exercise the powers of a civil court
for execution of orders. ‘Then, comes
the provision regarding finality of the
order. Then, there are provisions
regarding special obligations of land-
lords and tenants. What they have
to carry out, has been mmde clear.
Certain things, they should not do. 1
need not detail all that.

1 would, then, bring to the atten-
tion of Shri Braj Raj Singh clause 47.
Clause 47 is the last clause in this
Chapter. It says that if any person
contravenes any of the provisions of
section 5, he shall be punishable with
imprisonment for three months or fine,
in the case of contravention of the
provisions of sub-section (2), etc, three
months imprisonment or fine. * You
will find that a number of offences
have been created. If a landlord fails
to comply with the provisions of sec-
tion 45, he shall be punishable with
fine which may extend to Hs. 100,

Under clause 48, no court inferior
to that of a magisirate of the first class
shall take cognizance of any offence
punishable under this Aect, or hold
t{rials. A larger power has been
allowed in the case of fine:

“Notwithstanding anything con-
tained in section 32 of the Code
of Criminal Procedure, 1888, it
shall be lawful for any magistrate
of the first class to pass a sentence
of fine exceeding two thousand
rupees on a person convicted of
an offence punishable under
section 47."

You will kindly note the expression
“exceeding two thousand rupees”.
Rupees two thousand is the limit that
has been laid down so far as ordinary
powers of first class magistrates are
concerned. It would be cpen to him
to pass a sentence of fine exceeding
Rs. 2,0600. The highest amount is not
mentioned. That means he can impose
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any amount of fine after taking into
acoount all the circumstances of the
cAse,

Then, we have the last Chapter
which is the Miscellaneous Chapter.
Clause 49 bars the civil courts. So
far as the suits that are already going
on are concerned, the provision is that
they shall continue where they are,
namely in the civil court.

Pandit Thakur Das Bhargavp: The
redeeming feature is that suits for title
are saved. It is said in sub-clause (4)
that a suit in respect of tille is saved.
That is the most important thing.

Shri Datar: That provision is also
there. It says:

“Nothing in sub-section (1) shall
be construed as preventing a civil
Joourt from entertaining any suit
or proceeding for the decision of
any question of title to any pre-
mises to which this Act applies or
any question as to the person or
persons who are entitled to receive
the rent of such premises.”

That is, question about title pure and
simple. Naturally, that has been left
to the civil court.

I would invite your attention to
clause 52 according to which certain
other Acts have been saved.

“Nothing in this Act slull affect
the provisions of the Administra-
tion of Evacuee Property Act,
1950, or the Slum Areas (Improve-
ment and Clearance) Act, 1856, or
the Delhi Tenants (Temporary
Protection) Act, 1956."

This Act will continue in force till
February 1959. This Act itself is of
an interim nature. Now it has been
allowed to remain.

Then there is the clause relating to
power to make rules as usual. Then
the earlier Act of 1952 has been re-
pealed because this Act deals with all
the provisions, makes changes therein
:]nd adds certain provisions therein

80.
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Thus you will ind that if all these
circumstances are taken into account,
there has been considerable improve-
ment on the last Act of 1852. The
provisions that have been introduced
in the Bill are of such a nature as to
be of a salutary help to both the
tenants and the .andlords, and ms I
have pointed our, we have given
greater attention to the legitimate
claims of the tenants, and in some
cases we have to take into account the
realities of the situation. The reali-
ties are that there ought to be proper
repairs of the houses, that the houses
ought to be maintained properly; and
secondly, there ought to be an incen-
tive to the landlords or to those who
are in a position to build, of a fair
return provided they build properly.
That is the reason why certain bene-
fits have been promised to them, the
object being that there ought to be a
larger number of houses so as to cope
with the pressure that at present is
found. Therefore, I commend this
motion to the acceptance of the House.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
control of rents and evictions, and
for the lease of vacant premises to
Government, in certain areas in
the Union Territory of Delhi, be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers; 30 from this House, namely:

Shri Radha Raman, Choudhry
Brahm Perkash, Shri C. Krishnan
Nair, Shri Naval Prabhakar, Shri-
mati Sucheta Kripalani, Shrimati
Subhadra Joshi, Shri N. R. Ghosh,
Shri Rami Reddy, Dr. P. Subbara-
yan, Shri Kanhaiyalal Bherulal
Malvia, Shri Krishna Chandra,
Shri Kanhaiya lLal Balmiki, Shri
Umrao Singh, Shri Kalika Singh,
Shri T. . Neswi, Shri Shiv Ram
Range Rane, Shri Chandra
Shekhar, Shri Bhola Raut, Shri
Phani Gopal Sen, Sardar Igbal
Singh, Shri C. R. Basappa, Shri
B. N. Datar, Shri V. P. Nayar,
Shri Shamrao Vishnu Parulekar,
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8hri Khushwaqt Rai, Shri Ram
Garib, Shri G. K. Manay, Shri
Uttamrao L. Patil, Shri Subiman
Ghoge, Shri Banamali Kumbhar
and 15 members from Rajya
Sabha;

that in order to constitute a
sitting of the Joint Committee the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the committee shall make a
report to this House by the first
day of the next session;

that in other respects the Rules
of Procedure of this House relat-
ing to Parliamentary Committees
will apply with such variations
und modifications as the Speaker
may make; and

that this House recommends to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

There are five hours allotted for this
BiN.

Shri Braj Raj Singh: Five hours
anly? There should be at least ten
hours.

Mr. Deputy-Speaker: But the hon.
Member should have taken objection
to it when the recommendation of the
Business Advisory Committee was put
before the House. No, this has not
been put. The Committee is consider-
ing it, and the representative of his
party also must be there. This is a
question that cen be put there, and
then it will come before the House.
Then it can be considered. I need not

Shri Namshir Bharucha (East Khan-
desh): So far as I know today at
4 O'Clock the Business Advisory Com-
mittee will consider the Bill for which
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it is only proposed by the Govern-
ment to devote five hours. We shall
consider that.

Mr. Deputy-Speaker: This is exactly

what 1 was saying now.

Shri Naashir Bharucha: This is not
the final thing. The Business Advi-
sory Committee may change the Gov-
ernment proposal.

Mr. Deputy-Speaker: This is what I
am saying, that the Committee would
consider the allotment today, and
there the representatives of the differ-
ent parties can press that point. And
again that recommendation has to
come before the House. Even at that
time any hon. Member who wishes to
take it up can take it up. Now I eall
Shri Daulta, if he wants to speak,
because at 3 O'Clock there will he
other business.

Shri P, S. Daulta; I listened to the
hon. Minister with great attention and
[ read the provisions of this Bill more
than once. The more I read it, the
greater 1s my belief that this Bill
which has been brought forward in
the name of giving relief to the tenants,
is a landlords' Bill.

The hon. Minister was pleased to
state that even landlords cry against
this Bill. Tenants cry because it
pinches them. Their cry is genuine.
But landlords cry because they are
shrewd enough to understand psycho-
logy. They believe that for the safe-
guarding of their economic interests it
is always better to cry, not to keep
mum. They remember Allama Igbal:

AR FRIHT T AT RN § AR
that is, Oh! Nightingale, go on crying,
because they see that politics is noth-
ing but clash of economic interests, and
if they keep mum at this juncture they
are going to suffer. So, the landlords'
crying may not be compared with the
tenants' crying, and this Bill eannot be
justified by saying that both sides cry,
that is why this Biil.
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The point is that the lot of the
tenant of this capital is very poor to
begin with. He does not find any
accommodation to suit his require-
ments. If he finds one, he is asked to
pay & very high rate for that. And
even if he pays, there is no security
of his tenure. Whether it is the fixing
of the rent, or settling the conditions
of the tenure or the termination of
the tenure, it is always the ‘and
lord who wins because of two reasons.
Firstly there is the law of demand
and supply. Demand is far greater
than supply, and because of the un-
equal relationship between the land-
lord and the tenant, it is always the
landlord who gets the upper hand in
his relations with the tenant. There-
for, the various organisations of the
tenants in Delhi tried to change their
lot. They explored all democratic
means they could, they shouted from
platforms, they agitated through the
press, and they organised deputations
and waited upon our Prime Minister
and our Home Minister—I do not
know about Shri Datar—and [ am
given to understand by these organi-
sations that they were given very
promising promises that a Bill would
be brought forward giving them
relief.

One thing more. The Delhi tenant
is an educated man. He reads the
newspapers. In the newspapers he
reads that in the rural side landlords
have been liquidated, that a ceiling
to their property has been fixed. In
the rural sides not far off from here,

just five or six miles, there is a slogan
going on:

‘g% I FT AT IF 419

An so he asks himself: The fleld is
to the man who cultivate, but the
!muae is not mine when I am living
in it. He is not an economist to dis-
tinguish that the one is the means of
production while the other is pro-
perty simply for consumption. These
insights of economics he cannot

10 SEPTEMBER 1958 Delhi Rent Control 5708

Bill

the promises these gentlemen made,
and secondly because of this change
which is going on in rural India—
after all, they cannot be away from
that—he expected that a very good
law was coming for him. The ten-
ants waited for long and waited with
very high hopes, and now what is
their reaction when this Bill has
come? A big disappointment.

In this part of India there goes a
saying to express the feelings of one
who puts great effort, entertains
very high hopes but the return is
very poor:

&gt 9gr8 fawat Tign”

Even this saying does not express the
feelings of the Delhi tenants today.
They say they moved mountains only
to get a snake, not even a mouse.
They mean that this Bill is not only
short of their expectations, it is not
only contrary to their demands, this
does not only fall short of their ex-
pectations created by the promises
given by the higer authorities, it goes
positively against their interests

The very Statement of Objects and
Reasons makes it clear that it is a
Bill for the landlords, and they have
cogent reasons for believing it, be-
cause whatever law you may bring
here, if houses are not built, if new
houses are not there, if guite a large
number of houses are not available,
no law can bring down the rent. This
is a hard fact. And Government rea-
lises it. But this Government, because
of its peculiar type of welfare State,
does not take responsibility for pro-
viding houses to its cilizens. That
apart, they contributed to the situa-
tion. I do not mean the partition of
1947 to which they agreed. I do not
mean even the refusing of plans
creating a situation in which so many
houses have been built without any
permission. We say simply this: the
State has been expanding, but they
are not able to provide houses even
for their own personnel. They have
been contributing to the problem. Se,
before the Government the position
is this. They realise that rent cannot
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be lowered without new premises be-
ing built, and they can be built either
by themselves or by the Government
of the people as they have done in
China and neighbouring countries; or
the third, alternative is to bow before
the landlords, to bow before men
with momey, to give them incentive
to invest in this so-called industry.
They have adopted the third course.
This Bill is a standing invitation to the
men with money, ‘Gentlemen, come
along, invest here, and I shall make
it profitable for you' Let me tell
them that it is already very profit-
able. If somebody wants to build a
house in Rohtak or Hissar or Ghazia-
bad, a person from Delhi, even an
ordinary clerk, would say, ‘Why are
you building there? Why do you not
build it in Delhi, live in it and let out
a part of it and have a nice income
out of it?’. It is already a very pro-
fitable trade, ] may tell you, and these
people are going to extend this in-
vitation to them to build houses here.
And they have declared it in the
Statement of Objects and Reasons. I
would not refer to it in detail because
my hon. friend the Minister of State in
the Ministry of Home Affairs has
referred to it already. But I would
just draw your attention to the
following:

“{a) to devise & suitable machi-
ery for expeditious adjudication
of proceedings between landlords
and tenants;”.

And what are these proceedings? Out
of hundred per cent proceedings
between landlord and tenant, 85 per
cent would be ejectment proceedings,
and the other five per cent would be
for realisation of arrears. Now, there
will be another sort of litigation, be-
cause with this boon that they are
getting they will go to the courts,
that is, the controllers, to whom they
will apply for an increase in the rent,
and they are going to get it.

8o, the first object of theirs is to
give these landlords a machinesy
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through which they can eject and can
realise their arrears and can get the
rentz incressed as expeditiously as
possible.

Mr. Depmty-Speaker: Would the
hon. Member like to continue his
speech?

Shri P, 8. Daulta: Yes.

Mr. Deputy-Speaker: This would
be taken up tomorrow. we shall now
procecd to the next business.

15-82. hrs,

DISCUSSION RE: REHABILITA-
TION OF DISPLACED PERSONS
FROM EAST PAKISTAN

Shri Panigrahl (Puri): 1 beg to

move:

“That the important policy de-
cisions taken at the high level
conference held on the 4th July,
1958 at Calcutta regarding reha-
bilitation of displaced persons
from East Pakistan, be taken into
consideration.”.

While moving this motion for con-
sideration, I would like to submit to
the House that in Calcutta, in July
last, important decisions have been
taken with regard to the rehabilitation
of displaced persons from East Pakis-
tan. I share the anxiety of the Mmm-~
ter. He is very anxious to see that
the displaced persons from East Pak-
istan no longer wait in the camps and
they are provided with re-settlement
colonies. Therefore, such a conference
was held in Calcutta, and very im-
portant decisions were taken. These
decisions which are important in their
nature have set a time-limit by which
the entire refugee population lving
in camps in West Bengal should be
rehabilitated.
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It is unfortunate that in such an
important conference which concerns
the problem of rehabilitation of a vast
number of displaced persons from
Fast Pakistan, no representative from
the refugee organisations in West
Bengal, were invited. If it was due to
neglect, at least leaders or the re-
presentatives of the refugee organi-
sations in Calcutta might have been
consulted. It is my firm opinion that
if the decisions which have been taken
are really implemented, Government
will go a great way in re-settling the
refugees.

I am also of opinion that money
has never been a hurdle in the way.
As for plans, appraisals of plans, re-
views and detailed schemes they have
been produced by the Government of
India in such a great number, during
g, period of only ten years, that if we
count them in terms of pages, I think
they will far exceed the epics of
Ramayana and Mahabharat taken
together. Really, it goes to the cred-
it of a Government to produce such a
vast number of documents in terms
of printed pages. It is really an
achievement, no doubt.

But I would like to submit to the
hon. Minister and to the House, that
in spite of all the best efforts, the
rehabilitation of refugees still remains
as the most baffling problem, as it
was before. In spite of all these
efforts, not more than fifty per cent
of the 4'5 million displaced persons
from East Pakistan have been re-set-
tled till now, and many of them have
been re-settled only partially. Money
has never been a hurdle in the way
of refugee rehabilitation, and I think
the hon. Minister has never said that
money will stand in the way of re-
habilitation.

I shall now refer to the important
decisions which were taken in the
conference. They are three in nup-
ber. The first is that out of 45,000 re-
fugee families awaiting rehabilitation
in camps, only 10,000 families will be
rehabilitated in West Bengal, while
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35,000 refugee families will be sent
outside the State of West Bengal for
rehabilitation. Secondly, families
which will not go outside the State of
West Bengal will be given rehabili-
tation assistance equal to six month's
dole, and payment of doles to them
will be stopped thereafter, Thirdly,
camps will be abolished within 31st
July, 1959, and no family will be
maintained on doles after that date
except in homes and inflrmaries.

Qut of these 35000 who will be
taken outside West Bengal for re-
habilitation, 20,000 will be taken to
Dandskaranya, and the rest 15,000, I
suppose, to the different States, be-
cause in Dandakaranya, they have
allowed only 20,000 refugee families
to be settled.

When this question of fixing the
target comes, really it is encouraging.
I feel that in an effort to settle the
problem of refugee rehabilitation
as soon as possible, the Ministry of
Rehabiliation and the Government of
India have taken such an important
step. 1 welcome such decisions and
such steps, because such energetic
steps have to be taken in order that
the rehabilitation of refugees can be
completed within a definite time-
limit.

But, so far as the fixing of target
dates is concerned, 1 am not very
hopeful about it. On different ques-
tions, dates have been fixed many
times, but—I do not say that efforts
are not being made to see that the
targets are achieved, but—the efforts
have always failed.

If we look to the practical aspect
of these decisions, some  difficulties
arise. It is not quite practical to de-
cide that 35,000 families will be re-
habilitated within a peiod of less t.l'll_n
a year. From our practical experi-
ence during the last seven or eight
years, we have seen that every year,
at best 6,000 families have been re-
moved for rehabilitation in colonies,
from the camps. On an average, it
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is 6,000 per year. In view of the ex-
perience of the last five or six years
that on an average only §,000 families
could be removed for rehabilitation
in colonies, to take such important
decisions that within a year, Govern-
ment will be able to re-settle more
than 36,000 familifes outside West
Bengal is someting, which is ambi-
tious, no doubt, but which is in my
opinion devoid of any practical an-
alysis of the problem.

There is another aspect of this
decision. It has been decided that no
turther doles will be given to those
refugees who do not like to go out-
side West Bengal. I am not for doles.
It is good that doles will be stopped.
But the fact that after six months
the State will not take any responsi-
bility for the refugees and the res-
ponsibility of the Government of
India to the refugees goes only up to
six months is something which needs
consideration. I am reminded of a
beggar who used to beg and get only
one seer of rice every day. After in-
dependence, his wife asked him:
‘How is it that while people are be-
coming rich overnight, even after in-
dependence, you go begging and get
only one seer of rice’? The beggar
replied, ‘What can I do?" Then she
said, ‘You go and ask God what Is
your due in life. If you owe Rs. 800
or whatever amount for vour whole
life, then settle accounts with God
and settle accounts with humanity
and then let us live together peace-
fully’. Ultimately it wag found out
that God had said that only Rs. 200
were due for the whole life....

If we are going to decide the fate
of the refugees in this way, if after
six months Government are not res-
ponsible for their rehabilitation, they
will only go into the streets of Cal-
cutte. After six momths when the
doles are finished, naturally they will
flock the streets of Calcutta and the
problem will be aggravated, not
solved.
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These two practical difficulties comna
in the way and I hope they will be
taken into account when such impor-
tant decisions are being taken. De-
cisions are taken on certaln premises,
1 am glad the Government of India
took those decisions. When the Go-
vernment took those decisions, they
did so on a certain premise. The
premise was that the West Bengal
Government had said that sufficient
land was not available in West Ben-
gal for settling the refugees there.
That was the first thing. Therefore,
it was quite natural for the Govern-
ment of India to approach other
States for the purpose of resettling
the refugees there. That is good. But
1 would like to submit that what was
taken for granted three months ago
now seems not true. When the West
Bengal Government thought that
there was not an inch of furthér
space in that State for resettling re-
fugees, the Union Government had
no other way. But now the West
Bengal Government has discovered
that in Midnapore 1 lakh acres of
land are available and the land is re-
claimable and 20,000 families can be
resettled in Midnapore itself,

On 11-2-58, the hon. Minister said
in the House:

“We are going ahead with
plans mostly outside West Ben-
gal because in West Bengal there
is hardly any land available”.

That was so when the West Bengal
Government said that no further
lJand was available. But now those
things which were taken for granted
are not there. So the premise on
which decisions were taken no longer
exists, So I think those decisions
should be reviewed. The West Ben-
gal Government has at last found out
that there is enough reclaimable land
in Mindnapore up to 1 lakh acres.

Recently the hon. Minister also
went to visit those areas. He was
quite glad to see that such a vast
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tract of land was available in Mid-
aapor for rehabilitation of the re-
fugees. BSeeing the crops In the land
which was reclaimed in Midnapore,
he said to the Director of Agriculture,
West Bengal:

“If you could have brought
this about five or six years ago,
you could have saved many
famijlies of refugees”.

I think he was in a poetic mood.
Perhaps when he saw the vast grow-
ing crops, he realised that if the State
Government had thought of this land
five or six years ago, many families
could have been rehabilitated in West
Bengal itself. He further added:

“If it is possible to get the refu-
gees successfully resettled here in
. West Bengal, there is no need for
them to leave this State for reha-
bilitation purposes elsewhere. We
thought so long that there were
no further openings in this State
for lakhs of displaced persons who
need rehabilitation. If it is now
found that there are such open-
ings, 1 think the Government of
India will be too happy to help in
their rehabilitation here”.

I think this has created a very good
atmosphere in West Bengal and among
the refugees. The hon. Minister has
himself visited the place and the West
Bengal Government has felt that the
lands are available and the resources
of West Bengal could be utilised. if the
Government of India come forward—
and the Government of India are not
lacking in this regard as evidenced
from the encouraging observations of
the hon. Minister when he visited the
area,

I think after this discovery by the
West Bengal Government— the dis-
covery may be painful, but it is a
fact—and after our hon. Minister
visited the spot parsonally and is satis-
fled with the progress of the work
there, it will be recognised that the
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premises which were taken for grant-
ed are now lacking. Therefore, the
important policy decisions which were
taken at Calcutta need reconsideration
in view of the latest developments.
In July these things were not known;
it was only in August that these things
became known. Therefore, the deci-
sions which were taken in Calcutta in
July need revision in the light of the
latest position. That is why I have
moved this motion before the House.

There are 45,000 refugees in West
Bengal camps. Out of them, accord-
ing to the decisions taken in the
Calcutta Conference, 10,000 refugee
families will be rehabilitated within
West Bengal and 35,000 will be taken
outside. Now, besides these 10,000,
another 10,000 refugee families can be
successfully rehabilitated in West
Bengal. So out of the 45,000, 20,000
can be rehabilitated in West Bengal.
There remain 25,000 families, in the
camps. This is according to the
statistics provided by the Ministry of
Rehabilitation. The problem now
becomes very clear. If 20,000 could
be accommodated in West Bengal—
and it is better that efforts are made
to see that these 20,000 families are
accommodated in West Bengal—there
remain 25,000 families.

15.20 hrs.

[Serr C. R. Patrassi Raman in the
Chair]

What are we going to do with these
25,000 refugee families? Out of these
25,000 refugee families, there are
13,000 refugees whose applications are
pending before the authorities. There
was a scheme helped by the Govern-
ment of India to assist refugees who
are able to purchase their own lands.
Since 1954, in West Bengal you have
devised a scheme, known as the
Bainanama scheme, for helping refu-
gees to possess their own lands.
According to that applications of
13,000 families are pending and if they
are accepted, these 13,000 families who
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are now remaining in camps will be in
a position to purchase their own lands,
So, out of these 25,000 families, 13,000
families can purchase their own lands
in West Bengal, Only 12,000 families
need go out of West Bengal. The
problem stands this way according to
the statistics which have been provid-
ed by the Minister of Rehabilitation
frequently to us.

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
EKhanna): From where are you gquot-
ing these 13,000 bainanama cases?

Shri Panigrahi: From the figures
given by the Ministry of Rehabilita-
tion of West Bengal.

Shri Mebhr Chand EKhanna: From
the Rehabilitation Department of
West Bengal?

Shri Panigrahi: Yes; and they have
mentioned that these applications are
pending with the Government (Inter-
ruption). These people are in a
position to purchase the lands and if
they are financially helped and if their
applications are expeditiously dealt
with, then, there would be no diffi-
culty in resettling these 13,000 refu-
gees. Only 12,000 families from the
camps in West Bengal will have to
be rehabilitated either in West Bengal
or outside West Bengal.

Let us look to the decisions of the
Calcutta Conference which were taken
to resettle 35,000 families outside West
Bengal. After July, many changes
have taken place and I suppose these
new changes should be taken into
congideration when we are going to
solve the problem of refugee rehabi-
litation in the eastern part of India
permanently.

' I would like to draw the attention
of the hon. Minister to oné more
aspect of the problem. The average
expenditure to rehabilitate one refugee
family in the Dandakaranya area has
been estimated to be Rs. 10,000/- per
head.
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Shri Mehr Chand Khanns: From
where have you got this figure?

Shri 5. M. Banerjee: From Govern-
ment figures.

Shri Panigrahi: I will supply these
figures to you. I am always at your
service.

Shrimatl Renu Chakravartty (Basir-
hat): These are supplied by the West
Bengal Government.

Shri Panigrahi: It requires
Rs. 10,000/- per family to be rehabi-
litated in Dandakaranya. I can clear
any misapprehension, if there be any,
that I do not support the Dandaka-
ranya scheme. 1 support it; and 1
know that area should be developed.
But, let us come to the practical aspect
of the problem. We always say that
we are in need of money. In Danda-
karanya, it requires Rs. 10,000/- to
rchabilitate a family whereas it
requires only Rs, 3,000/- in West
Bengal. And in other States with a
dry climate, it requires only Rs. 5,000/,
We are paying Rs. 5,000/« to a family
to rehabilitate itself in Rajasthan
which is not suitable to them as the
families themselves claim. Why not
we give them Rs. 3,000/- per family
so that they might rchabilitate them-
selves in West Bengal itself? In view
of these things this problem of reset-
tling the refugees should be considered
very seriously.

I nced not go to the refugee popu-
lation which now remains in Tripura,
in Assam, in Bihar and in Orissa and
U.P. Out of the 41 lakhs of refugee
population, 1 think, more than 8
lakhs remain in these eastern Btates
and more than 31 lakhs are remaining
in West Bengal.

The question now is whether the
flgure of 45,000 refugee familles
remaining in camps in West Bengal is
correct. I have the figures supplied
by the Government itself, But, I
suppose the refugee families which are
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in Sealdah today have not been includ-
ed in this figure. I believe 5,000 to
7.000 families are still there. If not,
1 may be corrected. Therefore, I
suppose—it may not be so much—there
are 50,000 families there in West
Bengal in camps which have to be
permanently resettled in colonies.

Out of these 50,000 families, 35,000
are agriculturists and 15,000 are non-
agriculturists. I feel the figure 1s quite
correct. The problem remains of
resettling 12,000 agriculturist families
either inside West Bengal or outside
and 15,000 non-agriculturist families
either in West Bengal or outside. And,
if possible, before July, 1858, they
should be rehabilitated. 1 would like
to know whether there is any possi-
bility of rehabilitating these 15,000
refugee families who are non-agricul-
turists by providing them employment
anyg.rhere?

So far as Dandakaranyva is concemn-
cd, the progress is really not satisfac-
tory. The scheme they have for
rchabilitating these families is like
this. By November, 1858 they want
{o resettle 1,000 familics there. 1
would like to know whether Danda-
karanya has been really made suitable
for this resettlement of these families
by November, 1958. Because it is an
area which has to be developed and
only Rs. 2 crores have been allotted
for 1958-59, it may take some time,
and it may not be possible for Gov-
ernment really to remove these 1,000
families by November, 1958. It s
September now and there are only
two months left.

In view of the latest developments
inside West Bengal, it needs serious
consideration whether the decisions
which were taken in Caleutta in July
should be stuck to or thev need modi-
fleation. I suppose the decisions need
modification, because the West Bengal
Government have discovered sufficient
Scope within their own limits. There-
fore, so far as rehabilitation of
refugees is concerned, let there not
be any fad. If land is really avaflable
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for 20,000 families in West Bengal—
and the refugees have all along been
claiming that there is—though the dis-
covery has been made very late, let
efforts be made to get as many as
possible resettled in West Bengal itself
because the atmosphere in West Bengal
will be more congenial for the refugees
and it may ease the difficulty of the
Union Ministry of Rehabilitation in
finding suitable places in other States.

I am quite sure that the eastern
States in India are quite agreeable to
taking refugees and they are taking
in refugees. When this was discussed
in the Eastern Zonal Council, the
States like Orissa, Bihar, U.P.,, Assam
and Tripura came forward with their
suggestions and expressed their eager-
ness to offer lands for the rehabilita-
tion of the refugees (Interruption).
About Assam I am not quite sure.

An Hon. Member: Assam has al-
ready accommodated them.

Shri D. C. Sharma (Gurdaspur):
How many is your State prepared to
take?

Shri Panigrahi: I may answer the
question of my guru; he is the guru of
all. In Orissa 12,000 refugee families
were to be resettled. But 1 venture to
say that in Orissa only 5,000 families
are there. According to the figures of
the Government of India, 12,000
families have been completely resettl-
ed in Orissa. This is not a fact. A
departmental enquiry can be made
whether 12,000 families are residing in
Orissa. The figure is there but the
refugees are not there. It can be
enquired into and I de not want to
say that they must accept what I say.

So, the problem of resettlement of
the refugees in West Bengal is still
there. I am not sure whether all the
refugees now living in camps are
bound to be resettled in West Bengal.
If out of these 45,000 refugee families,
20,000 could be accommodated in
West Bengal, why not ask our brother
West Bengal Government, maybe a
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big brother, to make a little effort and
find out if another 10,000 could be
accommodated. They can accommo-
date 10,000 and they agree to accom-
modate 10,000 more. Why not ask
them whether, with the resources in
men, money and materials made avail-
able from the Government of India,
they are not in a position to accept
10,000 more for resettlement in West
Bengal itself.

I have gone through some memo-
randa prepared by the refugee organi-
sations in West Bengal that there are
some places in West Bengal where
land could be available. I am not a
citizen of that State and I do not know
whether those lands could be available.
It could be enquired into. If lands
are available, the Union Ministry will
be doing a service if sufficient money
is advanced to the West Bengal Gov-
ernment so that they can accommodate
more refugees,

From the flgures of persons sent to
rehabilitation sites from camps, 1
would like to show that the decisions
are not practical. In West Bengal,
upto July 31st, only 12,049 refugees
have been removed to the colonies. In
Orissa, up to 30th June, 1858 only
1438 refugees—not families—had been
removed to colonies. This rate does
not show that the Government will
be in a position to release all the
45,000 refugees families within the
time-limit of July, 1859. There are
the practical difficulties with regard
to the schemes undertaken in Orissa,
Bihar, U.P.,, Madhya Pradesh. Raijas-
than, Mysore.

My, Chalrman: He has taken about
35 minutes. I hope he will be brief
now.

Shri Panigrahi: 1 will be brief and
I will allow enough time to our hon.
Minister to relpy.

SBhri A. C. Guha (Barsat): The
other Members also want to speak.
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minutes. In Orissa, 13 schemes were
sanctioned after May 19568 to rehabili-
tate 718 families. The number of
tamilies actually rehabilitated was
210. Similarly, in Bihar out of 3828
families to be rehabilitated, only 2307
families were rehabilitated. The figures
in regard to U.P. are 1319 and 100
respectively; for Rajasthan 660 and
114. So, it goes without saying that
the target taken up by the Rehabilita-
tion Minister cannot be achieved in
the States. As they say, in Tripura
alone the rehabilitation programme is
something which is commendable, In
other States according to the figures
furnished, the rate of progress is not
satisfactory. In view of this, I urge
that the Government should give
serious consideration to the decisiona
taken in Calcutta which need modi-
fication. -

Mr. Chairman: Motion moved:

“That the important policy
decisions taken at the high level
conference held on the 4th July,
1958 at Calcutta regarding reha-
bilitation of displaced persons
from East Pakistan, be taken into
consideration.”

There is 8 substitute motion by Shri
Das Gupta. Is he moving it?

Shri B. Das Gupta (Purulia): 8ir, I
beg to move:

“That for the original motion, the
following be substituted, namely:-—

“This House, haying considered
the important policy decisions
taken at the high level confer-
ence held on the 4th July, 1858 at
Calcutta regarding rehabilitation
of displaced persons from East
Pakistan, ls of opinion that an
Advisory Committee be formed
with the representatives of the
displaced persons 1rom EKast
Pakistan which would advise the
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Government regarding the policy
measures and their implementa-
tion.”

Shri N, R. Ghosh (Cooch-Behar):
Sir, I come from a border district; I
come from Cooch-Behar—Jalpaiguri.
What I could gather from the speech
»f Shri Panigrahi is that Bengal has
got enough land and all the refugees
can be kept within the bounds of
West Bengal. We know these things
and we also know what is behind
this proposal. Every Bengali knows
that Bengal has reached the saturation
point. In fact, the proposal of Dr. Roy
that he would rehabilitate 10,000
refugee families is, I think, unrealistic.
It is impossible for Bengal to accom-
modate even 5,000 refugees.

At the time when first the refugees
began to come to Bengal, there was
a proposal on the part of the Gov-
ernment that they should be rehabili-
tated in Andamans. The climate, the
rainfall and the texture of the soil—all
are similar to Bengal. The lands there
grow paddy and jute excellently. The
familiar fishes, trees and other
things there actually remind one of
Bengal. Some families went there.
Then there was one political party
which stood against it. They began
to scream and say that the refugees
should not go there. They told the
refugees—"“Are you actually murder-
ers to undergo a life-sentence there?
It is kala pani of the convicts—and you
should not go there.” That 1s what
these people said. There was too
much discussion on the part of their
party. I have some direct knowledge
about the Andamans—the refugees
are quite happy there—rehabilitated
in the true sense of the word. I
mentioned this to,Shri Khanna and
I must say that he‘has a good deal of
sympathy for them. He has sincerity
and imagination. He is doing a lot for
us and we are grateful to him.. (In-
terruptions).

Shri Mehr Chand Khanna: You tell
me the same thing in private.
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Shri N, R. Ghosh: I made this pro-
posal. Instead of sending these peop.e
to other provinces where the soil,
climate etc. are different, why not send
them in larger number to the Anda-
mans. He agreed w:th me but said
that he has got no right because it is
under the administration of the Centre.
I asked him to recommend at least
that a larger number of refugees
should be sent there.

As a matter of fact, the refugees
who have come to Bengal are leading
such a miserable life for a long time
that they are now completely off their
balance. Some people say that these
do.es should be continued, this camp
life shiould be continued. 1 should say
it has demoralised them. In 1942
famine, thousands and thousands of
Bengalis died, thousands of lower
middle class people died. They never
begged like this. But these doles and
this abnorma’l life have made us a
nation ot beggars. The sooner these
camps are abolished, the sooner these
doles are stopped, the better for us.

I would submit, if actually the
Government has taken any good deci-
sion, it is the decision which they have
taken iecently. Previously the Cen-
tral Gowernment did not pay much
attention to these refugees from East
Pakistan. We were long neglected.
Now for the first time they are
actually going to take some steps for
real rehabilitation. We welcome these
schemes. But I should say that
Dandakaranya is a place where cul-
tivators cannot be rehabilitated imme-
diately; it has to be developed. Most
of the refugees in Bengal are culti-
vators. Thé¥ only know that cultiva-
tion means cultivation of paddy and
jute. Dandakaranya is not at present
a very suitable place for that, and
cultivation cannot be started there
immediately. Some development has
to take place, and some arrangements
for irrigation will have to be made
before cultivation can be started there.
Only then can these people—the agri-
culturist refugees—be rehabilitated
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there. I have read the pamphlet pub-
lished about this scheme, and 1 would,
say that for immediate rehabilitation
a very larger number of refugees
should be sent to the Andamans.

1 would like to mention one other
point. In Jalpaiguri and Cooch-Behar
there is a peculiar feature. Five thanas
of Jalpaiguri have been made over to

Pakistan, thanks to the Radcliffe
Award. As a matter of fact,
the majority of people of this

tract were Hindus. In one thana—
the biggest thana—80 per cent of the
people were Hindus; still we Jost that
thana. The peculiar feature here is,
there are some enclaves in Cooch-
Behar which are actually owned by
Pakistan, and there are some enclaves,
now in Pakistan, which are owned by
India. Therefore, there ought to be
an exchange of these enclaves. In
that case there will be a surplus area,
because the area covered by enclaves
owned by India far exceeds the area
covered by enclaves owned by Pakis-
tan. Therefore, this matter should not
be allowed to drift, as it has been
hitherto allowed to drift. There ought
to be a quick decision and settlement.
In that case there will be some solu-
tion to the refugee problem in this
locality as some refugees can be
accommodated in that area.

But there is one difficulty. I got
a telegram only last night saying that
there is a rumour that there is a claim
on the part of Pakistan for a portion
of Ja‘.!pnlguri Thana. This portion is
occupied by refugees from Pakistan,
from the nearby areas which is now
in Pakistan. About 10,000 refugees
have been rehabilitated there, not by
Government but by the refugees
themselves. They are quite happy
there. A claim is now being made by
Pakistan that this portion is actually
included in Pakistan. As a matter of
fact, you know, Sir, that in the border
area there is now apprehension of
inroad by Pakistani soldiers. I have
got a telegram here saving that those
people are alarmed because the Pak-
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istani soldiers would forcibly occupy
this portion on the basis of the cimim
that 1 mentioned earlier,

Shri 8. M. Banerjes: 8ir, because
the Prime Minister of Pakistan is here
we have even refrained from putting
supplementary gquestions relating to
such matters.

Shrimati Renn Chakravartty: These
are matters of External Affairs.

Shri N. R. Ghosh: 1 do not know
how it hurts my friends when it iz a
guestion of rehabilitation (Interrup-
tion). Sir, I would submit that this
question of enclaves should be settled
quickly. When we have got that
surplus area, if any area actually goes
to Pakistan on account of re-relay of
maps—because relay of maps some-
times gives very queer results—then
there should be some adjustment of
that area with the enclaves—even if
the decision goes against wus. But
these people should be assured that
they are not going to be refugees
again.

My friend made & suggestion that
the representatives of the rtefugees
should be consulted before these
refugees are sent out, before any
scheme of refugee rehabilitation actu-
ally materialises. Who are the repre-
sentatives of the refugees? The
refugees—most of them are now lead-
ing a very miserable life in Caleutta
and some politica] parties are after
these refugees; they claim they are
the representatives of the refugees
may be for their political ends. To
consult the so-called representatives of
refugees means to consult some parti-
cular political party people who are
actually using these refugees as pawns.
This will do no good to the refugees—
will only hinder rehabilitation.

There is another strange statement
which I now hear (Interruption). 1
am a Bengali myself. I know about
Midnapore, and my hon. friend Shri
Maiti sittng by me comes from
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Midnapore. It wag said that 100000
acres of arable land is available. A
reference was made to the statement
of Dr. Roy. I don't think that he has
been correctly quoted. 1 think that
pr. Roy actually under pressure of
the Sctualean gave a promise that a
ljarge number of refugees will be
accommodated in Bengal. My impres-
sion and reading however, may be
wrong. This however is definite.
‘We have long passed the saturation
point. Look at the population pres-
sure on & square mile

The idea behing all this is, I would
submit, that the refugees must not go
out of Bengal, the refugees must not
go out of Calcutta, so that they can be
utilised for certain political purposes
(Interruption). Sir, I know this ques-
tion of refugees much more than many
hon. Members. I am myself a refugee.
1 know these people; I have mixed
with them, and I know their problems.
If anybody says that this Dandak-
aranya scheme should go, that these
refugees should not go out of Bengal,
I shoud say they are simply trying to
delay the rehabilitation of these peo-
ple, they are the enemies of these
refugees.

Bhri Mehr Chand Khanna: Shri
Panigrahi, according to his simple
arithmetic, does not want a single
refugee to go out from West Bengal
to Orissa.

Bhri N. R. Ghosh: They would not
listen to real arithmetic because real
arithmetic hurts them, and logic hurts
them. They only want to keep these
refugeer in Bengal and  preferably
within Calcutta.

Shrimat! Renu Chakravarity: Send
them all to Cooch-Behar.

Bhri N. R. Ghosh: If you go to
Sealdah Station you will realise that
it is a disgrace to any Government.
As a matter of fact, if anybody goes
there his heart will bleed. Human
beings are not used to this sort of
living. We never begged. As I have

already said, these doles—this
abnormal life—have demoralised wus.
Therefore, Sir, I wholeheartedly sup~
port the scheme which is inaugurated
by the Government, and if there
should be any modification of that
scheme, the modification should be
that the claim of West Bengal Gov-
ernment that they can accommodate
10,000 families is a very ambitious
claim and that shouid be dropped.

Bhri Bimal Ghosh (Barrackporel:
Sir, I am grateful to my hon. friend,
Shri Panigrahi, for giving us this
opportunity of again reviewing the
condition of these unfortunate vic-
tims of a circumstance which, let us
not forget today, helped us to achieve
our independence. Sir, the decisions
arrived at the July Conference are, if
I may say so, nothing new. The ucual

platitudes and promises are  there.
There is one novel feature, that is,
that there is a target date, namely,

July, 1959, by which the camp should
be wound up.

There is no claim made, I believe,
that the rehabilitation problem will
be settled by July, 1858—let us be
clear about that. The only point
made out is that the camps should be
abolished by July, 1959. Sir, ag I shall
not have time to refer to all aspects
of this problem I will take up only
two or three important aspects.

About the camp population, there
hag been a lot of controversy. Let us
take this problem first. The present
camp population, we are told, is
45000 families. In the July Confer-
ence, it was stated that the West
Benga] Government can take respon-
sibility for only 10,000 families. There
was a conference held sometime in
October, 1957 in Darjeeling, and I find
from the proceedings which the hon.
Minister had circulated to us that the
West Bengal Government had then
stated that they could absorb half of
the camp families then. That was
about 50,000 families at that time. I
have the annual report here and 1
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may read from it:

“The State of West Bengal had
indicated that about B50 per cent
of the camp population in the
State numbering about 50,000
families was surplus to the
resources of the State”.

B0 per cent was surplus. That means
B0 per cent could be absorbed. So, if,
in October, 1957, it was the conten-
tion of the West Bengal Government
that they could absorb 25,000 families
then, how de we come to this position
that in July, 1858, hey cannot absorb
more than 10,000 families? That has
io be explained

The second point is about the pos-
sibility of absorption of all the fami-
lies that are in the camps at present
in West Bengal, On that there has
been a lot of controversy. We have
discussed with the hon. Minister, both
officially and unofficially, and we had
made certain suggestions and 1 do not
see why the hon. Minister does not
accept them. There is one point to
which Shri Panigrahi had referred,
as to the availability of land for
settlement of all the refugees. If it is
true as has been stated in the
Amritn Bazar Patrika of the 13th and
14th August, that more land is avail-
able—about one lakh acres of land
not merely in M‘dnapore which Shri
Panigrahi referred to but alse in
Birbhum, Purulia and Bankura and in
some parts of Burdwan,—one lakh
acres of waste land in dry areas which
could be brought under cultivation by
the system of contour bunding, why
have Government not taken account
of this fact? I want to know as to
whether it is true, ag has been stated
in the Amrit Bozoar Patrika, that the
hon. Minister made certain state-
ments.

It is quite correct that the hon.
Minister can explain away his state-
ment. He stated that *“if there is
sufficient land, I shall be very happy.”
He may say that “if there is land 1
should be very happy”, but I beg to
submit that there is a distinct change
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in the tonme, because, formerly, .
in this House and outside, he used

say categorically that there was
land in Bengal. But it is only
having seen these areas that he

sf

FR2

stated that “if there iz more land, I
shall be happy if all the people could
be settled in West Bengal”. He

should realise that there is a change
in the tone of his statement or
speeches.

F

There was yet another point made
at the Darjeeling Conference. It was
stated that an attempt should be made
to settle all the refugees, and the
camp population should be liquidated
as early as possible either by convert-
ing them into townships or by provid-
ing land or employment to camp
families. What has happened to this
idea of converting those places ifito
townships? Has any attempt been
made? If no attempt has been made,
what was the special point in making
that suggestion at the Darjeéling
Conference? That was the first item
of the Darjecling Conference deci-
sions.

There is another point which I hope
the hon. Minister is keeping in mind
while thinking of liquidating the
camps, and that is about the employ-
ees in these camps. I hope that this
is one factor which has been standing
in the way, to a certain extent, of an
early liquidation of camps. The offi~
cers and the emplovees In these camps
have been working there for the past
10 to 12 years. Have they Tbeen
assured of alternative employment?
If the camps are wound up, what will
happen to them? Have the Rehabili~
tation Department any scheme for the
absorption of the personnel in the
camp population, because, other-
wise, 85 he knows as much as I do,
there will be some difficulty. 1 do
not say there will be insuperable
difficulties, but some difficulty, in dis-
persing the camp population. If an
assurance could be given I think the
problem would be easler.
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We stated formerly that as there is
a controversy ag to the availability
of land in West Bengal for the settle-
ment of the camp population, this
question should be gone into by the
representatives of the Central and the
West Bengal Government and of the
refugee organigations. With due res-
pect to the previous speaker, I must
gay that it is known that there are two
refugee organisations in Bengal. Most
of the refugees owe allegiante to one
or the other of these two organisa-
tions. What stands in the way of
the hon. Minister taking these people
into confidence, because, if there is no
land, certainly they cannot say that
all the refugees must be settled in
‘West Bengal. But the bone of con-
tention has been as to whether there
is sufficient land or not, and the re-
cent statement made by the Chief
Minister there and the Union Rehabi-
litption Minister also was that more
land is probably available, and that
makes the position even more confus-
ed. And certainly there is a feeling
amongst the refugees that sufficient
land would be available in Bengal for
their settlement.

I have not more time to develop
this point, and so I come to the ques-
tion of the partially rehabilitated
refugees. What is the position about
the partially rehabilitated refugees? I
believe the West Bengal Rehabilita-
tion Minister stated that these people
have not at all been rehabilitated and
that a huge sum of money would be
needed for them. The way to reha-
bilitate them i to establish small and
medium industries. Now, how far
have we taken any step towards this
object? I remember a conference
which the hon. Minister had called in
Calcutta some two or three years ago
when the idea of establishing these
industries was; mooted, and  he said
that “I am inviting private capitalists
to start these industries and I am
Sure that the results would be very
encouraging.” But I find from the
duly Conference decisions that it is
the intention of Government now to
start thess industries in  the public
sector. At that conference, some of
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us—my hon. friend Shri Bhupesh
Gupta and others—stated that it may
not be possible for the private
capitalists to  establish industries
under these conditions or in those
places, and it would have been much
better if the Government had taken
them up. But at that time, the Reha-
bilitation Minister stated, ‘“No, the
experiments in Faridabad have been
particularly bad” and therefore he
wag not in favour of starting any in-
dustries in the public sector. But we
come round to that position today,
and in the meantime we have wasted
all these years, because the industries
for which financial gid was promised,
—at least many of them—I think, have
yet to come into existence. Bo, we
do not know as to what extent Gov-
ernment feel that they can give em-
ployment to those refugees who are
not in camps by starting industries or
otherwise, what schemes they have,
and how many people, they feel, can
be rehabilitated from amongst those
partially rehabilitated refugees.

I have a third point and it is about
the squatters' colonies. What bas
happened? They should be regular-
iged,—so the hon. Minister stated from
year to year. But the guestion of
the regularisation has been hanging
fire. He says he has been taking
steps, but the anomalous situation is
this. Because the squatters’ colomies,
or at least many of them, have not
been regularised, they cannot under-
take many desirable things. For
example, in these colonies, which are
there for the past 10 to 12 years,
there are schools which have been
established by the people who reside
there. They are entitled to grants
from the Government for the cons-
truction of school buildings. But
those grants will not be given unless
they have a right to the land; that
means, unjess the colonies are regu-
larised, they cannot get any grants.
Because the colonies are not regular-
ised they are not getting any grants
and they cannot really run these edu-
cationa] establishments. Why should
there be s0 much delay in regularising
the colonies? Which Governmant
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have already admitted are due for
. ragularisation. The first excuss
before the Constitution was amend-
ed was that the Constitution stood in
the way. But the Constitution has
been amended many months or years
ago and even now we do not see the
Government taking positive steps for
the early regularisation of these
colonies.

16 hrs.

Finally, I would like to say that we
bhave discussed this problem; it is not
a question of my pointing out certain
defects. Defects are there and I
believe my hon. friend, Shrimati
Renu Chakravartty, knows more
about them and she will describe
them. Year after year, month after
month, we come before this House
with the same complaints and we see
practically no change. The hon.
Minister used to say two years ago
that one difficulty had been that he
did not know the dimensions of the
problem and so it was extremely diffi-
cult. Since 1957, he has practically
frozen migration from East Pakistan
to India, and 20 months have gone by.
In 1957, I believe the total migration
into India was only about 10,000 and
this year, it must be even less. In
20 months' time, what have we done?
The point that Mr, Panigrahi has
made is that judged by the progress
that we have made in the past, it is
impossible that we should be able to
rehabilitate all the families in the
campg before July, 1959.

I am appealing to the hon. Minister
that he should not adhere to that date
as such. The question is one of re-
habilitation. I he is able to rehabi-
litate all of them before July, 1859,
we shall not be sorry; we shall bhe
only happy. But if he is unable to do
it, then there is no point in adhering
to a particular date blindly. So, a
target date ig good in so far as it
indicates what one wants to do
within a certain period of time, but I
would appeal to him that he must not
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adhere to it and ignore the main ques-
tion of rehabilitation of the people in
the camps.

Mr. Chairman: Shri Guha

Shrimati Renu Chakravartly: | may
also be given a chance. I have not
sent in a chit, but I have been trying
to catch your eye.

Mr. Chairman: ] have been follow-
ing a particular pattern. We have
had some speeches by Opposition
Members.

Shrimati Renu Chakravartty: That
is all right; but I did not know we
have to send a chit. I would like to
participate in the debate.

Mr, Chairman: I am sure the House
would like to hear the hon. Minister's
reply also.

Shrimatl Renu
Surely.

Chakravartty:

Shri A. C. Guha: Whenever 1 have
had to speak in this Houre on the
rehabilitation problem, I think I have
taken the role of a critic of the
administration; but, on this occasion,
I should support the decision taken
by the administration in this matter.
Mr. Panigrahi has tried to make out
a point that no refugees rhould be
taken out of West Bengal. Of course,
he is not so emphatic as some other
leaders of West Bengal, but he feels
along with them that there are
enough lands in West Bengal for the
rehabilitation of these refugees,

I know how the rehabilitation work
has been done in West Bengal; I know
it has not made as much progress as
it should have done. I know who are
the Sealdah squatters; I have moved
round them and talked to them and I
know that more than 50 per cent of
them are deserters from rehabili-
tation sites, because those sites were
not suitable for rehabilitation.
It is no use sending them to mazginal
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or sub-marginal lands, squander
public money and also cause human
guffering. Everyone will remember
the most dramatic way in which the
proposal about Midnapur land came.
I am sorry my hon. friend, Mr.
Khanna, also went there and allowed
some photo to be taken and wide pub-
licity was given to it. I think on
closer examination, it will be found
to be almost a moonshine. As far as
1 know, the most that can be done Is
within two or three years, they can
produce 20,000 acres of sub-marginal
land; not even marginal land. I
would like to ask Mr. Panigrahi if he
thinks any family can be really reha-
bilitated by cultivating savai grass
and Sisam or munj grass? I am afraid
there is no reality about the one-lakh

acre proposal.

It is not possible to rehabilitate a
farfily on such meagre sustenance. I
feel as a Bengali that rehabilitation
work should be spread outside
Bengal I welcome the proposal of
Dandakaranya. 1 welcome it not
only now, but on previous occasions
also, in my other public capacities
also, I have welcomed this proposal.
Bengal needs some colonial oppor=
tunities, some outlet to spread out
and relieve the density of population
there, which is 800 per syuare mile.
The unemployment problem and other
economic distresses are awrully bad.
From that point of view uso, besides
the rehabllitation of these 45,000
families, even for relieving the econu-
mic distress of West Benga! and find-
ing out some solution rur the surpius
population of West Bengal, there
should be an outlet. From that
point of view also, I welcome the
Dandskaranya scheme.

I have mentioned it on previous
occasions, but I woula like to em-
phasise it again now tnat the refugees
should not be spread out over the
80,000 square miles of Dandakaranya.
There should be some coneentrated
colonisation schemes in compact
mr 30 that the re-
fugeet, who are sent there, may
not be lost in the wilderness. so that
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they might maintain their social and
cultural integrity even in Denda-
karanya. There might be occasion
for other Bengalis and also for peo-
ple from other congested areas, parti-
cularly Kerala, to send some pioneer-
ing colonists in Dandakaranya. ‘This
ig just now a rehabilitation scheme,
but in its wider aspect, it is & scheme
with possibilities of development of
vast areas of land. That scheme
should be helped in every way. If the
refugees from East Bengal can go and
settle there and develop it, I think
they will get the gratitude of the en-
tire nation in their pioneering work
of developing the vast tracts of land
there to add to our foodgrains stock.

I can claim that I know about the
refugeeg more than most of the Mem-
bers. 1 know their conditions. I in-
vite Mr. Panigrahi to come along with
me. He was a student in Calcutta
and his knowledge of Bengali in fairly
good, so that he can understand it.
He also took part in Calcut:ia politics
in his student days. I invite him to
come along with me. I will not take
any Government officer. I will take
him to the rehabilitation camps and
let him see whether he would like
the camps to be continued there. It
is better that those camps are dis-
banded even today. If they remain
for a day longer, this will add more
demoralisation and more corrurtion.
These camps have been the cess pool
of corruption and demoralisativn,
About two years ago I wrote very
indignant letters to my colleague, Mr.
Khanna, about the conditions prevail-
ing in camps. But I cannot nhold him
responsible for all that had hanpened
there. He was not responsible for
everything. He cannot do anything...
(Laughter). He cannot do every-
thing.

Shri Mehr Chand Khanna: He said,
“he cannot do everything”.

Shri A. C. Guha: Yes, I zay. In
those matters, he couid not do any-
thing. Yes, he had to depend omn
some other machinery. He has his
limitations. He is not all powerful.
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Bhrimaii Rean Chakravarity: He
can stand on his own. The hon.
Member need pot support him.

Shri A. C. Guha: | do not cupport
him I am only supporting the pro-
pasal ‘which will help the national
development. It will help the

a3 8 community and the
Indian nation as & whole. I am sup-
paorting the proposal from that point
of view, and not from fhe point of
view of supporting Shri Khanna or
any other Minister or Department

What are the decisions taken in the
Calcutta Conference? The main thing
1s that the camps should be closed
by ist July. Shri Panigrahi has rais-
ed some doubts about the practi-
cability of sticking to that date of 1st
July. Shri Bimal Ghose has also, in
his own way, stated something like
that. But in a complex and wast
problem like this, when there iz a
proposal, there cannot be a very rigid
decision and attitude. There must be
some flexibility. They must have a
target date to work with. But if
they cannot move all these refugees
within that date, T do not think Shri
Khanna will throw them to the
wolves. They must make some other
arrangement when the refugees
wholly depend on this Government.

Shri Ghose hesx supported Shri
Panigrahi’s proposal that some refugee
representatives should have been con-
sulted. He has stated that there are
two refugee organisations to which
‘most of the refugeeg owe allegiance”,
that is his language. I do not know
who set up these two organisstions.
What is their constitution” How are
the office-bearers elected? For what
time, are they elected? After what
period the elections are held? These
are mushreom parties organised in
the drawing rooma of some political
parties or politioal leaders.

Shei Bbea) Ghese: 1 object to that.

Shri A. C. Guba: 1 will not yield.
He had his say.

§hri Bimal Ghose: He says; thet
these parties are organised in the
drawing rooms of political leaders. If
he wants, let him come, I will show
him what they are.

Mr. Chairman: There is no refer-
ence to political parties.

Shrl Bimal Ghose: There is. He
said that. There are two
parties in Bengal. He knows it as
much as we know it.

Shri A. C. Guha: He has claimed
the allegiance of 2l) refugees to these
two organisatipns. So, I am quite
entitled to question the boma Ades of
the two organisations, the origin of
the two organisations, how they func.
tion, what are their constitutions, how
the office-bearers are elected, what s
the sanction behind them and so on.

Shri Bimal Ghose: The Congress
organisation was formed in the draw-
ing room of certain peopls.

Pandit K. C. Sharma: Why should
he worry about that?

Shri A. C. Gunha: There has been
too much protest from that side which
will expose the hollowness of their
claim. So, I need not elabarate that
point.

These refugeeg have been made
pawns' in the political game, parti-
cularly the camp refugees. A
meagre dole is given to them. Evary
week or every fortnight some sub-
scription is being collected from them
and in most cases the subscription is
paid under duress, under compulsion
of certain people.

Shri Prabhat Kar: Was it taken
from the hon. Member also?

Shri A. C. Guha: May be from me
also.

Bbrl Bimal QGhoss: And he paid it
undey duress?
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Shrj- A. C. Guba: Yes, can't help!

Mr. Chatrman: I would request the
hon. Member to proceed with his
speech.

S8hri A. 0. Gaha: I am sticking to

my pnmt: If they interrupt, what can
I do?

Shri Bimal Ghose has admitted that
there are some vested interests which
have been blocking the rehabilitation
of these refugees. He has referred
to the officials. But there are certain
other vested interests also which have
been blocking the rehabilitation of
these refugees, and the peculiar situa-
tion in the camps is the result of the
efforts of the vested interests.
Officials, there may be, but there are
politicians also who are interested in
maintaining these camps, who are in-
terested in the continuance of the
refugee problem in West Bengal. So,
from the point of view cf humaaity,
from the point of view of the economy
of West Bengal, end from the point
of view of the better rehabilitation
of these refugees, 1 support the pro-
posal that they ghould be sent out as
soan as possible, and the camps should
be closeq down socon. I would plead
with Shri Khanna that, if possible,
he should close down ihe camps even
before st July. But if he cannot
make proper arrangements by Ist
July, I am sure, he will not throw the
refugees to the wolves; he will make
certain other arrangements.

Then I come to certain other as-
pects. Shri Ghose referred to the
question of the partially rehabilitated
people. 1 have on several occesions
referred to this matter. 1 have rais-
ed it in my private correspondence
also, Thigy Conference of 3rd and
4th July has taken certain dea-
sions mbout the partially rehabilitated
people also. Ewen after 8 or 10 years
we find that these people have not
been fully rehabilitated, because the
lands given for them in Bengal are
Dot suitable for the rehabilitation of
the refugees there. It is sub-marginal
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land in most of the colonies, The
per capita Income is Rs. 8, Rs. 10 or
Rs. 12, and I think the maximum in
three or four colonies is onlv Rs. 18
whereas the per capifa income in
West Bengal ag a whole is about
Rs. 25 per month. 5o, you can ima-
gine the pitiable condition of these
refugees.

I am glad that this Conference has
also taken some decision about the
question of these partially rehabilitat-
ed people. I only wisa the imple-
mentation of the decisions taken imay
be expedited. I have, on several
occasions, brought to the notice of
the Government the miserable condi-
tiong of same of thess refugees. I
have received letters very recently
also from some of the partially re-
habilitated refugees, offermng to go
anywhere, whether it be Andamans,
Nani Tal, Bihar or Dandakaranya.
So bad is the condition there. I hope
the rehabilitation work of thuse
partially rehabilitated refugees will
be taken up soon. They must have
some scope for earning their liveli-
hood. Now in those areas there is no
means of earning their livelihood.
You may offer 5 kathas of land for
homestead. That does not mean re-
habilitation. A man has to earn bis
livelihood. In most of these colonies,
nothing of that sort has been done.
Merely providing some Ambar
Charkhag will not do. There must be
something for small scale industrie; on
co-operative basis or on Government
Initiative.

Mr. Chairman: The hon. Member
must conclude now.

Shri A. C. Guha: 1 am finishing.
There must be some small-scale and
medium-scale industries.

Lastly, I come to Sealdah station. I
am glad that Sealdah is going to be
cleared. Las. year I was given an
assurance by the highest authorities
connected with this matter that
Sealdah would be cleared by the 15th
September, 1857. That could not be
done. I quite realise their difficultiss.
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8o, I do not like to blame them. I
#&now they have been trying to clear
the Sealdah platform. It is a quea-
tion of human suffering. It is a pain
to sec the condition of the refugees in
Sealdah. If anybody suggestn that
the situation in Sealdah should be
continued in preference to any other
scheme, I would say that he has no
consideration for human suffering. I
am glad that they are now heing sent
to Andamans. Most of the Sealdah
squatters, strictly speaking, may not
be entitled to rehabilitation loans snd
grants, But if they go to Andamans,
it will be under another scheme of
the Home Ministry. If they are going
to the Andamans, they will not be re-
quired to satisty the formalities of re-
habilitation benefits, loans or grants.
If they are rehabilitated there, it will
be under the scheme of the FHome
Ministry. So, I am glad that they are
now being taken to the Andamans. 1
hope refugees in large numbers would
be taken from the Sealdah to the
Andamansg,

These are the points decided
Lastly, I would again like to impress
upon Shri Khanna that he may start
some medium-sized industries and
small-scale industries in tae colonies
already situated there in West Bengal,
so that there may be proper rehabili-
tation of the 21 lakh refugees who
have been technically called to be re-
habilitated.

Mr. Chatrman: Shri Das Gupla has
moved & substitute motion. I hope
he will conclude his remarks soon be-
cause all sides of the House will like
to have the benefit of the hon. Minis-
ter's reply.

Shri B. Das Gupta: I will finish in
ien minutes.

Shrimati Rena Chakravartty: I hope
you will give me an opportunity.

Bhri B. Das Gupta: Mr. Chalrman,
8ir, 1 shall try to deal with the major
voint—the abolition of all refugee
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camps by the 31st July, 1959. To me
it seems to be something absurd. It
has also been stated or decided that
out of the 45,000 families residing n
camps ten thousand families would be
rehabilitated in Bengal ang the resi,
i.2, 35,00 families, would be re-
habilitated by the Government of
India outside Bengal in various States.
That is to be done within a year.
This time-factor should be specially
taken note of. I wish its success Lut
I think it is completely unworkahle
and that is why this decision has
created confusion and to some exient
panic amongst the refugees of West
Bengal.

Such decisions and discussions have
often been made. There have been
varioug conferences, meetings, sittings,
etc. and a similar decision had also
been taken in 1080. In 1950 an order
was passed that all the refugee camps
in Bengal should be abolished before
the 30th April, 1851. It was virtual-
ly carried out except for one refugee
camp in Nadia, but it could not con-
tinue. After some time the refugee
camps which were abolished were re-
opened and fresh refugee camps had
to be started. The result wag that
some of the refugees had more suffer-
ing and those who were 3eitled in tha
camps were stranded. Practically
speaking, the more suffering was on
the part of refugees.

This decision, I am afraid, will also
lead to some such catastrophies on
the refugees. I cannot find any plau-
sible ground on Which I can depend
for the s of this declsion.
Union Ministry has taken the res-
ponsibility of rehabilitating 85,000
families outside Bengal, ie., nearly
1,75,000 refugees and that too within
a year. Let us do a bit of calculation.
Within the last ten years, ie, since
1948, 40,000 refugees, say about ten
thousand families, have been taken
outside Bengal. They have been zent
to Rajasthan, U.P., Madhya Pradesh,
Orissa and Bihar, but still they (tha
States) have not been able to re-
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habllitate them. A wvest number of
them is still waiting in the camps for
rehabilitation and in this way I do not
koow how far it will be posaible
for the Government of India to re-
hebilitate these 35,000 refugee fami-
lies outside Bengal.

There is a question of Dandakaranya.
Dandakaranya has been announced to
be the heaven and heaven of refugees.
Though I hold a different view about
Dandakaranya, still taking for grant-
ed that everything is just gong ac-
cording t6 the plan ang according to
schedule, what do we find? The
targets of displaced persons to be
settled in Dandakaranya that have
been fixed by the Government are—
in 1958-59, 2,780 families ure to be
settled in Dandakaranya, in 19859-30,
5,640 families are to be settied and in
1980-81, 9,600 families are to be gettl-
ed. So, we find that within this year,
or by the year 1959, only 2,760 fami-
lies are to be rehabilitated in Danda-
karanya.

Now, out of 35,000 families, if we
say that we will be able to rehabili-
tate 3,000 families, then there are
32,000 families which are tu be re-
habilitated outside Bengal in differ-
ent States. That is 10 be done by the
31st July, 1959, As regards cther
States outside Bengal, what is the
position? It is not very enccuraging.
Recently there was a meeting of the
Eastern Zonal Council in Shillong on
the 2nd August, after these policy
decisiong were announced. Our hon.
Home Minister was the Chairman at
that meeting and all the Chief Minis-
ters of all the member-States, ie. of
Bihar, Orissa, Assam and Bengal,
assembled there. They disrussed
things. There was an item on the
agenda. The item was just to form a
small committee with the representa-
tives of the States concerned repard-
ing this rehabilitation problem. But
1 do not think any such committee had
been formed there. BSo far as the
Press Report goes, we understand that
there was a rift on this issue of re-
habilitation. Uptill now we have
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heard of no decision taken in that
Zonal Council meeting regarding the
rehabilitation of these refugees. So,
you can safely say that if the camps
are abolished by 1059 and if the doles
are stopped by that time, the reflugees
will be pushed to a precipice from
which it will be very difficult for
them to come out.

Will the hon. Minister enlighten us
about his future programme, where
and how he is going to rehabilitate
these 32,000 families outside Bengal?
I do not think there is any suitable
answer to that, because, I know that
there has not been any plan and it
is simple an impossibility to rehabili-
tate them outside Bengal in the
different States. I am flnishing, I
do not want to take much of the time
of the Houe. 1 shall only say that
the whole refugee problem is being
dealt with in a manner which s
really hopeless. Absolutely there is
no plan regarding this refugee pro-
blem.,—there is no plan for this pro-
blem. 1 may just cite a few word; of
Mr. Horace Alexander from his book,
New Citizens of India. He has written
about this refugee problem of India.
He says:

“The solution of the Indian
refugee problem depends finally
on the marriage of two human
qualities—vision and practical
competence: idealism and com-
monsense.”

Shri 8. M. Banerjee: Which are
generally lacking.

Shri B. Das Gupta: I do not think 1
have to explain much. Unless the
Rehabilitation department has these
qualifications, 1 do not think it will be
able ever to solve this refugee pro-
blem, It will complicate, it will
create more difficulties regarding this
refugee problem. It is not much time,
it is not a 1ong time—in 1959, on the
31st of July, we will find where we
are and where the refugees stand.

Shrimatl Renn Chakravartty: Mr.
Chairman, I have only a few minutes.
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I would like to say that just as in the
case of the food problem, this very
very urgent and complicated problem
cannot be solved except with the co-
operation of all, In the same manner,
it is no use politically brickbatting
pach other regarding this very com-
plicated question. Therefore, I was
not able to appreciate the maiden
speech made by the hon. Member
there.

Actually 1 am very happy today
that on this issue of lands Tbeing
distributed to the refugees within
West Bengal, a new turn hag been
made by the We t Bengal Govern-
ment. After very great initial resis-
tence supported ably by the Union
Minister for Rehabilitation that there
~was not an inch of land in West
Bengal, 1 am deeply grateful today
that a scheme has been brought out in
the Midnapore district from where,
I find from the press report:;, they
will have 60,000 acres. They say
they will be able to get 80,600 acres
of land, and that it can go up to 1
lakh acres of land. This is only a
beginning. I do not want to quarrel
on the amount that is available. The
coat will be there. It is a question
which we have to see, The first
official results have been good.

I chould also like to state that for
the last two or three years, we have
been saying this again and again to
the Union Minister of Rehabilitation.
But, because it has come from this
side of the House, it has been treated
with complete contempt and various
political insinuations have been made
sgainst ws. However that be, if any-
thing, we are glad that we have been
able to change the opinion of the West
Bengal Government, Not only that.
It is not only a question of what has
been found successful in Midnapore. I
would like also to reiterate to this
House that there are lands in areas
like the Sunderbans, for instance in
Hervohangs which is in my consti-
tuency itself, about 11,000 acres of
land can be reciaimed and a scheme
has been undertaken. Two thousand
families can be rehabilitated there,
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Actually this scheme has been taken
up by the West Bengal Government.
But, I believe that the scheme has not
yet received the approval and
financia]l sanction of the Government
of India. The House may remember
that a little while ago, I had put a
question to the Union Minister on the
2nd of December, 1957 as to whether
it had been sanctioned or not. The
answer was that the proposal for
reclaiming a part of Sunderbans is
being examined. Uptodate, I believe—
1 ghall be glad to be contradicted—
that that sanction has not come.

There is the Salanpore scheme. This
is another scheme which has been
dropped half way on the ground that
the cost was too high, Apart from
cash to the refugees, an additional gost
of Rs. 200 per acre is being incurred
for the development of this land, That
has been given up. I just want to
make this point before the House. 1
am not against the refugees going
anywhere willingly right throughout
India. As s matter of fact, a: every-
body knows, there are Bengalis work-
ing right throughout India from
Cape Comorin to Assam, from Assam
to Orissa, right up to Raja-than and
Kashmir, We are all very proud that
we are citizens of India and we should
have equal opportunities of living in
any part of India. Certainly from a
commonsense point of view.—exactly
the point that hag been raised by Bhri
B. Das Gupta—by what we have seen
happening before us, we find that our
schemes outside West Bengal have
been unsucces:ful, I do not say that
the West Bengal schemes have been
successful. But from a practical point
of view, if there is land within West
Bengal it is better to settle the
refugees there. There may be certain
people who work to get more land to
meke bigger plantations and make
prafit, as my hon. friend there. He
{eels that there is no land to be given
to the refugees. We feel that there
is land if we all get together and try
our best to reclaim shat land.
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our people. They are part of our
State—our State meaning India. As
such I would like that we should
accept them, If any land is recleim-
ed, it should be divided 50 : 50
between the local people and the
refugees. We should live in harmony.

Regarding various other schemes
which should be examined, I again
reiterate that the Central Council for
Refugee organisations has submitted
on the 11th Augu t a comprehensive
constructive scheme of all the various
places which can be reclaimed. It is
a constructive approach with a capital
‘®. We would like to see how far
our Minister is going to reply to that.

I would like to an-wer one or two
points regarding these doles. I was
very pained to hear certain people
making scurrillous remarks regarding
the Bengali people, that we have
become a nation of beggars, that we
do nothing but ask for dole:. We do
not want doles,

Shri Ranga: Nobody said that.

Shrimati Rena Chakravartty: It has
been stated. Look into the transcript.
It is unfortunate that it has come from
a Bengali himself.

We definitely want thiz to be
recorded that we do not want doles.
‘We do not want camps. We are not
beggars. We want all camps to Dbe
eliminated. But, we do not want to
make a fetish of a date. We want
that it should be earlier than 30th of
July if rehabilitation is there. We do
not want what happened in 1954,
when a target date was fixed and the
tefugee: were told that by that date,
we must disperse. These Dispersals
took place, What do we find now in
the statement of the We.t Bengal

Government itself? They said that
there can be little doubt that “in a
majority of cases, if the economic con-
ditions had been satisfactory, they
would not have deserted.” They have
seen it themselves. This is what we
do not want. We do not want a
target date to be made a fetish of.
We should rather say we want that
the rehabilitation scheme should go
ahead, practical, proper, efficient
rehabilitation schemes both for the
agricultural sector as well a: the non-
agricultura) sector.

It is very unfortunate I never have
encugh time to make my points, but
on this point of doles, I want to give
one example. There is a colony—the
hon. Minister will know it, the others
may not—called the New
Barrackpore colony. In a
certain portion of that, there are about
454 families still on dole. They could
have been given homestead lands,
plots, in 1954, Why was it not given?
Because our Rehabilitation Ministry
said they were not going to incur any
additional expenditure beyond the
ceiling, An extra expenditure of R,
15 lakhs would have prevented us
from spending Rs. 18'5 lakhs in doles,
and yet today they have been kept on
doles. I: it not the policy of Govern-
ment which is responsible for this?

Regarding the non-agriculturist
refugees, the point has been made by
my hon. friend Shri Bimal Ghose that
we from the very beginning tated:
let us set up industries in the public
sector; the private sector is not
interested in  setting up indu tries;
where there are concentrations of
refugees near the border and there
are many other difficulties. But that
was not listened to. Today again the
policy is being changed. We welcome
it. I do mot say: we caid it first, you
did not agree to it. I on)y want to
point out that unless we approach the
problem in a co-operative manner, it
cannot be solved. They may be
gitting in the Treasury Benches, they
may be members of the Congress, but
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it they really have the welfare of the
refugees at heart, it is no use taking
to political brickbats. Let us find
out together what is the best way of
solving the problem, We have also
put forward good, correct proposals
which are proved to be correct today.

Lastly, regarding the small indus-
tries, I would say no doubt we have
spent money on training these people,
e pecially the women, but we ask that
not only the big industry should %e
taken in the public sector, but certain
grants should be given directly for the
production centres. There are rules

which are holding this up. These
rule; are not being changed.

Again, in the agricultural sector
there is the ceiling on land. If you

go outside Bengal you can get Rs.
5,000; if it is within Bengal the maxi-
mum you can get is Rs. 2,500. You
cannot get rood land for that. But the
“bainaname” scheme may be allowed
to go through. He wanted a refer-
ence, I can quote chapter and verse
from the press statement made by the
Chief Minister of West Bengal as to
the number of bena nama which were
executed, the number of bena nama
which were rejected, On the ba is of
that a very large number of these
people can get their lands. .

Not only that. There is the ceiling
of price for land. If the ceiling on
agricultural land prices is raised a
little bit, then you will find that a
very large number of refugees will
rehabilitate themselves.

From all these points of view I
would like to say that the new change
in policy is a very welcome one. We
should like that there should be quick
sanctioning of the scheme: from the
Centre, that the Centre should support
this and should not try to hold it back,
but expedite the schemes, and that
there should be no artificial clo ing
down of camps by the 31st July, They
should expedite these schemes and
make them efficient.
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With these words, 1 would like an
answer from the hon, Minister,

Shri Mehr Chand Khanna: I am
glad the House had an opportunity of
discussing the important decisions that
were taken by us in consultation with
the Government of West Bengal in
early July. The:e decisions have been
laid on the Table of the House and I
do not want to discuss them at length,
but I feel that thereisa certain
amount of misunderstanding in certain
quarters regarding the interpretstion
of these deci ions.

These decisions which can be
broadly categorised into three heads

relate to the clearing of Sealdah
station; the repularisation  of the
squatter:" colonies in and around

Calcutta; and the closure of the camrs
in West Bengal and giving rehabilita~
tion assistance to the partially rehabi-
litated families. I shall not dilate
much on the squatters’ colonies neor
the Sealdah station, because I am at
one with evervbody in this House that
the regularisation of the squatters’
colonies should be expedited, as
quickly as possible. We have taken
certain decisions in that connection,
and I am going ahead with them, and
a number of schemes have already
been sanctioned during the month
or two recarding the development of
these colonies. 1

As regards Sealdah, it is no credit to
any Government or to any country ar
to any nation to have a large body of
unfortunate people lying in the open
at the Sealdah station in Calcutta, But,
as I have said before, it is not a que;-
tion with which we have been faced
for the first time. Sealdah has been
cleared not once but twice, but it has
again been fllled up. I do not want to
go into the causes, but the fact remains
that there i- suffering humanity at the
Sealdah station, We have taken a
decision, and we are implementing
that decision. Already, a small section
of the population at the BSealdah
station has been moved.
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Bo, there is no difference of opinion
on these two counts between me and
the hon. Mover of the motion or tho.e
who have taken part in the debate.
Nor is there any difference of opinion
between us on the matter of the
closure of the camps. Everybody is
agreed that these camps have a very
demoralising effect on the displaced
person;. They have been in existence
now for a number of years.
They could have been closed a long
time ago, but we had a very
heavy influx from East Pakistan in
the years 1956 and 1956, and suddenly
the camp population went up by
about two lakhs of persons. Now, if
these camps have to be closed, what
measures are we taking to see that
the least amount of human suffering
is caused? We all agree that the
camps should be closed. Apart from
‘he fact that Government are spend-
ing about Rs. 10 crores on relief
alone, that is, on the maintenance of
these camps, each camp family of five
persons, including an infant and a
child costs the Government of India,
Rs. 125 p.m. While the national
income is only Rs 21 per head, ‘ne
expenditure on camps is at the rate
of Rs. 25 per head. I am not taking
that aspect of the matter into con-
sideration. As Shri Bimal Ghose very
rightly remarked, these are unfortu-
nate people who have become refu-
gees for no fault of theirs; a drecision
was taken regarding the partition of
the country, and these 42 lakhs of
persons had to come out of [East
Pakistan. 1 have every sympathy
with them. So I am not taking into
consideration the aspect of the Gov-
ernment expenditure being incurred
on the maintenance of these camps,
but it is actually the demoralising
effect that it is having that is exercis-
ing me,

Now, it has been urged repeatedly
In this House that these camps should
be cleged, and the sooner the better.
What have we done now? I will read
lhe‘ exact words from the decisions
Which were taken, which have been
circulated to all Members of the House
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*The present camp population
is estimated to be 197,000 refu-
gees, namely, about 45000
families. The State Government
anticipated that they will be able
to absorb not more than about
10,000 families within the State”.

It is important. This decision hag to
be viewed in the context of the
number of displaced persons who are
within West Bengal today. You can-
not take it out of that context and
deal with only 45,000 families. There
are in the State of West Bengal today
about 32 lakhs displaced persons out
of a total of about 42 lakhs
displaced persons who have come out
of East Pakistan. The State Govern-
ment have not asked for the removal
of a single family or a single person
out of the 32 lakhs excepting the camp
families who are in the State. The
State Government have accepted very
cheerfully the burden and the res-
ponsibility of r-habilitating these 30
lakh persons within the State. They
are there. There is no question of
taking a single person out from with-
in the State of West Bengal.

Now these 45,000 families come to
roughly about 2 lakh persons. Ewven
if you take round about 3 to 4 acres
as an economic unit in West Bengal,
you want about 2 lakh acres of land.
1 still hold and maintain that West
Bengal has reached saturation point

Shri A. C. Guha: More than satura-
tion point.

Shri Mehr Chand Khanna: I still
hold and maintain that hardly any
land which is cultivable or culturable
is available there. If there was, why
should 1 as Minister in charge of
Rehabilitation at the Centre take my
friends out of West Bengal to other
States.

Shri Bimal Ghose: That is what
we want to know.

S8hri Mehr Chand Khanna: It is no
pleasure to me. The Bengalis want
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o remain within Bengal, within their
historical swrroundings, within their
cultural background. My task is easy
because then it becomes the responsi-
bility of the State Government;
it becomes the responsibility

Opposition parties or those two great
organisations who claim to represent
the refugees. I do not come into the
picture. I only come into the picture
when I have to take these families
out of West Bengal either to Bihar or
to Orissa or to any other State.

Again 1 repeat that if it costs me
Rs. 5,000 for the rehabilitation of a
family outside West Bengal and if
with a similar amount a family can
be rehabilitated within the State, why
should I grudge that? And if the
Press reports are read carefully, not
between the lines. ...

Shri Bimal Ghose: We will be
tempted to answer.

Shri Mehr Chand Khanna: ..., it
has been stated, and stated very
clearly, that only waste lands are
available in Midnapore. p

Shrimatl Rene Chakravartly: Even
autside only waste lands are available.

Shri Mehr Chand EKhanna: Let me
go on. Only waste lands are available
in Midnapore; only lands of a margi-
nal and sub-marginal guality are
available within the State of West
Bengal.

Shri Bimal Ghose: Are they given
the best of lands in other States?

Shrimati Renu Chakravartty: Here
he has said that the land available
outside Bengal is also of a marginal
type.

Shri Mehr Chand Khanna: The hon.
lady Member from West Bengal
opposite me guotes me. I still hold
and maintain that no cultivable lands
are available in West Bengal (In-
terruptions). Let me go on. I have
got only five minutes more.
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Where have 1 undertaken that thess
35,000 families who are in the camps
today, when I take them out to
Dandakaranya or to other States, will
be rehabilitated by 31st July, 19507
I have not undertaken that. The
Government of India has not under-
taken that. What we have undasr-
taken to do is this; I am quoting the
exact words of the decision, “as regards
the remaining families the Govern-
ment of India will make arrange-
ments for their rehabilitation in States
outside West Bengal including the
Dandakaranya project. When the
families are moved, they will be
provided with shelter and work dur-
ing the initial period until they are
rehabilitated.” I undertook to provide
cach family that 1 take out of the
camps frorn West Bengal with con-
tinuous work till that family is re-
hobilitated  (Interruptions). I was
very happy when Shri Panigrahi
moved this motion but 1 was most
unhappy when he started saying what
1 had not stated at all, that the Gov-
ernment of India had undertaken to
rehabilitate these 35000 families with-
in a year. You can quote all the facts
and figures, and talk of Ramayana and
Mahabharata, there is no harm about
that. I can understand the anxiety
of the hon. Mover; while he wants
to show to be a friend of the Bengali
refugees at heart he does not
want a single Bengali to be settled
in Dandakaranya. (Interruptions).

Shrimat| Renu Chakravartly: This
is twisting.

Shri Mehr Chand Khanma: It is
simple arithmetic. 1 come to simple
arithmetic  (Interruptions). If re-
habilitation could be solved by a
simple arithmetic, I can assure you I
could have done it ages ago; there
would have been no difficulty. The
idea is to show that all these families
can be rehabilitated within West
Bengal and so we should not take =&
single family out of West Bengal It
is put into my mouth that the cost of
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rehabilitation of a family in Danda-
karanya will be Rs. 10000. I am the
Minister in charge., I have never
made a statement of that nature any-
where up till now.

Bhri A. C. Guha: They say that
West Bengal Government said that.

Shri Mehr Chand Khanna: Now, let
us come to simple arithmetic. I have
been to Midnapore; I have been to
Kaligeh and I have seen
these lands. I stand by the statement
1 have made. The House would be
interested to know that the total area
that can become available in the dis-
trict of Midnapore including Barbets
and Kaligeh and some  of
these places is not going to be more
than 25,000 acres in all—all waste
land. Each family will be given 6
acres, 10 khatas for a homestead plot,
cOfitour bunding has also to be taken
into' consideration. The maximum
number of families that can ever be
rehabilitated under that scheme ean
never be beyond 4,0000 The maxi-
mum area that can be reclaimed with
the help of the tractors that we have
at our disposal today in West Bengal
is not more than 8,000 acres a year.
That means, not more than 1,000 to
1,200 families can be rehabilitated and
the period of rehabilitation of each
family is going to be three years.

8hri Bimal Ghose: How long will
it take in Dandakaranya?

Shri Mehr Chand Khanna: Don't get
excited; please wait. I am coming to
‘t.  (Interruptions).

That is the position about Midna-
pore.

Much has been made of the bena
nama transactions, I mean the bena
nama schemes. I have heard some-
body putting the figure at 13,000. Dur-
‘ng the last 4 or 5 months. . ...

Shrimati Renu Chakravartty: 32,000
Was the number of applications re-
Terred to in the statement of the Chiet
Minigter of West Bengal.
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Shri Mehr Chand Khanna: Let me
clarify the position. I am not in any
way contradicting the statement that
has been made by the hon. Member.
I was referring to the bena mnama
Scheme. These schemes are of two
kinds: urban scheme and rural
scheme. Under the urban scheme,
you want a homestead plot loan for
the cunstruction of the house and a
small trade loan. Under the rural
scheme, you need land, implements
for cultivation and maintenance loan
till the harvest period. What I am
trying to do is this [ take one inte-
grated scheme. I do not take the
homestead plot today and the land
tomorrow and the loan sometime
tater. I take all these three appli-
cations relating to a particular indi-
vidual as one scheme and we sanction
that. If you multiply it by three, the
figure will naturally come to 9,000 or
10,000. If you take the family, the
unit becomes one. We have during the
last six months sanctioned about
3,300 bena nama schemes covering an
expenditure of over a crore of rupees.
All these things were taken into con-
sideration. 21 lakhs of displaced per-
sons in West Bengal have received
rehabilitation benefits. Shri Bimal
Ghose made out & point and 1 agree
with him that a certain section of the
population though they have received
rehabilitation aid, have not been fully
rehabilitated. We call them partially
rehabilitated. According to the ver-
sion of the State Government, the
percentage is as high as 40 or 50.
Now, if we take 20 lakhs and divide
it by five, it means four lakh families.
If a lakh or a lakh and a half of parti-
ally rehabilitated families have to be

rehabilitated, they cannot be re-
habilitated in mere vacuuin,
in the air. Lands have to be

found for them. Similarly, if the West
Bengal Government keeps 10,000 camp
families, lands have also to be found
for them. I agree with some hon.
Members here and this was the doubt
that I expressed myself: whether in
the final analysis, the Government of
West Bengal, taking into consider-
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ation the partially rehabilitated
tamilies, whom, I think, it will not be
advisable to take outside the State,
can provide means for the rehabili-
tation of even 10,000 families within
the State. You cannot have Midna-

Shri Bimal Ghose: What is the re-
action of the Chief Minister to that
suggestion?

Shri Mehr Chand EKhanna: I can
assure my hon, friend, Shri Bimal
Ghose, that np decision has been taken
during the period that I have held
office, without the concurrence and
the approval of the Chief Minister of
West Bengal

Shri Bimal Ghose:
that question.

I did not ask

Shri Mehr Chand Khanna: What 1
am trying to tell the House is that
it is after very great deliberation that
we have taken this decision and the
decision is this. We propose to close
these camps by the 31lst July, 1859. I
undertake to provide work to each
family that comes out with me from
West Bengal, whether I take them to
Dandakaranya or Bihar or Orissa.
1 also undertake that each family,
which comes out with me will be re-
habilitated and till the family is re-
habilitated the family will be provid-
ed with work. What have we done?
We have given our friends in the
camps and their well-wishers here and
their well-wishers in Bengal a period
of one year. If they have any schemes
to formulate, let them formulate and
send them.

Shrimati Renu Chakravartty: Many,
many schemes were formulated.

Shri Mehr Chand Khanna: 1 fully
understand and appreciate. A scheme
comes on paper.

Shri Bimal Ghose: Then, how will
it come?
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Shri Mohr Chand Khanna: A pro-
per scheme, well planned out? Let
me come to that. If you give ms two
or three minutes, I will finish.

Hero Bhanga is a part of the con-
stituency of the hon. lady Member
from West Bengal and possibly she
feels that we are looking at it with a
squint eye. It is not the point. Hero
Bhanga is an area where the embank-
mént, according to the very papers
which they hurled at me, gives way to
the vagaries of the sea every Yyear.
Secondly, the scheme was
not long ago and sent to me. When
the scheme came experts told us that,
perhaps, instead of one embankment
we will have to have another em-
bankment too. I was further told that
by the construction of a second em-
bankment, on account of a good part
of the area going to sea, the number
of heads of families will be reduced
and the cost of the scheme will go up
from about Rs. 28 lakhs or Rs. 28
lakhs to about Rs. 50 lakhs. Again, I
am told that even for these families,
when they are taken to Hero Bhanga,
it may take another three years for
them to be rehabilitated there. I ain
not against the rehabilitation of the
existing refugee population in the
State of West Bengal, but it must be
clearly understood that if I have any
responsibility to the displaced per-
sons, if 1 have any responsibility to
this House, if I have any responsibilily
to the Central Excheguer, I have to
see that the schemes are properly
planned and implemented. And if 1
find that there is no vacuum in the
State of West Bengal—whatever
vacuum there is I am prepared to
utilise it to the maximum—I will have
to go elsewhere.

I cannot remain in the vain hope of
getting schemes. What has been
happening for the last three or four
years? What schemes have been sent
to me by hon. Members there? All
that I am told is “Hold a mesting”.
[ hold meetings twice, thrice and even
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four times & year. Every time the
Parliament is in session there is a
meeting of the Consultative Com-
mittee, Shri Bimal Ghose and also
Shrimati Renu  Chakravartty  are
threre,

Shrimati RBenu Chakravartly: Sir,
schemes are not submitted in the
Consultative Committee; they are sub-
mitted elsewhere.

8Shri Mehr Chand Khanna: When
the hon. Member can bring to my
notice individual cases of A, B, C, D
and E—in fact, I got a letter from her
only yesterday bringing to my notice
an individual case—why can’t she send
up a scheme? I do not understand.
By merely saying here that lands are
jpere in West Bengal..... .

Shrimati Renu Chakravartty: Sir,
the hon. Minister should not mislead
the House. He has been given many
schemes, and it is wrong to say that
he has not received any schemes.

Shri Mehr Chand Khanna: Sir, 1 am
very grateful to you for the time that
you have given to me. I only want to
repeat that the decision of the Gov-
ernment should not be misunderstood,
and I want the co-operation of, more
so, the hon. Members opposite in
naving these decisions implemented;
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these decisions, in my view, are the
best, they are in the best interests of

the displaged persons and their speedy
rehabilitation.

Mr. Chairman: What about Shri
Das Gupta's amendment.

Shri B, Das Gupta: 1 beg to with-
draw it.

The amendment was, by leave,
withdrawon.,

17.09 hrs.

PARLIAMENT (PREVENTION OF
DISQUALIFICATION) BILL

RerORT OF JOINT COMMITTEE

Shri Jaganatha Rao (Koraput): Sir,
I beg to present the Report of the
Joint Committee on the Parliament
(Prevention of Disqualifieation) Bill,
1957.

BUSINESS ADVISORY COMMITTEE
TWENTY-NINTH-REPORT

Shri Rane (Buldana): Sir, I beg to
present the Twenty-ninth Report of
the Business Advisory Committee,

17.69 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
1ith September, 1958



1119 Elecﬂidty mntumptmn

DALY DIGEST
(Wednuday, 10tk Septombor,

5881
ORAL ANSWERS TO
QUBSTIONS—5621—56
5 Q. Subject Corusans
Na.
1—56
1090 Blocd ysentery, Cholera el
ltm—Fnla-rltu Cases
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Heat-stroke 5639—41
1098 Land - 5641—43
1099 T, B. Clinics in Onlsa 5643—45
1100 Road Transport . 5645—46
1103 Mnbehaviﬂur of R.ulway
5646—49
1104 rmw ercle, Mymre 5649—s0
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1800 Theft in a Goods Train 57€a~03
1801 Departmental action against
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180z Central Investigating Agency 3704

1803 Raenjit Nagar colony £704-05
1804 Dllldbuﬂﬂnofmecumdel
in Magipur . - 5705—06
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1814 Post Office building in Amrit-
sar - . LR O 5713-14
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sonnel in Orissa . . . 5714
1817 l'uulway Service Cmmmmrm,
5714-15
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Esseptial  Commeodities
Act, 1955 . . . 5713

1819 Minor irrigation schemes  s715-16
1820 Medical prd.cn'll.on:rs in

States . . 5716
1821 Late nmnmgome.ns 5716-17
1822 Doubling of Railway Line 7
1823 Agricultural production . 5717
1824 Guest control arde(s . §T17-1
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Punjab . 5718
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5718-19
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CoLuMNS
RESIGNATION OF A MEMBER 5721

The Speaker informed Lok
Sabhathat Shri Tribhuan Narayan
Singh had resigned his seatin Lok
Sabha with effect from the 1oth
Septemebr, 1958

REPORT OF COMMITTEE

ON PRIVATE MEMBERS’
BILLS AND RBSOLUTTIONS
PRESENTED . 5731
Twenty-sixth Report
presented.

BILL PASSED . .

was

5736—66

The Minister of Health (Shri
Karmarkar) moved for the copsi-
deration of the Indian Medical
Council (Amendment) Bill. After
the clause-by-clause consideration
the Bill was passed

MOTION TO REFER BILL
TO JOINT COMMITTEE
UNDER CONSIDERATION 5766—5800

The Minister of State in the
Ministry of Home Affairs (Shri
Datar) moved that the Delhi
Rent Control Bill be referred to a
Joint Committee. Theconsidra-
tion ‘was not concluded

(Dawy DiggsT) LK

DISCUSSION RE: REHABI-
LITATION OF DISPLACED
PERSONS FROM EAST
PAKISTAN ;

Shri Panlgrahl raised a dlSC‘I..lSSlDI’l
on the important pelicy de-
cisions taken at the high level
conference held on the 4th July,
1958 at Calcutta re: rehabilitation
of displaced persons from East
Pakistan. The Minister of Reha-
bilitation and Minority Affairs
{Shri Mehr Chand Khanna) re-
plied to the Debate and the dis-
cussion was concluded.

REPORT OF JOINT COM-
MITTEE PRESENTED

Shri Jaganatha Rao presented
the Report of the Joint Committee
on the Parliament (Prevention of
Disqualification) Bill, 1957

REPORT OF BUSINESS AD-
VISORY COMMITTEE
PRESENTED .

Twenty-ninth
presented
AGENDA FOR THURSDAY,
11TH SEPTEMBER, 1958—
Further  discussion on the
motion to refer the Delhi Rent
Control Bill to a Toint Committee

Report was

5856
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